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LOK SABHA DEBATES

LOK SABHA

February 26,1993/Phalguna 7, 1914
(Saka)

| The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair] |
OBITUARY REFERENCES
[English)

MR. SPEAKER: Honourable Members,
I have to inform the House of the sad demise
of three of our former colleagues, namely
Sarvashri Baldev Singh Arya, Raj Mangal
Mishra and Bhagwat Dayal Sharma.

Shri Beldav Singh Arya was a member
of Provisional Parliament during 1950-52
from Uttar Pradesh.

Shri Arya was an active social and politi-
cal worker and suffered imprisonment for his
political activities. He worked tirelessly for
the welfare of the weaker sections of the

society. He also worked for the promotionof

education.

".Shri Arya also took keen interest in the
over all development of Garhwal district and
started many schools there.

He was a Member of Uttar Pradesh
Vidhan Sabha and also a Minister in State
Cabinet.

' Shri Arya passed away on 22 Decem-

. ber, 1992, at the age of 80 years.

Shri RajMangal Mishra was Member of
Ninth Lok Sabha during 1989-91 represent-
ing Gopalganj constituency in Bihar. Earlier
he had been a Member of Bihar Legislative
Assembly. He was also a sitting Member of
Bihar Legislative Council.

By profession, ShriMishra was a lawyer
and an agriculturist. He was an active politi-
cal and social worker. He participated in the
freedom movement.

An able parliamentarian, Shri Mishra
actively took part in the proceedings of the
House. He served on the House Committee
of the House. Earlier he had also served on
various Committees of Bihar Legislative
Assembly.

Shri Mishra passed away at the age of
70 years-on 9 February, 1993, at Patna.

Shri Bhagwat Dayal Sharma was a
member of the Sixth Lok Sabha frcm March
to September, 1977, representing the Kar-
nal constituency of Haryana. Earlier he was
also aMember of Rajya Sabha during 1968-
74.

8Shri Sharma was a freedom fighter and
a well known public figure of Haryana. He
actively participated in the freedom move-
ment and suffered imprisonment.

Shri Sharma was an able administrator
and adistinguished parliamentarian. Hewas
a Member of Punjab Legislative Assembly
during 1962-66 and of Haryana Legislative
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Assembly during 1966-67. He ably served
the State of Punjab as a Ministerin the State
Council of Ministers and later became the

firstChief Minister of Haryana. He also served
the States of Orissaand Madhya Pradesh as
Govemor. .

An active trade unionist, Shri Sharma
took keen interest in the welfare of the work-
ers. He represented the Indian workers twice,
in 1957 and 1958, in the International Labour
Organisation held in Geneva. He was a
Member of the Delegation of Trade Union-
ists to United Kingdom during 1963-64.

ShriSharma passed away on 22 Febru-
_ary, 1993, at the age of 75 years at New
Delhi. -

We deeply mourn the loss of these
friends, and | am sure the House will join me
in conveying our condolences to the be-
reaved families.

The House may now standin silence for
a short while as a mark of respect to the
deceased.

12.04 hrs.

The Members then stood in silence
for a short while

12.06 hrs.

RE: SUSPENSION OF QUESTION HOUR
(Interruptions)

[Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, democracy has
been murdered, it should also form a part of
the obituary references. (Interruptions)

[English]

SHRIDIGVIJAYA SINGH (Rajgarh): Sir,
We want Question Hour. (Interruptions)
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SHRIBASUDEB ACHARIA (Bankura);
Mr. Speaker, Sir, why not we start with the
Question Hour ? Why should we suspeng
the Question Hour ? Let us start with the
Question Hour. (Interruptions)

SHRI ANIL BASU (Arambagh): Sir, this
has become the practice. Every time, they
ask for suspension of Question Hour. (Inter-
ruptions)

SHRI DIGVIJAY SINGH: Sir, we have
been consistently denied the right of Ques-
tion Hour. They have adequate time to
pleased and argue the case. This has be-
come the practice; this cannot be allowed.
(Interruptions) We have been denied the
right of asking questions. Sir, have you re-
ceived the motion to suspend the Question
Hour ? (Interruptions) Have you suspended
it ? (Interruptions)

MR. SPEAKER: | have received a no-
tice for suspending the Question Hour.

(Interruptions)
SEVERAL HON. MEMBERS: No. No.

SHRI ANIL BASU: There shall be no
suspension of Question Hour. (/nterruptions)

[Translation)

SHRIRAJNATH SONKAR SHASTRI: It
has become an everyday practice, it is not
proper......... (Interruptions)

MR. SPEAKER: First of all you please
sit down.

SHRI VILAS MUTTEMWAR: Mr.
Speaker, Sir, you always agree to their
suggestions, you should accept my sugges-
tion also, Question Hour should be held.
(Interruptions)

[English]

MR. SPEAKER: | will hear ydu after-
wards.
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(Interruptions)

MR. SPEAKER: | have received the
notice for suspending the Question Hour.
The Speaker is entitied to decide whether
the Question Hour should be suspended or
not. | wantto hear you, whetherthe Question
Hour should be suspended or not.

(Interruptions)

SEVERALHON.MEMBERS: No. (Inter-
ruptions)

MR. SPEAKER: | will hear you. | will
hear you.

(Interruptions)
MR. SPEAKER: | will hear you.
(Interruptions)

SHRI A. CHARLES (Trivandrum): |
should also be given one minute, Sir. (Inter-
ruptions)

MR. SPEAKER: | will allow you to make
your statement.

(Interruptions)
MR. SPEAKER: | will hear you.

SHRI A. CHARLES: They want to cre-
ate a confusion. (Interruptions)

SHRI ANIL BASU (Arambagh): Ques-
tion hour should not be suspended. (Inter-
ruptions)

SHRISRIKANTAJENA (Cuttack): There
should not be suspension of question hour.
(Interruptions)

SHRI A. CHARLES: This is not accord-
ing to the high norms of parliamentary deco-
rum. They are consuming the question hour
and we would not allow it. (Interruptions) .

MR. SPEAKER: Yqu have to sitdown. If
you have not heard it, that is not my fault.

SHRIANIL BASU: Have you suspended
the question hour?

MR. SPEAKER: You cannot ask that
question.

(Interruptions)
MR. SPEAKER: Please sit down first.
(Interruptions)

MR. SPEAKER: | would like to say that
you leave to the Speaker to use his discre-
tion and help you to discuss the matter. You
might have seen that yesterday you could
discuss the questions in the question hour.
You could have the budget also presentedto
the House. If you respect each other’s feel-
ing, that becomes possible. If you are just
bulidozing your views on me or others; it
does not become possible. Please have
faith in my judgmentand aliow me to conduct
the House.

SHRI ANIL BASU: The question hour
should not be suspended. It was your deci-
sion that the question hour would not be
suspended.

MR. SPEAKER:| have notsaidthat|am
suspending the question hour. | said, | will
hear you also.

(Interruptions)

MR. SPEAKER: | will hear your consid-
ered views.

(Interruptions)
MR. SPEAKER: Sit down, please.

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, | will attempt to explain why
| feel that the question hour needs to be
suspended today. | think, the hon. Members
are entirely justified to ask why isitthat | have
been persuaded to move a motion for the
suspension of question hour. It is not so
muchin angeras with asense of outrage that
| move this motion for suspension of ques-
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tion hour. (Interruptions)

MR. SPEAKER: | will give my decision
on what he says. Please keep quiet. If you
want to help me, | will allow you to help me
also.

SHRIJASWANT SINGH: There are four
principal issues involved that have persuaded
me to move for the suspension of question
hour. | do believe that the most unprece-
dented situation has come about in Delhi
since yesterday. (Interruptions) Why has it
come about ? | will explain why the most
unprecedented situation has come about
and what are the four issues involved.

My party had declared well in advance
that on 25th of February, we shall hold a
public.rally on the Boat Club of Delhi. (Inter-
ruptions) We are entitled as a political party
to have a political programme. (/nterrup-
tions) i

We are well within our rights. (/Interrup-
tions) ’

SHRI A. CHARLES: We have to con-
gratulate the Government. (/Interruptions)
Yesterday also, | said about that.

MR. SPEAKER: You congratulate in
your speech when you make a speech. -

SHRI A. CHARLES: We are proud of
this Government which protected the de-
mocracy. (Interruptions) | congratulate Mr.
Rajesh Pilot, the hon. Home Ministerand the
hon. Prime Minister, and the whole Govern-
ment for the way in which they protected the
democracy and created a sense of security
among all the people of the country. (Inter-
ruptions)

SHRI JASWANT SINGH: The other
reason which anguishes me and which pains
me and which persuades me to move forthe
suspension of Question Hour is precisely
because | am unable to-share the sense of
pride thatthe hon. memberhas. He says that
they are proud of it. | do not know what the
ruling party is proud of. (Interruptions)

SHRI A. CHARLES: You want to ruin
the country. (Interruptions)

SHRI JASWANT SINGH: | submit that
for these four reasons that are involved, we
said that we will hold a public rally. It is our
rightto pursue a political programme that we
have chosen. | grant you that the Govemn-
ment has the right to say that they will not
permit us to hold the rally. If |, as a political
activist and as a member of the principal
party of the nation do not agree with the
Government’s decision, for whatever rea-
sons, it is because | am persuaded in my
mind that the Government’s reasoning for
banning my rally, banning this proper politi-
cal activism of my party, is not persuaded by
Constitutional Considerations but is per-
suaded much more by petty political persua-
sions. It is much more persuaded by an
attempt to contain the conflict within the
Cabinet. If | disagree with the political judge-
ment of the Government, then it is not only
my right but my bounder duty to oppose the
Government ...(Interruptions)...

[Translation]

If | feel that whatever decision the
Government takes is politically motivated;
and if | disagree to those decisions it is not
only my right but it becomes my bounden
duty to oppose that. Sir, we had decided to
hold a rally on the 25th of this month. The
extent to which we had anticipated the suc-
cess of the rally. (Interruptions) .

[English]

SHRI DIGVIJAYA SINGH: Sir, | am on
a point of order. (Interruptions)

SHRI LAL K. ADVANI (Gandhi Nagar):
Sir, | plead with you that you have, in your
judgement, after receiving due notice from
my colleague, Shri Jaswant Singh, permit-
ted himto speak. He has notbeen allowed to
speak by mainly the ruling party benches
who are guilty. Sir, they are defyingyourand
| would plead with you to see that they are
disciplined and Shri Jaswant Singh mustbe
allowed to make his point without distur-
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bances. (Interruptions)

SHRIJASWANT SINGH: Sir, | must tell
you that it is not a question of political mile-
age out of the rally. Of course, we wanted to
hold the political rally because we had a
political message to be conveyed to the
country. Thatpolitical message that we wish
to convey to the country has already been
conveyed to the country in many multiples of
our original intention. We have conveyed
however much we wantedto convey. Thatis
not the issue.

[Translation]

It was not the question that the Govern-
ment would dig trenches and raise barbed
wire fencing at Boat Club, nor it was that
same foreign army was to attack and seize
the place. The question was that holding a
rally is our constitutional and political right.
Our party’s motive was not to occupy the
land of Boat Club. Our motive was to convey
a political message to the country through
this rally and we have succeeded to convey
that message to the people. The more the
Congress party opposesit, creates obstacles
and uses forces, the more political benefit
we get.

Mr. Speaker, Sir, | would request you
and these hon. Members not to raise their
hands. If they have courage they should give
anopenchallenge. Mr. Speaker, Sir, second
questionis that......... (Interruptions)

[English]

SHRIDIGVIJAYA SINGH: Sir, the point
isthe issue of rally has already been debated
in this House for four hours. Sir, he has not
justified the later events. (Interruptions)

SHRI JASWANT SINGH: | am not
yielding to these petty interruptions on petty
points. The issue involved is of a much
greater substance.

A point was made that this rally shall be
accompanied by violence.

Indeed, the letter of the Union Home
Minister to the President of my Party con-
tains precisely that charge that the rally shall
be accompanied by violence. | have two
things to say in that context. My first point is
thatdespite every provocation, despite every
attempt, despite the concerted and calcu-
lated efforts of the forces of Government, not
a single worker, not a single political activist

‘has resorted to violence.

[Translation)

Nota single worker had raised his hand.
Mr. Speaker, Sir, the murder and violence of
which the Government talks of -the hon.
Minister of Home Affairs missed a very
important pointin that letter-was not commit-
ted by us.

[English)

There was no mention Sir, of the vio-
lence pempetrated by the organs and instru-
ments of State on common citizens of Delhi.
That, Sir, is the issue of violence. Sir, there
is one more issue and that is the issue of the
treatment meted out to Members of Parlia-
ment. :

[Translation)

I'would urge upon the hon..Member to
listen it seriously ...... (Interruptions)

We may have political differences, rather
we do have differences and they are known
to all.

| accept that it is right...(/nterruptions)
We do not have any credibility. There is the
question of M. Ps here... Please listen to me
... (Interruptions) | would like to say about
the treatment meted outto M. Ps. | would like
to make it clear that it is not a question of
lathi. Mr. Speaker, Sir, you are in the Chair.
This is not a question of lathi. Sharad ji, itis
also aota question of water... (Interruptions)
I am making this submission to you in all
seriousness and politeness. | feel it is not
proper on the part of the Government to
humiliate M. Ps in large number. This is not
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a question of lathj, water and tear gas. 1do

not rise here to submit that a personal attack
has been made on me or whether an attack

has been made on my colleague Shrimati
Vasundhara Raje or on Kumari Uma Bharti
or on Shivraj Singh Chauhan or on other
friends or on the Press. That is not the
question. Sir, itis my submission to you that
an attack is not being made on a particular
person, rather, it is an attack on Parliament
and that too with the conspiracy by the
Government. This is an attack on the dignity
of Parliament and on the institution of Parlia-
ment. Itis my submissiontoyou ...(/Interrup-
tions) | do n't think the Congress would
understand itbecause ithas been done from
the Congress Party, whether it is the dignity
of Parliament, whether it is Emergency,
whether it is the year of 1980 or the year of
1984... (Interruptions) If Boat Clubwas tobe
tumnedinto a battlefield, why was it notturned
into battlefield in 1984... (Interruptions) |
have another point to make. | am submitting
it because | was personally present in the
Vithal-Bhai Patel House and | cannot farget
the incident that happened there. It is not a
personal attack on Dr. Murli Manohar Joshi
but it is an attack on the dignity of the
Bhartiya Janata Party and if the dignity of the
Bhartiya Janata Party is attacked, we would
not remain silent. Mr. Speaker, Sir, | would
like to submit to you that about one hundred
or one hundred and twenty five M.Ps were
there. And about hundredto hundred twenty
five people were also there along with those
one hundred or one hundred twenty five M.
Ps. That means nearly two hundred fifty
people set to move towards Boat Club via
Rafi Marg according to a pre-announced
programme ...(/nterruptions)

The way an attempt was made to kill Dr.
Murli Manohar Joshi is an attempt to kill the
Bhartiya Janata Party and the people asso-
ciated with the Bhartiya Janata Party as well
as the Party itself will not tolerate it. A group
of 250-300 led by Dr. Murli Manohar Joshi
went there peacefully as per the pre-an-
nounced programme but without making an
announcement or giving a waring, an at-
tempt was made to kill him with water-canon,
teargas and lathis.
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Mr. Speaker, Sir, | do not want to mep,.
tion that hon. Rajmata was also present
there. | requested her not to move forward,
I told her that | would not allow her tg move
unless | make some arrangement. I stood in
front of her.

Mr. Speaker, Sir, whatever has hap-
pened yesterday when a group of our M. Ps
and 125 other people went there under the
leadership of Dr. Murli Manohar Joshi and
the misbehavior meted out to them, that, |
submitto you with all earnest seriousness, is
an assault not on individual Member of Par-
liament but it is an assault on the institution
of Parliament which you are the repository;
for whose dignity you are responsible. That
is why | have three demands to make and
unless those three demands are fulfilled, |
am afraid, with great regret | have to say that
unless those three demands are fulfilled, we
will continue to voice our protest against
what has happened in Delhi yesterday.

My first demand is that for the happen-
ings in Delhi on 25th February— inclusive of
the assault on Press and inclusive of the
inconvenience caused to the entire citizenry
of Delhi, inclusive of the assault on lady
Members of Parliament and many women
activists of BJP including the innocent by-
stander women who just happened to be
there —unless the Government apologise
we will continue to fight them with every
legitimate political mean that we have at our
command.

My second requestto youis in a specific
context of whathappened at Vithalbhai Patel
House from where Dr. Murli Manohar Joshi
was leading a contingent of 125 M. Ps. That
incident may please be inquired into be-
cause it is an incident involving only Mem-
bers of Parliament. Out of all the incidents of
Delhi that was one place where there was a
group of Members of Parliament and the
issue involved is the position, the privilege
and the prerogative of Parliament of which
you, Sir, are the repository. Therefore, |
request you that that incident must be in-
quiredinto. You may inquire it either through
the Committee of Privileges, ora Committee
of Parliament or any other Committee oryou
individually can ask for explanation or report
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fromthe Government; enquire through Mem-
bers here but | urge you that for the sake of
preservation of the position of Parliament
that incident must be inquired into.

[Translation)

Mr. Speaker, Sir, when the doors of
Parliament will begin tobe shut by the orders
of Home Ministry and when misbehaviour
will begin to be meted out to M.Ps by the
orders of Home Ministry ... (Interruptions)

Mr. Speaker, Sir, the last demand of my
three demands is that whatever has been
got done by Home Ministry has been got
done through the Police Commissioner of
Delhi. | do not want to mention his name.
Everyone know his name. Our demand is
that either the Bhartiya Janata Party will be
there in Delhi or the Police Commissioner of
the day will be there. That is why, | have
given a notice forthe suspension of today's
Question Hour ...(Interruptions)

SHRI DILEEP BHAI SANGHANI
(Amreli): Mr. Speaker, Sir, please see, | am
having the piece of lathi in my hand with
which an assault was made ... (Interrup-
tions)

[English]

11.31 hrs.
At this stage, Shri Dileep Bhai Sanghani
and some other hon. Members came and

stood on the Floor near the Table

MR. SPEAKER: The House stands
adjourned to re-assemble at 12.00 noon.

WRITTEN ANSWERS TO QUESTIONS
Remunerative Price of Rubber

*61. SHRI P.C.THOMAS:
SHRI PALA K.M. MATHEW:

Will the Minister of COMMERCE be
pleased to state:

PHALGUNA 7, 1914 (SAKA)
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(a) whether the Union Government had
setup a Study Group to make recommen-
dations onthe cost study regarding fixation
of Bench Mark Price of natural rubber;

(b) whether the Government have
received its report; ‘

(c) if so, the details thereof;

(d) whether the Government have
fixed the remunerative price of rubber
recently in the light of the recommendations
of the Study Group;

(e) if so, the details thereof;
(f) if not, the reasons therefor; and

(g) the time by which the remunerative
price of rubber on the basis of ttie recdiﬁ{
mendations of the Study group is proposed
to be fixed?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (g).
The Government has not constituted any
Study Group to give recommendations on
the cost of production of natural rubber.
However, Government has been announc-
ing revision inthe Bench Mark Price of
natural rubber (RMA-IV and RMA-V
grades) based on the cost study report of
the Cost Accounts Branch of the Ministry
of Finance which makes its recommenda-
tions taking into account the increases
that have taken place from time totimein
the cost of various inputs for production of
natural rubber. The Bench Mark Prices for
RMA-IV and RMA-V grades have been
fixed on 5th January, 1993 at Rs. 23,450
per metric tonne for RMA-IV grade and
Rs. 22,950 per metric tonne for RMA-V



15 Writtenn Answers
grade based on the recommendations of *
the Cost Accounts Branch.

[Translation)

Foreign Exchange Regulation Act,
' 1973
*62. SHRI JANARDAN
MISRA:
SHRI ARVIND TRIVEDI:

Will the Minister of FINANCE be
pleased to state:

(a) whether. the Govemment have
announced ‘a number of relaxations under
the Foreign Exchange Regulation Act,
1973 recently;

(b) if so, the details thereof;

(c) whether the cased of violation of
this Act, have increased in the recent past;

(d) whether the Governmentpropose to
take some special measures to check the
same; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS DR. ABRAR
AHMED): (a) and (b). Yes Sir; The
Amendments to Foreign Exchange Regu-
lation Act have been made by promulgating
an Ordinance namely the Foreign Ex-
change Regulation (Amendment) Ordi-
nance 1993 and copies of the said
Ordinance have been circulated in the
House.

(c) No, Sir, There is no basis to
indicate that cases of violation of FERA
‘ have increased in the recent past.

FEBRUARY 26, 1993
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(d) and (e). FERA contains adquate
provisions to deal with its violation and
persons indulging in Black Marketing in
foreign exchange.

[English)

Border Trade Agreement with China
*63. SHRI R. SURENDER
REDDY

MAJ. GEN. (RETD.)

BHUWAN CHANDRA
KHANDURI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether India and China have
recently signed any agreements on border
trade;

(b) if so, the details thereof;

(c) the date from which these trade
pacts have come into force ; and

(d) the details of the border routes
opened/proposed to be opened for the
purpose :

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (d).
India and Chins signed and Agreement for
resumption of borders trade in December,
1991.

The Memorandum provided:

i. that the border trade would
be confined initially to Guniji
in district Pithoragarh of the
State of U.P. in India and
Pulan in the Tibet autono-
mous region of the people’s
Republic of China;

ii. that the border trade may be
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extended to other points on
India —China border after
mutual consultations;

ii. that Lipulekh could be the
border pass for entrance and
exit of the traders, commodi-
ties and means of transport
from the: two sides. The
traders’ would be provided
with  valid papers for- en-
trance andexit, subject to the
supervision and control of the
authorities concemed;

iv. thatthe exchange of commodi-
ties and overland trade would
be conducted in accordance
with the laws, regulations and
rulesin force in either country:

\. that the mode of transactions
would beinfreely convertible
currency acceptable to both
sides orin barter terms;

Vi. that the Memorandum would
be initially in force for a period
of two years and would be
automatically extended for

. Subsequent periods of one
year each unless either party

. decides for termination by
giving notice inwriting atleast
three months before the date
of expiry

The Memorandum came into force from
the day it was signed i.e. 13. 12. 91. The
border trade was, however, resumed with

effect from 15.7.92.

2. The border trade has so far been
across the Lipulekh pass with Gunji as
Indian trade mart and Pulan as the trade mart
on Chinese sids. The issue of cxtension of
the border trade to other points on !ndia

Chinaborder is under consideration
e
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Committee on Strwcture of Emolu-’
ments

*64. SHRI _ RAJENDRA
AGNIHOTRI:
SHRI LALIT ORAON:

Will the Minister of FINANCE be
pleased to state:

(a) whether the expert committee
constituted to examine the structure ‘of
emoluments of the employees of the
Central Government, Public Sector Under-
takings, Nationalised Banks and Statutory
Corporations has submitted its report;

(b) if so, the main recommendations
ofthecommittee and the actionbeing taken
thereon;

(c) ifnot, the reasons forthe delay in
giving the report; and

(d) the time by which the report is
likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASEKHAR MURTHY): (a) and
(b). The Committee of Experts constituted
under the Chairmanship of Shri H.N. Ray,
formerly Finance Secretary, has since
submitted its Report to the Government.
The major recommendations of the Com-
mittee relate to- (i) the setting up of anew
Pay Commission, (ii) changing the existing
neutralisation formula for payment . of
deamness allowarice, (iii) identification of
common ‘bench  marks’ posts in the
Government, Public Sector Enterprises
and Banks with a view to achieving broad
parity inemoluments among these posts in
due course, (iv) reduction inthe number
of employées by 10-15 percent and
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(v) curtailment inLTC and overtime
allowance. ’

The recommendations of the Expert
Committee are being examined.

(c) and (d). Do not arise in view of
reply to (a) and (b). abave.

[English]

Global Patenting of Plants and
- Seeds

*65. SHRI AJOY MUKHOPADYA: Will
the Minister of COMMERCE be pleased
to state: '

(a) the broad details of Government's
policy on global patenting of plants and
seeds;

(b) whether the Government have
permitted any research unit, Indian or
foreign, for global patenting of plants an
seeds; and :

(c) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI PARANAB MUKHERJEE): (a) The
Patents Act 1970 does not permit grant
of product patents for plants and seeds in
India. India does not support the establish-
ment of an international regime requiring
patenting of plants and secds. 4

(b) No, Sir.
(c) Does not arise.

Settlement of Outstanding Debt with
) Russia

66" SHRI GURUDAS
KAMAT:
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SHRI SRIKANTA
JENA -

Will the Minister of FINANCE be
pleased to state:

(a) the main features of the agree-
ment between Russia and India.regarding

‘the settlement of outstanding debt;

(b) the total outstanding Russian debt
interms of rupeesas on January 31, 1993
and the amount thereof after its conversion
on the settlement of rupee-rouble ex-
change rate;

(c) the time by which the agreement
is likely to be implemented;

(d) whether the Government propose
to take more loan from Russia;

(e) if so, the details thereof; and .
(f) the terms and conditions thereof,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED):(a) The agreement provides for
the principal amount of the rouble
denominated debt as on 1-4-1992 being
converted from roubles to rupees using the
exchange rate on 1-1-1990 as determined
by the old 1978 Protocol (Rouble 1=Rs.
19.9169). The amount of the principal debt

" as on 1-4-1992 would also be converted

from roubles to rupees using the exchange
rate on 1-4-1992 as determined by the
1978 Protocol (Rouble 1= Rs. 31.7514).

. The difference . in the two amounts as

calculated above would be fixed in rupees
and would be rescheduled and repaid in
annual instalments over a period of 45
years. This rescheduled portion would
carry no interest. It will also have no
protection against any fluctuation in the
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value of the rupee for aperiod of 5 years.
Thereafter, it will be indexed to the SDR
if the average annual depreciation of the
rupee exceeds 3 per cent over this 5 year
period. Similar reviews will be conducted
at theend of every 5years period. The non-
rescheduled portion of the debt will be the
amount in rupees corresponding to the
conversion of the rouble debt at the
exchange rate as on 1-1-1990. This
amount would henceforth be denominated
in rupee and repayments of the principal
and interest on this portion of the debt
would be effected by India in accordance
with the schedule in force for each of the
relevant inter- Governmental credit agree-
ments. The rupee payments in respect of
principal and interest of this non-resched-
uled portion of the debt would however, be
protected by adjusting the rupee amounts
in line with future changes in the rupee
value of the SDR basket of 5 currencies.
The existing arrangement of using the
credit repayments for. export of Indian
goods and services to Russia will ‘con-
tinue. )

(b) The outstanding rouble denomi-
nated debtas on 31st January, 1993 was
about roubles 9371 million. In accordance
with the agreement, this amount converted
at the exchange rate prevailing on 1-4-92
comes to Rs. 29754 crores. The same
outstanding principal converted at the
exchange rate prevailing on 1-1-30 comes
to Rs. 18664 crores. Thus the principal
outstanding of Rs. 18664 crores will
continue to be paid with interest in
accordance with the existing schedule of
payments while the balance amount of Rs.
11090 crores will be rescheduled over 45
years.

(c) The agreement will come into
force on the date on which both sides
exchange letters confirming that neces-
sary approvals have been obtained.

PHALGUNA 7, 1914 (SAKA)
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(d) to (f). The Govemment would avail
of more loans from Russia provided all

relevant terms and conditions are accept-
able.

Economic Cooperation with
Britain

*67. SHRI HARISH NAR-
AYAN PRABHU
ZANTYE:
SHRI SHRAVAN
KUMAR PATEL:

Will the Minister of FINANCE to
pleased to state: )

(a) whether the Indo—British economic
cooperation has made significant strides
over the last three years;

(b) if so, the details of British-aided
projects in various sectors;

(c) whether the bonds of economic

_cooperation between the two countries

have been strengthened further as aresult
of the recent visit of the British Prime
Minister;

(d) if so, the quantum of financial
assistance committed for various projects
;and

(e) the terms and conditions thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY ( DR. ABRAR
AHMED): (a) Yes, Sir.

(b) As per the attached Statement
(c) Yes, Sir

(d) During his visit to India in January
1993, the British Prime Minister an-
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nounced aid grants to the tune of 94.3 Hirakud (Burla ) Hydro-Electric
million in respect of the following three : Project - £25.1m
projects:
“ (i) Modemisation of Regional
(i) Chandrapur HVDC ‘ EngineeringColleges—- £ 6.2 m
Project - £63m

‘ (e) All the above assistance is inthe
(i) Renovation and Uprating of form of grant.
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National Highways In Orissa

*68 KUMARI FRIDA TOPNO: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the projects sent by
the Government of Orissa for the develop-
ment and improvement of National High-
ways in the State during the Eighth Plan;
and

(b) the details of the projects sanc-
tioned by the Union Government and the
funds provided therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
State Government of Orissa has sent 25
project for development of National High-
ways during 1992-93. Out of these, two
are for strengthening of pavement, one for
widening to two lanes, one for widening
to four lanes, two for bridges, two for

- culverts and seventeen for miscellaneous

works like provision of hard shoulders
improvement of junctions, protection of
embankment etc. out of these 25, one
project for culverts and nnine other miscel-
laneous works have been sanctioned,
aggregating to Rs. 149.131 lakhs. Provi-
sion of Rs. 15.48 lakhs exists in the
demand of Grants 1992-93 for these
sanctioned works. ’

Changes in Labour Laws

*69. DR. K. D. JESWANI: Will the
Minister of LABOUR be pleased to state:

(a) whether the Government propose
to amend the Industrial Disputes Act, 1947
and Trade Unions Act, 1926 in the light
of new economic policy;

(b) if so, the details thereof; and

PHALGUNA 7, 1914 (SAKA)
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(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a)to (c). In pursuance of the
recommendations of the India Labour
Conference held in April, 1990, a Bipartite
Committee comprising representatives of
Employers’ organisatic 1s and Central Trade
Union Organisations was constituted under
the Chairmanship of Shri G. Ramanujam in
May, 1990 to formulate specific proposals
for new Industrial Relations Bill. The
committee submitted its report in October,
1990. Its recommendations were not
unanimous. The report was considered in
the conference of State Labour Ministers

_held in February 1992 and the Indian

Labour Conference in September, 1992.
The areas of disagreements in the Report
were also considered by a Committee of
five State Labour Ministers. On the basis
ofthese deliberations and also keeping in
view the report of the Inter—Ministerial
Group on Industrial Restructuring, specific
proposals to amend the Industrial Disputes
Act, 1947 and the Trade Unions Act, 1926
have been formulated. These proposals
are being processed further.

[ Translation]
Price Rise

*70. SHRI H.D. DEVEGOWDA:
SHRI NITISH KUMAR:

Will the Minister of FINANCE be
pleased to state:

(a) the particulars of Wholesale and
Consumer Price Mhdices of essential
commodities during the last four months;

(b) the weekly rate of inflation on point
to point basis during the above period;
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(c) the details of the economic growth
rate in the said period; and

(d) the steps taken by the Govermment.

to check the rise in prices of essential
commodities- and to contain the rate of
inflation?

FEBRUARY 26, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATEINTHEMINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The Wholesale and Con-
sumer Price Indices of essential commodi-
ties from August 1992 onwards are given
below:-

W.P.I C.P.I

Month

(Base: 1981 -82)

(Base: 1982)

August 1992
September 1992
October 1992
November 1992
December | <} 4

January 1993

235.4 240.3
233.8 239.3
234.0 238.1
231.9 236.7
231.0" Not yet available
230.7 Not yet available

* Provisional.

(b) The Weekly rate of inflation
during the above period is given in the
attached statement

(c) The rate of economic growth is
estimated on an annual basis. According
to the forecast of the Central Statistical
Organisation, the growth in GDP in
1992-93 is estimated at 4.2 per cent
compared with 1.2 per cent in 1991-92.

(d) The Government have taken
several steps for macro-economic stabili-
sation and price stability. These include:
strict control of fiscal deficit, a tight
monetary policy, augmentation of food
supplies (rise and wheat) through timely
imports, besides increasing support/pro-
curement prices to encourage higher crop
output; strengthening of the public distribu-
tion system and relaxation of import
compression measures to boost industrial
production.
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Unemployment

*71. SHRI CHANDU LAL CHAN-
DRAKAR: Will the Minister of LABOUR be
pleased to state:

(a) whether the Government are
aware of high incidence of unemployment
among the educated and non-educated
youths inthe country, specially Madhya
Pradesh; and

(b) ifso, the corrective steps taken by
the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) and (b). Government is
aware of the problem of unemployment in
the country and its concern is reflected in
the Eighth Five Year Plan document.

Employment is a thrust area of the
Eighth Five Year Plan. The Plan empha-
sises the need for high rate of economic
growth, combined with the faster growth of
sectors, sub—sectors and areas which
have relatively high employment potential
for enhancing the pace of implement gen-
eration. Geographical and crosswise diver-
sified agricultural growth, development of
wasteland and forestry, ‘development of
rural non—farm sector and rural infrastruc-
ture, faster growth of small and decentral-
ised manufacturing and expansion of
housing, are the basic elements of the
employment-oriented  growth  strategy
envisaged in the Plan. These efforts will
generate employment opportunities for the
educated as well as the uneducated.

[Translation]
Private Sector Banks

DR.LAL BAHADUR
RAWAL

SHRI V. SREENIVASA
PRASAD

*72.
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Will the Minister of FINANCE be
pleased to state:

(a) the number ot proposals received
by the Government so far seeking permis-
sion for opening private sector banks,
State-wise;

(b) the number and details of the
proposals which have been approved by
the Government, State Wise;

(c) the guidelines issued by the
Reserve Bank of India to regulate their
entry; and

(d) the checks the Government pro-
pose to keep on these banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.. ABRAR
AHMED): (a) to (I). The aggregate of such
investments in the subsidiaries and Mutual
Fund (if and when set up ) and portfolio
investments in other companies shall not
exceed 20 percent of the bank’s own paid-
up capital and reserves.

(m) In regard to branch opening, it
shall be governed by the existing policy
that banks are free to open branches at
various centres including urban/metropoli-
tan centres without the prior approval of the
RBI one the Satisfy the capital adequacy
and prudential accounting norms. How-
ever, to avoid over-concentration of their
branches in metropolitan areas and cities,
anew bank will be required to open rural
andsemi-urban branches also, as may be
laid down by RBI.

(n) Such abank shall have tolay down
its loan policy within the overall policy
guidelines of RBI. While doing so, it shall
specifically provide prudential norms
covering related party transactions.
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(o) Such a bank shall make full use of
modem infrastructural facilities in office
-equipments, computer, telecommunica-
tions etc. In order to provide good cus-
tomer service. The bank should have a
high powered customer grievances cellto
handle customer complaints.

(p) Such other conditions as RBI may
prescribe from time to time relevant stat-
utes, in regard toits management set-up,
liquidity requirements and the scope of its
activities. The directives, instructions,
guidelines and advices given by the RBI,
shall be applicable to such abank as in
the case of other banks. It would be
ensured that a new would .concentrate on
core banking activities initially.

(i) Such abank shall be subject to
prudential norms in respect of banking
operations accounting olicies and other
policies as arelaid down by RBI. The bank
will have to achieve capital adequacy of 8
percent of the risk weighted assets fromthe
very beginning. Similarly, norms for in-
come reoognition, asset classification, and
provisioning will also be applicable to it
from the beginning . So will be the single
borrower and group borrowers exposure
limits that will be inforce from time to time.

(i) The bank shall have to observe

priority sector lending targets as applicable-

to other domestic banks. However, in
recognition of the fact that new entrants
may require some time to lend to all
categories of the priority sector, some
modification in the composition of the pri-
ority sector lending may be considered by
the RBI for an initial period of three years.

(k) Such a bank will also have to
comply with such directions of the RBI as
are applicable to existing banks in the
matter of export credit. as a facilitation of
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this it may be issued an authorised dealers

- licence to deal in foreign exchange, when
applied for.

() A new bank shall not be
allowed to setup a subsidiary
or mutual fund for atleast three
years after its establishment.
The holding of such bank in
the equity of other companies
shall be govemed by the
existing provisions applicable
t» other banks viz. -

(i) 30 percent of the bank’s or the

invite company’s capital funds,

whichever is less, as set out
under the Banking regulation

Act, 1949; and

(i) 1.5 percent of the bank’s

incremental deposits during a

year as per RBI guidelines.

(a) Such a bank shall be registered
as a public limited company under the
companies Act, 1956.

(b) The RBI may, on merits, grant a
licence under the Banking Regulation Act,
1949 for such abank. The bank may also
be included inthe Second Schedule of the
Reserve Bank of India Act 1934 at the
appropriate time. The decision of the RBI
in these matters shall be final.

(c) The bank will be governed by the
provisions of the Banking Regulation Act,
1949 in regard to its authorised, sub-
scribed and paid-up capital. The minimum
paid-up capital for such abank shall be
Rs. 100 crores. The promoters’ contribu-
tion forsuch abank shall be determined
by the RBI and will also be subjectto other
applicable regulations.



49  Written Answers

(d) The shares of the bank should be
on stock exchanges.

(e) To avoid concentration of the
headquarters of new banks in metropolitan
cities and other overbanked areas, while
granting a licence preference may be given
to those the headquarters of which are
proposed to be located in a centre which
does not have the headquarters of any
other bank. ’

(f) Voting rights of an individual
shareholder shall be governed by the
ceiling of 1 percent of the total voting rights
as stipulated by Section 12 (2) of the
Banking Regulation Act. However, exemp-
tion from this ceiling may be granted under
Section 53 ofthe said Act, to public financial
institutions.

(g) The new bank shall not be allowed
to have as adirector any person who is
a director of any other banking company,
or of companies which among themselves
are entitied to exercise voting rights in
excess of twenty percent of the total voting
right of all the shareholders of the banking
company, as laid down in ihe Banking
Regulation Act, 1949.

(h) The bank will be governed by the
provisions of the Reserve Bank of India
Act, 1934, the Banking Regulation Act,
1949 and other.

(a) Interms of the provisions of
Banking Regulation Aact, 1949, any
pers >n/company intending toset upa bank
has to apply in the prescribed form to
Reserve Bank of India (RBI. RBI have so
far received only one application in thc
prescribed form frem EXIM Bank.

(b) RBI have not so far approved any
proposal for issue of licence for setting up
a new bank in the private sector.
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(c) RBI have issued guidelines in
January, 1993 regarding entry of new
private sector banks. The details of these
guidelines are given in the attached state-
ment . :

(d) In terms of the RBi Act and
Banking Regulation Act, RBI have been
vected with Powers for supervising, regu-
lating and overissuing the activities of
banks in India. RBI exercise this power
through periodic inspections as also by
calling for various statutory and non-
statutory retums and information from
banks.

[English)
Child Labour

*73.DR. KAR TIKLSWAR PATRA: Will
the Minister of LABOUR be pleased to
state:

(a) Whethar the number of the child
labour in Orissa and other States is onthe
increase;

(b) if so, the present number thereof;

(c) the percentage rise inchild labour
during each of the last three years;

(d) whether the Government propose
to formulate any scheme forthe weifare of
the child labour, particularly in Orissa; and

(e) if so, the details thereof?

THE MINISTER OF STATES OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) to (b). No annual survey is
conducted to assess the number of Child
Labour. However, as per 1971 & 1981
Census the incidence of child labour is as
follows:
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‘ Orissa nda
(in lakhs) (In lakhs)
Child Labour in 1971 492 w075
Child Labour in 1981 7.02 136.4
Total Labour Force in 1971 6851 1804.8
Total Labour Force in 1981 ‘86.35 22252

Legislative provisions have been made
in various laws to protect children from
exploitation at Work and to improve their
working conditions. In addition, the child
Labour (Prohibition &Regulation ) Act, 1986
prohibits employment of children in certain
hazardous occupations and processes
and regulates their employment in other
areas.

- The National Policy on Child Labour,
1987 has been formulated which inter-alia
envisages focussing on general project-
based plan of action in areas of high
concentration of child labour.

Financial assistance to voluntary
organisations is provided for taking un
action-oriented projects. In worsting chil-
dren namel IPEC (Inter national Pro-
gramme in Elimination of Child Labour)
and CLASP (Child Labour Action a
Support Programme) have also beentaken
up.

',The above measures are operative
throughout the country, including Orissa.

Brahmaputra Inland Waterways

*74. SHRI PROBIN DEKA: Will the
MINISTER OF SURFACE TFRANSPORT
be pleased to state:

(a) whether the Government of Assam

have submitted any proposal for develop-
ment of Brahmaputra inland waterways;

(b) if so, the reaction of the Union
Government thereto; and

(c) the steps taken by the Govern-
ment to improve the other inland water-
ways in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No Sir.

(b) Does not arise.

(c) The Central Govemment is
responsible for the development of Na-
tional Waterways in the country. So far
three waterways have been declared as
National Waterways, which are as follows:-

(i) The Allahabad-Haldia stretch
of the Ganga Bhagirathi and
Hooghly river system (declared
w.e.f. 26.10.1986).

(i) Sadiya-Dhubri stretch of Brah-
maptra river (declared w.e.f.
28.12.1988)

(i) The Kollam-Kottapuram stretch
of the West Coast Canal and
Champakara and Udyogman-
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dal canals in Kerala (w.e.f.
1.2.1993).

The Ganga in the stretch from Haldia-
Patna is presently being developed for
navigation by river conservancy works. In
Haldia-Farakka stretch (560 Km) naviga-
tion channel marks is provided for day
navigation. In  Farakka-Patna stretch
navigation channel of minimum 1. mdepth
is provided. Cargo handling terminal
facilities have been provided at Haldia,
Pakur, Farakka, Bhagalpur, Mongur and
Patna. A permanent terminal at Patna has
been sectioned for construction at an
estimated cost of Rs.4.90 cross by the
Inland Waterways Authority of India.

In cahmaputra river, navigation chan-
nel with minimum 2. om pth and 45 mwidth
is maintained in the stretch from Bangla-
desh Border-Guwahati and 1.5m depth
from Guwahati upto Dibrugarh along with
channel marks for day navigation. Termi-
nal facilities forcargo handling have been
provided at Dhubri-Patna.

As regards West Coast Canal an
outlay of Rs. 62.00 crores has been
provided in the 8th Five Year Plan for
development of the waterways and other
infrastructural facilities.

In addition Central assistance was
approved for the following centrally spon-
sored schemes of various states during
7th and 8th Plans.

(i) Capital dredging in rivers
Mandovi, Zuari and Mapusa
inGoa.

(i) Hydrographic survey on riv-
ers Gandak and Kosi in
Bihar.

(iiiy Improvements to Cham-
pakara and Udyogmandal
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Canals and modemisation of
jetties for passenger s rvices
in Kerala.

(iv) Improvements to Buckingham
Canal in Tamil Nadu.

(v) Hydrographic surveys and
feasibility studies for develop-
ment of feeder routes of
Ganga in Uttar Pradesh.

(vi) Development of Waterway
between Bhadbhat and
Bharuch in Gujarat.

(vi) Construction of slipway at
Pandu in Assam.

(vii) Terminal facilities at 9 places
for ferry services across river
Hooghly in West Bengal.

[ Translation]
Privatisation of Construction of Roads

*75. SHRI SURYA NAR-
AYAN YADAV:
SHRI KESRI LAL:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government have
awarded conhiads to the private sector for
the construction, maintance and develop-
ment of National Highways;

(b) if so, the details of the National
Highways for which the contracts have
been awarded;

(c) the nature of work entrusted to
private organisations; and

(d) the details of the tax likely to be
charged on these National Highways?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). No,
Sir. However, the Govemment has been
contemplating to involve Private Sector in

construction, maintenance and operation -

of fee based facilities on National High-
ways. Pending final decision about the
incentives proposed .0 be given to the
Private Sector in respect of various
obligations, a Memorandum of Under-
standing (MOD) has recently been signed
amongst the Govt. of India, State Govemn-
ment and ir frastructure Leasing & Finan-
cial Services Ltd. (IL&FS) for taking up
P .nvel bypass on NH-4 in Maharashtra on
Build, Operate and Transfer (BOT) basis.
The Government intends to involve Pri-
vate Sector in the development of
bypasses, bridges and expressways etc.
The rate of fee will very from project to
project depending upon the cost, traffic
intensity, penod of concession, benefits in
terms of saving intime, fel etc.

[English)
Decline in Export of Tea
*76. SHRI CHITTA BASU:
SHRI C.P. MUDALA
GIRIYAPPA:

Wil the Minister of COMMERCE be
pleased to state:

(a) whether the export of tea has
shown signs of decline;

(b) if so, the reasons therefor;

(c) the steps the Government propose
to take to boost the export of tea;

(d) whether six qualities of export
based tea have since been approved by
the Government as measures for enhanc-
ing export; and
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(e) the steps taken to popularism
those brands in the foreign markets?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) and (b).
There has been a decline in exports of tea
during the current year as compared to the
previous year. This has been mainly on
account of reduced purchase by Russia
and other CIS countries on account of their
internal economic problems.

(c) Government has been encourag-
ing diversification of tea export by
sponsoring industry delegation to various
countries. Trade Protocols have also been
entered into with some of the CIS countries
including Russia. Other countries are
being persuadedto buy higher quantities of
Indian tea indicating to them the quality

and price competitiveness of our tea.

(d) and (e). In order to promote Indian
teas in the world market, Tea Board has
already launched Darjeeling, Assam and
Nilgiris Logos aimed at popularising well
known vieriaiies of Indian teas. In order
to popularise Indian tea, Tea Board
undertakes promotional activities oversees
which include participation in Fairs and
Exhibitions, organising buyer-seller meets,

‘media campaign, etc.

Trading in Public Sector Bonds and
Units

*77. SHRI VENKATESWARA RAO:
Will the MINISTER OF FINANCE be
pleased to state:

(a) the details of the recommendations
made by the Nadkaui Committee on
trading in public sector bonds and units;

(b) the details of the recommendations
which have been implemented by the
Government ; and
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(c) the reaction of the Securities and
Exchange Board and other related bonds
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (ABRAR AHMED):
(a) The major recommendations of the
Committee are:—

(i) Terms ofissue of Public Sector
undertakings bonds should be
market-based.

(i) Issue of tax—free bonds should
be reviewed.

(i) Ready Forward transactions in
bonds should be allowed under
prudential guidlines of the
Reserve Bank of India.

(iv) An Electronic Clearance and
Settiement System should be
established in aphased manner
to facitilate trading. Meanwhile,
trading should be allowed with
the use of Bankers Receipts
with necessary safeguards set
by the reserve Bank of India.

(b) and (c). The recommendations
were examined by the High Powered
Committee on capital markets consisting
among others the Governor, RBI, Secre-
tary (Economic Affairs) and Chairman,
Securities and Exchange Board of India.
The Committee decided against allowing
ready forward transactions in PSU Bonds
and Units in the absence of proper organ-
isational arrangements. The work relating
to establishment of an electronic clearance
settlement and depository system as
recommended by the Committee has been
taken up by the Stock Holding Corporation
of India Ltd.
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Hindustan Shipyard Limited

*78. SHRI GEORGE
FERNANDES:
SHRI MANORANJAN
BHAKTA:

Will the Ministerof SURFACE TRANS-
PORT be pleased to state:

(a) whether SBI Capital Markets Limited
was asked to prepare a suitable financial
reconstruction package for the Hindustan
Shipyard Limited;

(b) if so, whether the report has been
submitted to the Ministry;

(c) if so, the details thereof;

(d) whether any decision has been
taken regarding financial restructuring
package for the ailing shipyard; and

(e) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPQRT
(SHRI JAGDISH TYTLER): (a) Yes. Sir.

(b) Yes, Sir.

(c) The SBICapital Markets Limited in
its 2nd Report had given two caytal
restructuring alternatives which differed on

the following aspects:-

(i) The quantum of re-impress-
ment of cash losses.

(i) Treatment of cash-credit
balance.

The details of the two alternatives are
given in the attached statements | & 1

(d) No, Sir.
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(e) Does not arise.

(Rs. in Crores)

Description 31/03/92 31032
Before Restructuring Aftor Restructuring
1. Share Capital 67.43 122.00+
2. Secured Loans: 150.00 52.37
2.1 SBI Cash Credit 97.63
SBIFitl@

3. Unseaured Loans:
3.1 GOi Loans -
3.1.1. Ways & Means Loan 87.00 %
3.1.2. Housing Scheme 281 !
3.1.3. OPF Yard Loan 10.83 !
3.1. age 2 Project Loan 37.34 !
3.1.5. Interest Funded Stage 2 3.59 !
3.1.6. INT. Accr.&Due Govt.Loans 100.52 *
4. Other Loans from Goi 10.40 25.19
4.1 Interest Accr. &due Thereon  14.48
42 Interest Accrued But not.Due 0.31
5. Accumulated Loss (399.95) (212.43)*"
Notes:
+ This includes Rs. 54.57 crores given as loan for capital investment.
@ Funded Interes Term loan.

%

*H

Written-off

These amounts totalling Rs. 54.57 crores have been converted to
ecuity as stated above

The accumulated loss of Rs. 399.95 crores provisionally estmated on
31.3.92 is to be converted as follows:
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(if)
(i)

(i) Interest written off

Rs.100.52 crores
Adjusted against re-impressment of cash loss Rs. 87.00 crores

Accumulated loss after capital restructuring Rs. 212.43 crores

Rs. 399.95 crores

The projection of accumulated loss of Rs. 399.95 crores as on 31.3.92 was as

per report of SBI Capital Markets, Presented on23.3.92 The actual accumulated loss
after auditing was completed was Rs.455.54 crores.

(Rs. in Crores)

Description 31/03/92 31/03/92
Before Restructuring After Restructuring

Share Capital 67.43 122.00+
Secured Loans:

SBI Cash Credit 150.00 52.37
Unseaured Loans:

New Interest Free GOi Loans 150.00
Ways & Means Loan 87.00 !% =
Housing Scheme 2.81 !

OI;-’F Yard Loan 10.83 !

Stage 2 Project Loan 37.34 !

Interest Funded Stage 2 3.59 !

INT. Accr.&Due on above 100.52

Other Loans from Goi 10.40 25.19
Interest Accr. &due Thereon 14.48

Interest Accrued But not Due 0.31
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(Rs. in Crores)

Description 31/03/92 31/03/92

Before Restructuring After Restructuring
P & L Accumulated Loss 399.95 21243 @
Notes:
+ This includes Rs. 54.57 crores éiven as loan for capital investment.
% These amounts totalling Rs.54.57 crores have been converted to
equity as stated above
* Adjusted against reibursement of cash-losses.
@ The ascumulated loss of Rs. 399.95 crores provisionaly estimated on

31.3.92 is to be converted as follows:

(i) Interest written off

(if) Adjusted against re-impressment of cash loss

(i) loss after capital restructuring

Rs.100.52 crores

Rs. 87.00 crores

Rs. 212.43 crores

Rs. 399.95 crores

The projection of accumulated loss of Rs. 399.95 crores as on 31.3.92 was as
per report of SBI Capital Markets, Presented on 23.3.92 The actual accumulated loss
after auditing was completed was Rs.455.54 crores.

Grants and Loans to States

*79. SHRI KASHIRAM RANA: Will the
MINISTER OF FINANCE be pleased to
state:

(a) the amount of annual grants and
short term loans, separately, sanctioned
to each State during the last three years;

(b) whether the amount of annual
grants and short term loans sanctioned to
some States have been decreasing during
the above period;

(c) if so, the reasons therefor;

(d) whether some State Governments
have urged the Government to increase
the financial allocation to the States; and

(e) if so, the action taken in this
regard?

THE MIMISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) A
statement showing the annual grants
sanctioned to each State during the last
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three years is attached . No short term
loans are sanctioned to States by Yhe
Ministry of Finance.

(b) The amount of annual grants
sanctionedto States have increased during
the above period except in the case of
Arunachal Pradesh, Goa and Haryana.

(c) There was a small decrease in
1990-91 in comparison to 1989-90 for
Arunachal Pradesh asthe amount recom-
mended by the Ninth Finance Commission
in their Second Report was slightly lower
than whatwas recommended in their First
Report. For Goa, the fall in grant during
1991-92 was on account of lower Central
Plan assistance for State Plan allo~ated in
1991-92 in comparison to 1990-¢:. Har-
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yana did not commence some works on
upgradation of standards of administration
recommended by the Ninth Finance
Commission in their First Report within the
prescribed time frame and prefer claims
there aginst. Thus, Haryana was entitied
to a lower amount of reimbursement in
1991-92 in comparison to 1990-91.

(d) and (e). Financial allocations
made to States are either as normal
Central Plan assistance based on Gadgil
Formula or as Additional Central assis-
tance for externally aided projects based
on reimbursements of expenditure incurred
and claims filed against externally aided
projects or on the recommendations of the
Ninth Finance Commission.
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Housing Facilities to Ex-servicemen

*80. DR. AMRIT LAL KALIDAS: Will
the Minister of DEFENCE . be pleased to
state:

(a) whether the Govemment propose
to provide to the ex-Servicemen hosing
facilities on concessional basis or accom-
modation on priority basis from HUDA,
D.D.A. andother State rural/urban housing
boards;

(b) if so, the details thereof;

(c) the number of States in which such
schemes are already in force;

(d) the number of allotments made
under these schemes during 1991 and
.. 1992, State-wise;

(e) the target for such allotments
during 1993, State-wise;

(f) whether any financial assistance
has been provided tothese ex-Servicemen

FEBRUARY 26, 1993
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for purchase of the housing land/ accom-
modation; during 1991 and 1992; and

(9) if so, the details thereof

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (g). Housing is
provided by the State and U. T. Govem-
ments. DDA, HUDA and other State rural/
urban Housing Boards are autonomous/
semi-government bodies functioning under
the State/U.T. Governments. Most of the
States/Union Territories have made vary-
ing percentage of reservations for the
allotment of houses and house sites to
serving/retired personnel. The State-wise
information regarding reservation for allot-
ment of houses/house sites to ex-Service-
menis given in the attached Statement.
There is no reservation in Arunachal
Pradesh, Assam Nagaland, Tripura,
Mizoram and Andaman & Nicobar Islands.

Since the States/ UTS look after
housing these governments icrmulate and
fund their housing schemes.
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Losses in Public Sector Banks

623. SHRI ASHOK "ANANDRAO

DESHMUKH: Will the Ministerof FINANCE -

be pleased to state:-

(a) the details of the public sector
banks which are running in losses; and

(b) the steps taken or proposed to be
taken by ;the Govemment to make these
barks profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATEINTHEMINISTRY OF PARLIA-
MENTARY  AFFAIRS (DR. ABRAR
AHMED): (a) The annual accounts of the
public sector banks for the current year
ending 31.3.1993 are yet tobe finalised.
However, UCO Bank and New Bank of
India had shown losses in their annual
accounts for the year ended 31.3.1992.

(b) Government and Reserve Bank of
India have been taking from time to time
such measures as are considered appro-
priate forimproving the performance and
profitability of the public sector banks.

Golden Handshake Scheme

624. DR. SUDHIR RAY: Will the
Minister of DEFENCE be pleased to state:

FEBRUARY 26, 1993
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(a) whether the Golden Handshake
Scheme is being implemented in all the
public sector undertakings under his
Ministry; .

(b) if so, the number of employees
who have voluntarily retirement under the
scheme in each of these undertakings;

(c) the number of requests for voluntary
retirement under the scheme pending in
each of these undertakings as on January
31,1993; and

(d) the steps proposed to be taken for
early disposal of such requests?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) All public sector
undertakings under the charge of the
Ministry of Defence, with the exception of
Mishra Dhatu nigam Ltd and Mazagon
Dock Ltd, have notified their voluntary
retirement schemes.

~ (b)and (c). A statement showing the
number of employees who have opted for
Voluntary retirementalong with the number
of applications pending disposal as on 31
January, 1993 is enclosed.

(d) Requests for voluntary' retirement
are attended to expeditiously, but for the
constraint of funds. -
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Production and Exports of Textile
Machinery

625. SHRI GOPI NATH GAJAPATHI:
Will the Ministerof COMMERCE be pleased
to state:

(a) the details of total production and
exports of textile machinery made during
each of the last three years;

(b) the detaiis of countries to which the
exports were made during the above
period;
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(c) whether the Government have

received any representation toincrease the

production as well as exports; and

(d) if so, the details thereof and the
reaction of the Govemment thereto?

THE MINISTER OF COMMERCE
(SHR! PRANAB MUKHERJEE): (a) De-
tails of production of textile machinery and
exports of textile machinery and parts
during the last three years are given
below:-

(Value in Rs. crores)

Year Production Exports
1989-90 644.02 125.48
1990-91 945.41 164.59
1991-92 1029.60 164.46

(b) Indian textile machinery and parts
are being exported to aimostall the coun-
tries of the world, prominent among them
being CIS (erstwhile USSR), Bangladesh,
Botswana, Cuba, Egypt, Ethiopia , Indo-
nesia, Kenya Malaysia, Mauritius, Nepal,
Nigeria, Philippines, Singpore, Sri Lanka,
Sudan, Switzerland, Tanzania, Thrkey,
Uganda, Vietnam, etc.

(c) and (d). While Government have
not received any representation to in-
crease the production of textile machin-
ery, exporters of textile machinery have
made some suggestions to the govern-
ment for increasing exports. Government
has examined these suggestions and
implemented them wherever possible.

Payment of PF/Gratuity Arrears to
TTCI Employees

626. SHRIJITENDRA NATH DAS: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have taken
any steps topay the arrears of PF/Gratuity
of the employees of the Tea Trading corpo-
ration of India managed tea gardens;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (c). Com-
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missioner of Payments, appointed under
the provisions of the Tea Companies (Ac-
quisition and Transfer of Sick Tea Units)
Act, 1985, has taken over Gharge for
settlement of various categories of olaims
including claims on account of arveers PF/
Gratuity of the Employees of nationalised
sick tea gardens managed by Tea Trading
Corporation of India Limited, which accrued
to employees prior to nationalisation.

[Translation)
Selling of Surplus Land by D.T.C.

627. KUMARI VIMLA VERMA: Willthe
Minister of SURFACE TRANSPORT be
pleased torefertoreply given to Unscarred
Question No. 813 on November 27, 1992
and state:

(a) whether the Delhi Transport
Corporation has since finalised its plan to
sell out the unutilised or surplus land in
various depots for commercial purposes;

(b) if so, the area of such land, depot-
wise; and

(c) the extent of estimated revenue to
be earned by the corporation by selling the
" said land?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) and (c). Does not arise.

New Branches of National Bank for
Agricultural and Rural Development

628. SHRI N.J. RATHVA: Will the
Minister of FINANCE be pleased to state:

(a) the places where branches of the
National Bank for Agriculture and Rural
Development are proposed to be opened
during the Year 1992-93 State-wise and

(b) the time by which these are likely
to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATEIN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). National Bank for
Agriculture and Rural Development (
NABARD) has reported that it has
branches in the shape of Regional Offices/
Sub-Offices in all States. Besides, it has
onemandistrict officesin 150districts. During
the current financial year 1992-93, it has
beententatively proposed to open 57 more
district offices, the State-wise list of which
is given inthe attached statement. Open-
ing of the offices is subject to availability of
the essential infrastructure at the identified
places.

Statement

State

District

Assam

Andhra Pradesh

Biha[

N.C. Hills Sonitpur

Karim Nagar Medak Nalgoda
Warangal

Muzzefarpur
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State District
Guijarat Kheda Mefisane Rajkot
Haryana Faridabad Sirsa

Himachal Pradesh
Jammu &Kashmir

Karnataka
Kolar Bidar

Kerala

Maharashtra
Madhya Pradesh

Orissa
Punjab

Rajasthan
Nagaur Sirohi
Tamil Nadu

Uttar Pradesh

West Bengal

Solan
Rajouﬁ

Belgaum Chickmagalur/Kodagu

Idukki Kollam Mallapuram Waynad

Amravati Buldhana Dhule Nasik
Raigd Sangli Ousmanabad

Dewas Rajnandgaon Ratlam
Sarguj Vidisha

Mayurtihanj Koraput

Ludhiana

Banswara, Dausa , Jhunjhunu ,
Chengai Mgr. Kanyakurﬁari
Pudukottai Madurai

Aligarh Aimora Basti Bulandeshar

Jannpur Muzaffernagar Pratapged
Tehri Garhwal Rai Barelly

Jalpaiguri Murshidabad

[English]
Non-Payment of CCS to Exporters.
629. SHRI INDRAJIT GUPTA: Wil
the Minister of COMMERCE be pleased

to state:

(a) whetherthe Government have paid
dues on account of Cash Compensatory

Support tothe exporters of Indian engineer-
ing goods who had completed their export
deals, received payments in foreign ex-
change and caused the transfer of titles of
their goods in favour of foreign buyers ptior
to July 3, 1991;

(b) if not, the reasons therefor;

(c) whether the Government have
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withdrawn the scheme of CCS with some
retrospective effects;

(d) if so, the details thereof;

(e) whetherany representations of such
exporters have been received by the Gov-
emment;

(f) if so, the details thereof; and

(g) the action being taken by the
Government in this regard?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (g).
The scheme of Cash Compensatory Sup-
port (CCS) has been withdrawn w.e.f.
3.7.91. The withdrawal order is effective
prospectively only. Accordingly, exports
physically effected on or upto the mid-nigh
of 2.7.91 were eligible for the CCS
benefits.

The categories of exports where even
deals completed. Payments received, etc.,
but the physical exports were not effected
onor before 2.7.91 are not eligible for such
CCS benefits.

Some representations were received
to entertain CCs claims of the nature
indicated above , However, as the exports
in these cases had not been physically
taken place on or before 2.7.91. were
rejected and the parties were informed.

Construction of Bridge over Yamuna
Near Naini

630. SHRI
GANGWAR: Willthe Minister of SURFACE
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No.
4714 on August 7, 1992 and state:

(a) the present stage of the project
relating to construction of bridge over
Yamuna river at Naini; and
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(b) the time schedule forits comple-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The con- _
struction of abridge across river Yamuna
at Allahabad (Naini) in U.P. at an
estimated cost of Rs. 100.36 crores has
recently been approved in principle.

(b) As the detailed estimate for the
Project is yet to be sanctioned. it is too
early to indicate the time schedule for
completion of the work.

[Translation)

Committee for Protection to
Labourers

631. SHRI GOVINDRAO NIKAM: Will
the MINISTER OF LABOUR be pleased to
state:

(a) whether the Government have
constituted a committee to provide eco-
nomic protection tothe labourers engaged
in agriculture and bulding-construction work;

(b) if so, whether the Committee have
submitted its recommendations to the
Govemment;

(c) if so, the details thereof; and
(d) the decision taken by the Govemn-

ment on these recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) No, Sir.

(b) to (d). Do not arise.
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[English]

World Seafood Market.

633. SHRI SANAT KUMAR MANDAL.:
Will the MINISTER OF COMMERCE be
pleased to state:

(a) whether India’s share in the world
Seafood market has been fluctuating be-
tween 1.2% to 1.6% in the last eight years
during which period the world market
doubled;

FEBRUARY 26, 1993

Written Answers g2
(b)if so, the reasons why the seafood

industry has failed to exploit its potential in
the expanding global market; and

(c) the measures being taken by the
Govemment in this regard?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) India’s
share in the world seafood trade during
1983-90was: _

Year World Import India’s export Share
(US$ M.) (USSM.) %
1983 . 17111 354 2.071
1984 17185 333 1.94
1985 18619 298 1.60
1986 24256 362 1.49
1987 30486 378 1.24
1988 35260 431 1.22
1989 35833 391 1.09
1990 39411 505 1.28
(b) India’s exports over the last eight  technology.

years have grown from US$ 354 M. to US$
505M. A more rapid growth has not been
possible as Indian seafood industry has not
been adopting technological changes as
quickly. as other fishing nations. Sufficient
Indian enterprise in the deep sea sector
" has not developed, neither has there beasn

much realisation of potential inthe brakish- .

water aquaculture area due to infrastruc-
tural constraints and due to non availability
of high quality seed and feed as well as

(c) This Ministry has identified exports
from acquaculture as one of the thrust
areas and MPEDA has taken up several
schemes to promote aquaculture in the
country. The new deep-sea fishing policy
is also aimed at setting up joint ventures in
deepsea fishing forencouraging diversified
fishing and better exploitation of deepsea
resources.
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New R. B.l. Offices

634. SHRI PURNA CHAN-
’ DRA MALIK
SHRI SUBRATA
MUKHERJEE
DR. ASIM BALA

Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
propose to open new Offices Branches in
importaht commercial and industrial centres
in the country,

(b) if so, the details thereof;

(c) the places selected for the
purpose;

(d) whether the land for opening new
offices have been requisitioned/ accrued;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLI-
MAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Reserve Bank of India have
reported that they do not have at present
any plan to open an office at any new
commercial orindustrial centre in the coun-

try.
(b) to (e). Do not arise.
Indo-UK Trade

635. DR. KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Government have any
proposal to expand trade relation with
UK;

PHALGUNA 7, 1914 (SAKA)

Written Answers 94

(b) whether talks were held at the
ministerial and high official level between
both the countries during this year;

(c) if so, the outcome of the tatk; and

(d) the details of the areas in which
Indo-UK trades are going to be expanded?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (d).
It is Government's constant endeavour to
expand bilateral trade. Recent interaction
between the two Governments and busi-
nessmen on either side and the establish-
ment of the Indo—British Partnership Initia-
tive is expected to result in greater eco-
nomic and Commercial cooperation.

World Bank Loan for Tea Industry

636. SHRI PRAKASH V. PATIL: Will
the MINISTER OF FINANCE be pleased
to state:

(a) whether the tea industry has
sought the World Bank loan for increasing
the area under tea plantation for export
purposes; and

(b) if so, the response from the World
Bank in this regard?

THE MINISTER OF STATE iN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY (DR. ABRAR AHMED): (a) No,
Sir.

(b) Does not arise.
Decanalisation of Naphtha Import
637. SHRI MANIKRAO HODLYA
GAVIT: Wilithe Minister of COMMERCE

be pleased to state:

(a) whether the Government have
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recently decanalised the import of naphtha;

(b) if so, the reasons therefor; and

(c) how far it is likely to be beneficial
to petrochemical and fertiliser industries?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and(c). Decanalisation is expected
to facilitate naphtha users in procuring the
material freely at competitive prices.

Training of Defence Personnel

638. SHRI SANDIPAN BHAGWAN
THORAT: Willthe Minister of DEFENCE
be pleased to state:

(a) whether the Government had
constituted an Experts Committee for
upgrading and modernising training of
defence personnel;

(b) if so, the details of recommenda-
tions of the committee; and

(c) the action taken by the Govern-
rent thereon?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The Army HQrs
had constituted a Committee of experts for
the review and rationalisation of the Army,
with aview to making it more optimal and
cost—effective.

(b) and (c). The Committee, in their
recommendations, has covered such areas
as Strategic Analysis and force Levels,
Training ,Organistion of Field Force, Static
Formations, Establishments and Units,
Staffing Pattern and Logistic Support to
the Army. it will not be in the interest of
national security to -divulge further
details.
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Smuggling of Narcotics at Pak
Border

639. SHRI R. JEEVARATHINAM: Will
the Minister of FINANCE be pleased to
state:

(a) whether there has been arise in
the smuggling of Narcotics onthe Indo—Pak
border; and -

(b) if so, the steps taken by the
Government tocheck such nefarian activi-
ties on the border?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY) (a) The
seizures on the Indo-Pak border during
the last two years have been as follows:-

Heroin Hashish
(in kg.)
1991 41.450 564.670
1992 36.565 617.820

(b) Arrangements for gathering of in-
telligence and exchange ofintelligence be-
tween the different agencies have been
streamlined. Training is being imparted to
the enforcement officers of various agen-
cies to improve their effectiveness. A part
of the Indo—Pakistan border has been
fenced. The strength of enforcement
agencies in the border areas has been
enhanced. Equipment has also been sup-
plied to some enforcement agencies to
improve their mobility and communication
facilities in the border areas.

New Bank Branches in Madhya
Pradesh

640. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of FINANCE
be pleased to state:
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(a) whetherthe Reserve Bank of India
have issued licnces to set up branches of
national banks in Vidisha, Raisen and
Sihore districts of Madhya Pradesh;

(b) whether the banks have openedthe
branches; and

(c) ifnot, the reasons fordelay andthe
action proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHEMINISTRY OF PARLIA-
MENTARY AFFAIRS): (a) to (c). The
banking centres in the districts of Vidisha,
Raisen and Sihore will be either semi—urban
or rural. Reserve Bank of India (RBI) has
recently allotted a specified number of
branches to each bank to open their
branches at semi-urban centres of their
choice in the country. No specific quota for
any particular State or Union Territory has
been fixed. RBI has not received ary
proposal from the banks for Districts
Vidisha, Raisen and Sihore for opening
branches in semi-urban centres.

As regards rural centres RBI had

received 10 proposals for District Vidisha -

and 2 for District Sihore through the state
Govemment of Madhya Pradesh. No pro-
posal for District Raisen has been
received by RBI. Only one proposal for
centre Chamel in District Sihere conformed
to RBI,s Service Area norms and licence
has been issued to Bank of India on 11.8.
1992 for opening a branch thereat, The
bank has not yet opened the branch at the
centre. The licence is valid for one year.

[English]
Foreign Equity in Shipping Sector
641. SHRI MOHAN RAWALE: Will the

Minister of SURFACE TRANSPORT be
pleased to state;
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. (a) whether the Govermment have
allowed 51 per cent foreign equity in the
shipping sector thereby throwing open
Indian shipping industry totally to foreign
competition;

(b) if so, the reasons therefor; and

(c) the steps taken to protect the
interests of the Indian shipping industry?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and(b). In
consonance with the Govermment policy ol
liberalisation of economy and with a view
andthus increasing the Indian tonnage, the
Government has allowed 51% foreign
Equity inthe shipping sector.

(c) The above measure will permit
Foreign Equity participation only upto 51%
in an Indian company and is expected to
result in more capital investment in acqui-
sition of ships. This should intum increase
Indian tonnage and a.larger share in
intemational trade by India. Cargo prefer-
ence from Trans-Chart would continue be
available to all indian shipping companies
as usual. The above measure is likely tc
promote Indian shipping and achieve the
objective of increased tonnage as contem-

plate in the national shipping policy.

[Translation]
Narsimham Committee

642. SHRI VILAS MUTTEMWAR: Will
the Ministerof Finance be pleasedto state:

(a) whether the recommendations of
the Narsimham Committee have not been

implemented so far;

(b) if so, the reasons therefor; and
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(c) the time by which these are likely
to be implemented ?

THE MINISTER OF STATE IN THE"
MINISTRY OF FINANCE AND MINISTER
OF STATEINTHEMINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c). Initiatives taken pursu-
ant to the Committee’s recommendations
include reduction in Statutory Liquidity
Ratio (//SLR) and Cash Reserve Ratio
(CRR) simplification of interest rate struc-
ture positieping of norms in respect of
capital adequacy, income recognition and
provisioning requirements, revision of bal-
ance sheet and profit and loss formats for
ensuring greater transparency, revision of
Reserve Bank of India guidelines for
branch licensing, initiation of process of
converting Industrial Finance Corporation
India (IFCl) into a company, issue of
guidelines on entry of new private sector
banks, etc. Government have decided to
implement the recommendations of the
Committee in a phased manner.

Foreign Loans Data

643. DR. RAMESH. CHAND TOMAR:
Will the MINISTER OF FINANCE be
pleased to state:

(a) whether the data regarding foreign
loans published by the Union Government
anA¥he Reserve Bank of India are not
similar,

(b) if so, thereasons therefor; and

(c) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER

OF STATE INTHE MINISTRY OF PARLIA-

MENTARY AFFAIRS (DR. ABRAR
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AHMED): (a) In the past, there are some
differences in the data on extemal debt of
India as published by the Government of
India and the Reserve Bank of India.

(b) The differences acrose due to
differences in concept, classification and
valuation of extemal debt.

~ (c) In December 1991, the Govemor,
RBI, appointed a Policy Group and a Task
Force on External Debt Statistics. One of
the terms of reference of the Group was to
look into the differences in debt statistics as
between the Government of India and the
RBI. The Group Submitted its Report on
March 31,. 1992 after reconciling thé
differences in debt statistics of RBI, Gov-
ernment and international agencies. |t
recommended a new classification system
for external Sector’ which would, inter alia,
serve as the primary source of alldebt data
in the country in the future.

[English]

World Bank Assistance for Compre-
hensive Agricultural Development
Plan

645. SHRI DHARMABHIK-
SHAM
SHRI HARIKEWAL
PRASAD .
SHRI ARJUN SINGH
YADAV

Willthe Minister of FINANCE be pleased
to state:

(a) whether some State Governments
have sought World Bank Assistance forthe
comprehensive agricultural development
plan;

{b) if so, the details thereof ; and
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(c) the quantum of assistance sought
under the Plan, scheme-wise and State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE NAD MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes Sir, Four States viz .,
Assam, Kamataka Madhya Pradesh and
Rajasthan have sought World Bank
Assistance for Agricultural Development
Projects.

(b) and (c). The World Bank has
recently agreed to provide assistance of
SDR 73.1 million (US$ 106.0 million equiva-
lent) for an Agriculture Development
project in Rajasthan. The State Govern-
ment Would utilise the assistance forimple-
mentation of its new agricultural strategy.
The objectives of the strategy are (a) to
accelerate the growth of agriculture through
improved technical, financial and eco-
nomic use of resources;

(b)to enhance the long-term sustaina-
bility of growth through appropriate
Management and Conservation of natural
resources; and (c) to improve equity
through better targeting of development
programs to the poorer strata of the rule
population. The quantum of assistance
and other details for Assam, Kamataka,
and Madhya Pradesh proposals can not be
indicated because the projects have not
been finalised.
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Exports and Imports

646. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMERCE be
pleased to state:

(a) the total export and import in
rupees, US Dollars and SDRs during
April-December, 1992;

(b) the percentage change with- re-
spect to the Corresponding figures of
1991;

(c) the original and the latest revised
export and trade balance targets for
1992-93; and

(d) the prospect of achieving the
targets?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) and
(b). A Statement is enclosed.

(c) The Export target for 1992-93:

In US Dollars : 20132 milion In
Rupees : 57,580 crores.

Trade Balance is the differential be-
tween export earnings and outgo due to
import of commodities. No targets are set
forimports and hence for trade balance>

(d) while every effort is made to
achieve the export target for 1992-93,
there is likelihood of a shortfall.



Written Answers 104

FEBRUARY 26, 1993

103 Written Answers

c'ee Ev6ci 80504 £'6 9101 OLEB UONIN HAS
S9t 1E991 clLevt Ve GL0E L vvocl UOIIN S SN
wm.wm (0121744 8€2ve 1'ee 6CELE ceeoe $8101] 'sY
Z 9 [ 4 € c I
- 1661 L1661
‘08Q-10y 08@-1dy
18A0 c661 1661 18r0 c66! 1661
abueyd % 28(-10y o8g-idy ebueyo %, 29-1dy 09q-1dy
syodwy suodx3

‘SHOS PUE SIEJj0 SN ‘seadny i SLOdL pue spodx3 s,eipuy

ININILVLS



105 Written Answers
Export of Cashewnuts.

648. SHRI KODIKKUNIL SURESH:
Will the Minister of COMMERCE be
pleased to state:

(a) the total quantity of cashewnuts
Exported during 1992-93;

(b) the details of main countries to
which cashewnuts is exported;

(c) the amount of foreign exchange
eamed during 1992-93 through exports of
cashewnuts;

(d) whether thereis any demand of
Indian cashewnuts in Russia;

(e) if so, the details thereof; and

(f) the stops taken by the Government
to increase the exports?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) to (f)
The provisional figures of export of cashew
kernels for the period April to November
92, as compiled by DGCI &S, are as
below:

Q. Value
(MT) (Rs. lakhs)

(1) Total exports 36126 50456.95

(2) Export to CIS 16255 21770.67

Australia, Hong Kong, Japan Nether-
lands, singapore, UK, USA are the majer
importers of Indian cashew kernels.

Extension of liberalised exchange rate
management scheme facility, doing away
with compulsory pre-shipment Question on
export of cashew kemels subject tocertain
conditions are some of the steps taken by
Govermment to increase export of Cashew
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Kenels. Abart from the above measures,
Cashew Export Promotion -Council partici-
pates in exhibitions abroad and arranges
Buyer Seller Meets to have interaction with
importers in other countries . The cashew
Export Promotion Council aiso sponsors
delegationto countrieg which, have poten-
tial for improving exports.

Indo—German Trade.

649. SHR! SUBSH CHAN-
DRA NAYAK:
KUMAR! PUSHPA
DEVI SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government have any
proposal to expand trade with Germany
during the Eighth Plan; and

(b) if so, the details thereof and the
areas identified under iIndo—-German trade
agreements? )

THE MINISTER OF COMMERCE
(SHRI PRNAB MUKHERJEE): (a) and (b).
It is Government's constant endeavour to
expand Indo—German bifateral trade. Some
of the potential areas identified are:

Engineering Goods, All Leather Prod-
ucts, Carpets Cotton Textiles Garments,
Marine Products. Food-stufs & Agricultural
Products, Tea, Jute, Chemicals & Pharma-
ceuticals, Granite& Ceramic Tiles, Handi-
crafts, Computer Software, Construction
Hardware and Fittings, Industrial Gar-
ments and Consultancy Service.

[Translation]

Assistance to Voluntary organisations
for Child Labour Projects

650. SHRI MOHAMMAD ALI ASHRAF
FATMI: Will the Minister of LABOUR be
pleased to state:
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(a) whether the Government have
provided financial assistance to the volun-
tary organisations to start work-prejects for
the benefits of the child labourers;

(b) if so, the details thereof, state-wise
; and

(c) the criteria fixed and the procedure
adopted for providing financial assistance
to these organisations?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR "(SHRI P.A.
SANGMA): (a) Yes, Sir.

(b) and (c). Government is providing
financial assistance tothe extent of 75% of
the cost of the action programme for the
welfare of child labour to voluntary
organisations.

At present following voluntary organi-
sations are being provided financial
assistanoe:

(1) MADHYA PRADESH: Indian
Council for Child Welfare New Delhi for
running welfare centres for children work-
ing in bidi industry.

(2) KARNATAKA: “Kamataka State
council for Child Welfare’ Bangalore for
the ‘Jai Rajendra Rag Pickers’ Project at
Bangalore.

(3) TAMIL NADU: (i) Malarchi Trust,
Vahaikulam for the project “Integrated pilot
projects on working children of Match
factories’ at Vahaikulam.

(ii) “Congregation of the Sisters of the
Cross of Chavanod” Tiruchirappalli for the
project “From rags toriches” at Tiruchirap-
palii.

(4) ORISSA: Ruchika School, Bhu-
baneswar for the project “Noninstitutional
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care for working children” at Bhubanes-
war.

(5) WEST BENGAL: Vivekananda
Education society Calcutta for the project
‘ Integrated Development of Street Chil-
dren’ at Calcutta.

(6) NEW DELHI: India Council for
Child Welfare New Delhi for the project
welfare of street and working children.

The eligibility criteria followed requires
the organisation to be, interalia, a legal
entity, recommended by the State Govern-
ment, in existence for a period of three
years, in a sound financial position and
having the experience for undertaking the
project in question.

Grants to States

651. SHRI CHREDI PASWAN: Will
the MINISTER OF FINANCE be pleased
to State:

(a) the annual grants sanctioned to
each Statein 1992-93 and during last two
years, year-Wise;

(b) whether the amount of annual
grant sanctioned for some of the States
have been decreasing;

(c) if so, the reasons therefor; and

(d) if so, the action being taken to
provide the required grant to the States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI M.V.
CHANDRASEKHARA MURTHY : (a) A
statement showing the annual grants
sanctioned/ allocated to each State in
1990-91, 1991-92 and 1992-93 is at-
tached below.

(b) the grants ha‘ve been increasing
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except inthe case of Goa and Haryana.

(c) and (d). The fall in grant during
1991-92 incase of Goawas on account of
-lower Central Plan assistance for State
Plan allocated in 1991-92 in comparison
to 1990-91. Haryana did not commence
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some works on upgradation of standards
of administration recommended by the
Ninth Finance Commission in their First
Report within the prescribed time frame
and prefer claims there —against. Thus,
Haryana was entitied to alower amount of
reimbursement in 1991-92 in comparison
to 1990-91.
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Funds for Repair of Roads in Madhya
Pradesh

652. SHRI KHELAN RAM JANGDE:
Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Union Govemment
have provided any financial assistance to
the Govemment of Madhya Pradesh for
maintenance and repair of roads during
last three years;

(b) if so, the details of the actual
amount utilised by the Government of
Madhya Pradesh; and

(c) the manner in which the Union
Govermment monitor the utilisation of the
said amount?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c).
Constitutionally, the Government of India is
responsible for development and mainte-
nance of National Highways only, and
otherroads are essentially the responsibil-
ity of the State Governments concemed.
For National Highways, funds are allotted
each year depending upon the require-
ments and overall availability of resources.
The expenditure onmaintenance and repairs
of National Highways in Madhya Pradesh
reported by the State in last three years is
as under:-

Year Rs. in lakhs
1989-90 1097.90
1990-91 1174.41
1991-92 1618.89

The State Govemments are the
exacting agency for National Highways
development and maintenance works.

FEBRUARY 26, 1993

Written Answers 116
Regional Officer of the Ministry interacts
withthe State Public Works Department for -
finalisation of the programme for mainte-
nance and repair of National Highways
each year and monitors the implementa-
tion of surface renewals as well as the
general condition of the National High-
ways.

[English)
Four Laning of National Highways

653. DR. AMRIT LAL KALDAS PATEL.
Wilithe MINISTER OF SURFACE TRANS-
PORT be pleased to state:

(a) the progress made in four—laning
of National Highways Nos. 1,2, 3,5, 8,8C
and 47 during 1992-93, so far; and

(b) whether the whole woke is likely to
be completed as per schedule?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
There are 38 stretches on these National
Highways where 4-laning work is in
progress. Out of these, work on two
stretches on National Highway No. 5 has
been completed during 1992-93 and the
work on remaining No.5 has been com-
pleted during 1992-93 and the work on
remaining 36 stretches is likely to be
completed as per schedule by the end of
1996 subject to availability of resources.

Assistance to Sick Industries by
Industrial Reconstruction Bank of
India

654. SHRITHAYIL JAHN ANJALOSE:
Will the MINISTER OF FINANCE be
pleased to state:

(a) the quantum of assistance pro-
vided by the Industrial Reconstruction
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Bank of India to the sick industries during
the last three years and proposed to be
provided during the current year, State-
wise; and

(b) the details of the industrious
thereof, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE INTHEMINISTRY OF PARLIA-
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MENTARY ABBAIRS (DR. ABRAR
AHMED): (a) and (b). The State-wise and
Industry-wise quantum of assistance

_ provided by the Industrial Reconstruction

Bank of India (IRBI) to sick industries
during the last three years is given at
Statement | and statement Il respectively.
IRBI has reported that the sick units which
are found potontialy viable, after
techno—economic feasibility studies are
conducted, are considered for sanction of
such assistance.
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Tea Plantation in IMP

655. KUMARI PUSHPA DEVI SINGH:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government have any
proposal to bring additional areas under tea
plantation during Eighth Plan;

(b) if so, the total areas thereof;

(c) whetherany area of Madhya Pradesh
has been found to be suitable for tea
plantation; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) The additional areas proposedto be
broughtunderteacultivation during the Eighth
Planperiodis 14750 hectares inthetraditional
areas and 2500 hectares in non-traditional
areas.

(c)and (d). Trial plantations were made
in Bastar and Sarguja districts of Madhya
Pradesh. These efforts were unsuccessful
ewing to unfavourable ago-climatic
conditions. Some of the areas of Sahadol
district were also assessedfortheir suitability
for growing tea but were found to be
unsuitable. ) g

Demand of Indian Books in
International Market

656. SHRIMATIVASUNDHARARAJE:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the books published in the
country have greatdemandintheinternational
marketparticularlyinU.S.A.,U.K. and African
countries;
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(b) if so, the details thereof; and

(c) the steps taken by the Government
to increase the export of books to these
countries?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) The export of books during 1991-92
and 1992-93 (estimated) are indicated below;

India’s Export of books and
Publications during 1991-92 1992-93
(Estimated)

(In Million $)

1. USA 2.2 2.3

2. UK. 2.9 3.3

3. Africa 0.9 1.0

(c) The.Chemicals & Allied Products
Export Promotion Council (Capexi) Calcutta,
is making all out efforts to increase export of
books. Some of the activities are indicated
below:

(i) Organised exhibitions of Indian
books and publications and
sponsored delegation to Nigeria
and Kenya etc., during 1992-9s.

(i) Adelegation of African buyers was
invited to India to acquaint them
with the Indian books and
publications particularly school and
college text book.

(iii) The council is planning to sponsor
adelegationto USAincollaboration
with the National book Trust during
the next financial year and also to
hold exhibition in different parts of
USA.
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(iv) A conference of publishers and
authors of ESCAP countries isbeing
planned to be organised in India.

External Debt

657. SHRIGUMAN MAL LODHA: Will
the Minister of FINANCE be pleased to
state:

(a) the amount of external debt as on
December 31, 1992;

(b) whether short term deposits/loans,
NRI deposits and Defence Loans are
considered in calculating the amount of
external debt;

(c) if not, the reasons therefor; and

(d) the amount of debt undereach ofthe
three categories referredtoin part (b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) As per latest available
information India’s total external debt
including NRI's deposits and short term debt
is estimated to be U.S.$ 72672 million and
Civilian Rouble debt of Rouble 978 million as
on 30th September, 1992. Besides there
was GCA and Rouble defence debt of US $
2176 million and Rouble 8899 million
respectively as on March 31, 1992.
Information forthe later periodis not available
as the accounts for the period are not yet
finalised.

(b) Yes, Sir.

(c) Does not arise.

(d) The amount of debt outstanding
undershorttermdeposits and NRI's deposits

as on 30th September, 1992was US $ 7711
million and US $ 5687 million respectively.
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There was GCA and Rouble defence debt of
US $ 2176 million and Rouble 8899 million
respectively as on March 31, 1992,

Tea Production

658. SHRI K.H. MUNIYAPPA: Will the
Minister of COMMERCE be pleasedtostate:

(a) whether there has been a steep
decline in the production of tea during the
year 1992;

(b) if so, the reasons therefor; and

" (c) the steps taken or proposed to be
taken by the Government for increasing the
production of tea so as to bring down the
prices of tea in domestic market during the
current year?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Production of
tea during the calender year 1992 has been
estimatedat 703.93 M.Kgs. as against 741.72
M.Kgs. during 1991 thereby registering a
decline of 37.79 M.Kgs.

(b) Decline in tea production during
1992 has been on account of unfavourable
agro-climaticcondition in various tea growing
areas of India.

(c) Tea Board has been operating
various developmental schemes for
increasing teaproduction. These provide for
long-term loan, subsidy and grant-in-aid for
the purpose of new planting, replantation,
rejuvenation, creatfon of irrigation facilities,
procurement of processing machineries, etc.

Impact of Dunkel Draft of Farmers

659. SHRIPRAFUL PATEL:
SHRI ARJUN CHARAN SETHI:
SHRI RABI RAY:
DR. LAXMINARAYAN
PANDEYA:
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SHRI SHASHI PRAKASH:

. Will the Minister ot COMMERCE be
pleased to state:

(a) whetherthe Government havetaken
a final view on the Dunkel proposals;

(b) if so, the details thereof;

(c) i not, whether the Government
propose to refer it to a parliamentary
Committee to get the issue examined; and

(d) the details of the discussions held
oy Commerce Secretary at Geneva recently
in this regard?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE)| (a) N, Sir.

(b) Does not arise.

(c) Government has initiated
consultations with political parties, which are
still to be completed.

(d) During the discussions held in
Geneva in December 1992, India sought
changes, improvements and understandings
on, interalia, the following:-

(i) In Textileson the back-loading of
the draft agreement.

(i) In TRIPs on compulsory licensing,

" importation as working, clean
transition period, patenting of
genetic material and suit generis
system of protection for plant
varieties;

(i) In Agricufture on food stocking,
public distriBution and minimum
market access; and minimum
market access; and

(iv) In services on movement of skilled
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and profestional personnel.

Board For Small Tobacco Growers and
Bidl Manufacturers

660. SHRISHRAVAN KUMAR PATEL:
Will the Minister of COMMERCE be pleased
to state:

(a) whetherthe Government proposeto
bring bidi tobacco under the purview of the
Tobacco Board on the same lines as the
Virginia tobacco;

(b) if so, the details of the scheme in this
regard; and

(c)thestepstakentoprotecttheinterests
of the small tobacco growers and those of
small bidi manufacturers?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). The
question of bringing non-virginia tobacco
under the purview of the Tobacco Board is
under consideration of Government.

(c) The Tobacco Board, which regulates
the production of virginia tobacco," has a
number of developmental schemes and a
well defined auction systemto promote and
protect the interests of growers of virginia
tobacco. Besides, government is
implementing a non-plan scheme for non-
virginia tobacco for the production of seed
and seedlings which are soldtofarmers. The
interests of small growers of non-virginia
tobacco and small bidi manufacturers are
largely taken care of by the concerned State
Governments.

Plan to Achleve Export Targets

661. SHRI ASHOK ANANDRAO
DESHMUKH:
SHRI ARJUN SINGH YADAV:

Will the Minister of COMMERCE be
pleased to state:
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(a) whether India's exports are still

import intensive;
(b) if so, the reasons therefor;

(c) whether the Government have
formulatedashorttermactionplantoensure
revival of the exports momentum and lower
the import contents to achieve the current
year export targets; and

(d) if so, the details thereof?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE); (a) and(b). Import
intensity varies from commodity to
commodity. While for high value products,
such as Gems & Jewellery it is generally
high, the import intensity is low in the case of
exports of primary products of agricultural
and mineral origin.

(c)and (d). A Short TermAction Planfor
revival of export momentum was prepared
based on an indepth review with the
Commodity Boards and Export Promotion
Councils. Ministry of Commerce is acting
upon the Policy measures which are within
its purview e.g. EXIM Policy. As regards,
lowering ofimport content, the EXIMPOLICY
of 1992-97, inter-alia, aims to promote
efficientandinternationally connective import
substitution under a deregulated framework
for foreign trade.

Self Declared Pass Book Scheme for
Exporters

663. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Union Government
have formulated a self declared pass book
scheme underthe advance licensing scheme
to simplify export procegures for specified
exporters;
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(b) I so, the detalls theraof: ang

(c) the time by which it is likelv 1o be
implemented?

THE MINISTER OF COMMERCE (SHR)
PRANABMUKHERJEE): (a)to(c). Yes, Sir.
The scheme along withthe detailed procedure
has already been notified vide Ministry of
Commerce Public Notice No. 37(PN)/92-97
dated 12.8.92, acopy of which is available in
the Library of the Parliament. The Scheme
is already in operation.

[Translation)
Unemployed Persons in Rajasthan

664. SHRIGIRDHARILALBHARGAVA:
Will the Minister of LABOUR be pleased to
state:

(a) the number of unemployed persons
in Rajasthan-as on December 31, 1992 and
the category thereof; and

(b) the steps taken/proposed to be
taken by the Government for providing
unemploymentto these employed persons?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) The number of unemployed
persons as per Usual Principal Status in
Rajasthan during 1987-88, on the basis of
43rd Round of National Sample Survey, was
estimated at around 464,000 out of which
20.82% were educated (Matric & above).
Estimates for 1992 are not available.

(b) Employment is a thrust area of the
EighthFive YearPlan. The Plan emphasises
the need for a high rate of economic growth,
combined with faster growth of sectors, sub-
sectors and areas which have relatively high
employment potential forenhancing the pace
of employment generation. Geographically
andcrop-wise diversified agricuttural growth,
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development of. wasteland and forestry,
development rural non-farmsectorandrural
infrastructure, faster growth of small and
decentralised manufacturing and expansion
of housing, are the basic elements of the
employment oriented growth strategy
envisaged in the Plan.

The Eighth Five YearPlan of Rajasthan,
which hasbeenpreparedkeeping in view the
objectives and prioritiesindicatedin the Eighth
Five Year Plan and the State's level of
development, potentialities and needs of the
State, has the following major thrust areas:-

1. Programmes aimed atemployment
generation and poverty alleviation,
particularly in rural areas.

2. Removal of infrastructural
constraints.

3. Provision of drinking water to all
villages, expansion of medical
facilities towards achieving the goal
of Health for all by 2000 AD and
universalisation of enlementary
education.

4. Progressive reductioninthe rate of
growth of population.

5. Diversification of the agricultural
base with thrust on horticulture,
live-stock, etc.

6. Mostefficient use of water, whichiis
critical resource of the State, and

7. drought proofing activities. These
are expected to generate
substancial employment
opportunities in the State.

[English}

Autonomy to Board for Industrial and
Financial Reconstruction

665. SHRIMATIDIPIKAH. TOPIWALA:
Willthe Minister of FINANCE be pleased to
state:
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(a) whetherthe Government proposeto
give more powers to the Board for Industrial
and Financial Reconstruction to liquidate
sick and unviable companies;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) Government has already introduced
the Sick Industrial Companies ( Special
Provisions) (Amendment) Bill, 1992 for
vesting more powers in the Board for
Industrial and Financial Reconstruction
(BIFR), inter-alia, tofacilitate early liquidation
of non-viable companies.

"~ (c) Does not arise.

[ Translation)
Road Accidents in Delhi
666. SHRI KAMLA MISHRA

MADHUKAR:
SHRIRAJENDRA AGNIHOTRI:
SHRI ARVIND TRIVEDI:

DR. LAL BAHADUR RAWAL.:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

SHRI RAJVEER SINGH:
SHR!I RAJENDRA KUMAR

SHARMA:

SHRI RAM VILAS PASWAN:
SHRI SHARAD YADAV:
SHRI JAGAT VIR SINGH

DRONA:

SHRI MADAN LAL KHURANA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe number of road accidents
in Delhi has increased due to rash and
negligent driving by the drivers of the private
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buses under D.T.C. operation and of other
services operating In Delhi;

(b) if so, the details thereof; and

(c) the stepstakento minimise the road
accidents in Delhi and ensure that the
operators of these buses observe the traffic

rules?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
There has been a slight increase in the
number of road accidents due to drivers of
private buses under DTC operation and of
other services operating in Delhi. The
comparative figures of road accidents forthe
year 1991 and 1992 are given inthe attached .
statement.

(c) The Delhi Administration have started
a five-day evening training courses for.
refreshing the skills of licensed drivers of
Red Line Buses running under STA permits.
321 drivers have so far been trained under
this scheme. This training scheme will be
further extended so as to cover all drivers
employed in the buses under the STA
scheme.

In addition, the Delhi Police have taken
the following steps to minimise the road
accidents in Delhi:

(1) Strict and Rigid enforcement of
Traffic Rules and Regulations.
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(2) Organisation of special driverg

@3
4)

(5)

(6)

@)

®)

~ 9

(10)

STATEMENT

against violation of rash gpq
negligent driving, driving Wwithout
licence, drunken driving, Red Light
jumping,  Road Hojjing,
Unauthorised  Parking 4
Intersections etc.

Regular prosecution of violators by
issue of notices.

Special mobile checking onNational
Highways.

Prosecution through most modern
equipments viz. periscope Van,
Radar Guns.

Synchronization of Traffic signals
in a Network.

Handom morning, evening, night
and group checking for reckless
driving.

Distribution of Literature to the
drivers.

Special Road Safety Lectures to
the drivers of DTC, Pvt.under DTC
operations and other operators in
Delhi.

Introduction of Bus Box, Yellow
Box etc.

FIGURES OF ROAD ACCIDENTS IN DELHI FOR THE YEAR 1991 & 1992.

Sl. No.  Type of Vechicle 1991 1992
1. Under DTC 11 126
2. DTC 581 508
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Sl. No.  Type of Vechicle 1991 1992
3. Mini Bus 88 11
4 Private Bus 596 - 719
5. Other State Bus 65 61
6. Red Line | - 8

Totai 1445 1533
[English]

Levies on paper making Units

667. SHRISIVAJI PATNAIK:
SHRI UDDHAB BARMAN:
SHRIMATI SUSEELA
GOPALAN:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether the indigenous paper units
have to pay more levies than foreign units;
and :

(b) if so, the details of the levies on
indigenous and foreign units and the reasons
for such an imbalance?

THE MINISTER OF STATE IN THE |

MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) In
the levy of excise duty on paper, nodistinction
is made on the basis whether it is
manufactured by anindigenous unitorothers.
This is so in respect of levy of import duty
also.

(b) Does not arise in view of (a) above.

Personal Bénking Centre by State
Bank of India

668. PROF. PREM DHUMAL:
DR. LAXMINARAYAN
PANDEYA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether a personal banking centre
has been opened by the State Bank of India
in New Delhi;

(b) if so, the services being provided by
the centre;

(c) whether the Govemment propose
to open more such centres in the country;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). State bank of India
have reported thatapersonal banking centre
has been established in New Delhi. The
functions assigned to this Centre are
developing and maintaining a pool of
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resources to meet the varied requirements
of personal banking clientele, evaluatingand
preparing marketable business packages,

undertaking market surveys/ research on-a .

continuing basis, identifying customers’
needs, studying buyers behaviour and
suggesting suitable product dedigns etc.

(c)and (d). The Goiporia Committee on
Customer Service has, interalia,
recommended that personal banking
branches may be openedin residential areas.
In order to improve credibility in the.area of
customer service, the Committee has
suggested that banks may setup selectively
high profile personal banking branches at
metro Centres for offering personalised and
counselling services. The recommendation
has been accepted by the Reserve Bank of
India and banks have been advised to
implement the same.

[ Translation)
Unutilised Foreign Loans
669. DR. MAHADEEPAK SINGH
SHAKYA:

DR. K.D. JESWAN!I:
SHRI H.D. DEVEGOWDA:
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SHRI D. VENKATESWARA
RAO: :
SHRI ANNA JOSHI:
SHRI SRIKANTA JENA:
SHRICHANDRA JEET YADAV:
SHRI  MOHAN  SINGH
(DEORIA):
SHRI VIJOY KUMAR YADAV:
SHR! INDRAJIT GUPT/

Willthe Minister of FINANCE pleasedto
state:

(a) the total amount of loans sanctioned
by foreign countries/ institutions lying
unutilised as on December 31, 1992, country/
institution-wise; and

(b) the break up of such unutilised
loans, project-wise and State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS(DR. ABRAR
AHMED): (a) Information is given in the
attached Statement |

(b) Information is given in the attached
Statements- Il & IlI.

STATEMENT-|
(Rs. in Crores)
S. No. Country/Institution Undrawn Balance
1. AD.B. 6543.29
2. I.é.R.D. 15574.11
3. I.D.A. 14433.71
4. I.F.A.D. 103.74
5. O.P.EC. 59.69
6. Australia 40.21
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(Rs. in Crores)

S. No. Country/Institution

Undrawn Balance
7. Austria 25.42
8. Belgium 12.73
9. Denmark 3234
10. Germany 2168.32
11. France 720.89
12. italy 36.26
13. Japan 8213.00
14. Kuwait Fund 124.92
15. Netherlands 99.64
16. Saudi Fund 153.31.
17. Sweden 119.02
18 Switzerland 137.87
19. U.S.A. 95.43
20. USSR (Erstwhile) 12364.47
Total 61058.37
Equivalent to US$ 19874.54 Million
(Exchange rate of US$ = Rs. 30.7219)
STATEMENT- I
(Rs. in Crores)
S. No. Sector Undrawn Balance
1. Agriculture 3644.43

2. Energy 61.16




143 Written Answers

FEBRUARY 26, 1993

S TT——"

Written Answers 144
(Rs. in Crores)

S. No. Sector Undrawn Balance
3. Energy- Coal 2064.74
4. Energy-Power 27743..67
5. Energy- Oil 344.56
6. Fertilizer 487.59
7. Industry 4435.57
8. Infrastructure 17.12
9. Infrastructure- Railway 2168.82

10. Infrastructure- Road 2847.79
11. Infrastructure- Port 619.93
12. Infrastructure- Telecon 703.54
13. Infrastructure- General 198.76
14. Irrigation 4230.50
15. Social . 4412.92
16. Urban Development 2817.89
17. Structurel Adjustment 2447.00
18. Others 1812.38

Total 61058.37 *

US$ = 19874.54 Million at the exchange rate of 1 US$= Rs. 30.7219

*This includes Rs. 12364.47 Crores related to USSR (Erstwhile).

STATEMENT- Il

(Rs. in Crores)

S.No. State/Centre Undrawn Balance
1. Central 39455.28
2. 2031.77

Andhra Pradesh
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S.No. State/Centre Undrawn Balance
3. Assam | 5.18
4; Bihar 42.38
5. Guijarat 1620.15
6. Haryana 74.27
7. Himachal Pradesh 58.51
8. Kerala 513.57
9. Karnataka 2602.88

10. Madhya Pradesh 165.86
1. Maharashtra 3613.73
12 Orissa 323.01
13. Punjab 363.69
14. Rajasthan 239.92
15. Tamil Nadu 2574.76
16. Uttar Pradesh 2659.68
17. West Bengal 606.09
18. “Multi States 4107.64
. Total 61058.37 *

US$ 19874.54 Millicn at the exchange rate of 1 US$= Rs. 30.7219.
*This includes Rs. 12364.47 Crores related to USSR (Erstwhile)

SHRI PROBEN DEKA:,
SHRITHULASIAHVANDAYAR:

[English)
Rupee-Rouble Exchange Rate
670. SHRI  NIRMAL  KANTI
CHATTERJEE:

GAVIT:

SHRI MANIKRAO HODLYA

SHRI CHITTA BASU :
SHRI ANNA JOSHI:

SHRIPRITHVIRAJD. CHAVAN:

SHRI  TARA
KHANDELWAL:

CHAND

SHRI RAM SINGH KASHWAN:
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SHRI IMCHALEMBA:
SHRI KESRI LAL:
SHRIAVTARSINGHBHADANA:

SHRI PANDURANG -PUNDLIK -

FUNDKAR: .

Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe issue of Rupee-Rouble
exchange rate has since been resolved;

(b) if so, the details thereof; and

(c) the extent to which India would be
benefited by the settlement,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) An agreement was concluded
between India and Russia during the recent
visit of Russian President Yeltsin to India in
January, 1993. The agreement provides for
the principal amount of the debt as on 1-4-
1992beingconvertedfromroublestorupees
using the exchange rate on 1-1-1990 as
determinedby the old 1978 protocol (Rouble
1=Rs. 19.9169). The amount of the principal
debtas on 1-4-1992would also beconverted
from roubles to rupees using the exchange
rate on 1-4-1992 as determined by the 1978
Protocol (Rouble 1 = Rs. 31.7514). The
difference in the two amounts as calculated
above would be fixedin rupees andwould be
rescheduled andrepaidin annualinstalments
over a period of 45 years. This rescheduled
portion would carry no interest. It will also
have no protection against any fluctuation in
the value of the rupee for a period of S years.
Thereafter, itwillbeindexed tothe SDRifthe
average annual depreciation of the rupee
exceeds 3 per cent over this 5 year period.
Similar reviews will be conducted at the end
of every five year period. The non-
rescheduled portion of the debt will be the
amount in rupees corresponding to the

FEBRUARY 26, 1993
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conversion ofthe rouble debt atthe exchange
rate as on 1-1-1990. This amount would
henceforth be denominated in rupee and

"~ repayments of the principal and interest on

this portion of the debt would be effected by
India in accordance with the schedule in
force for each of the relevant inter-
Govermnmentalcreditagreements. The rupee
payments in respect of principal and interest
of this non- rescheduled portion of the debt
would, however, be protected by adjusting
the rupee amounts inline withfuture changes
in the rupee value of the SDR basket of 5
currencies. The existing arrangement of
using the credit repayments for export of
Indian goods and services to Russia will
continue. In quantitative terms, the
outstanding rouble debt as on 1-4-92 was
about Roubles 9871 million. In accordance
with the agreement, this amount converted
at the exchange rate prevailing on 1-4-92
comes to Rs. 31342 crores. The same
outstanding principal converted at the
exchange rate prevailingon 1-1-1990comes
to Rs. 19660 crores. Thus the principal
outstanding of Rs. 19660 crores willcontinue
to be paid with interest in accordance with
the existing schedule of payments while Rs.
11682 crores will be rescheduled over 45
years.

(c) Under the agreement about 37% of
India’s outstanding debtto the former USSR
has now been rescheduled on soft terms
over 45 years. The provision for repayment
of the debt by export of Indian goods and
services will also provide a stimulus to Indian
exports and set the stage for a strong
resumption of trade and other forms of
economic cooperation, between our two
countries.

Exemption of Guarantee Fee for A.P.
State Housing Corporation

671.SHRIB.N.REDDY: Willthe Minister
of FINANCE be pleased to state:
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(a) whetherthe Government of Andhra
Pradesh has requested the Government for
. exempting the A.P. State Housing
Corporation from payment of guarantee fee
of Rs. 1.38 crores for the year 1989-90: and

(b) ifso, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS( DR. ABRAR
AHMED): (a) Yes, Sir, Government of
Andhra Pradesh had approached for
exemption in payment of guarantee fee to
the Deposit Insurance and Credit Guarantee
Corporation (DICGC)forthe year 1989-90in
respect of advances made by banks to
Andhra Pradesh State Housing Corporation.

(b) The DICGC hadconsidered exclusion
of certain categories of advances from the
purview of the payment of guarantee fee
from 1990-91 after an indepth examination
of the financial viability of the guarantee
schemes. Taking into account allthe relevant
factors, the board arrived at a considered
judgmentthatthe exclusion of such specified
categories of advances from the purview of
payment of guarantee fee be-allowed forthe
year 1990-91 only. Further exclusion may
be considered after reviewing the financial
position of the Corporation. Accordingly,
similarexemptions were grantedforthe year
1991-92 and have now been placed on a
permanent basis from the year 1992-93
onwards. ltwas, however, notfoundfeasible
to extend the benefit of exempted categories
for payment of guarantee fee prior to 1990-
91 taking into account the viability of the
scheme. The collection of guarantee fee in
the year 1989-90 has been made in respect
of all Government guaranteed loans and not
forthe A.P. State Housing Corporationalone.

[ Translation)
Export- Oriented Companies

672. SHRIMRUTYUNJAYA NAYAK:

PHALGUNA 7, 1914 (SAKA)
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SHRI ARJUN SINGH YADAV:
SHRI RAM LAKHAN SINGH
YADAV:

Will the Minister of COMMERCE be
pleased to state:

(a) the particulars of export-oriented
companies which defaulted in export
obligations during 1992;

(b) the particulars of the companies out
of them which have been debarred from
carrying outexporttrade functions and whose
Import and Export Code Number have been
cancelled;

(c) whether any fiscal penalty was also
imposed on them; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) Since appraisal
of units under the Scheme of Export Oriented
Units and Units in the Export Processing
Zones is on a financial year basis it is too
earlytoo assess their performance for 1992-
93

(b) to (d). Does not arise.
[English)

Loans Sanctioned by Nationalised
Banks

673. SHRI ANAND AHIRWAR:
SHRI DEVI BUX SINGH:
SHRI'N.J. RATHVA:

SHRI MUMTAZ ANSARI:

SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:
SHRI BALRAJ PASSI:

SHRI MARIN PATHAK:

SHRI HARI KEWAL PRASAD:
SHRI LALIT ORAON:
SHRIPARAS RAMBHARDWAJ:
SHRI BHOGENDRA JHA:

Willthe Minister of FINANCE be pleased
to state:
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(a) the number of educated unemployed
and tribal youths in the country who have
been sanctionedloans by nationalisedbanks

under the ‘Self Employment Scheme’ for

their livelihood during the last three years,
category-wise and State-wise;

(b) the number of farmers belonging to
Scheduled Castes and Scheduled Tribes
who have been sanctioned loans by
nationalised banks duringthe lastthree years,
State-wise;

(c) the amount of loan sanctioned
during the last three years, category-wise
and State-wise;

(d) the target fixed for releasing loans
during 1993-94;

(e) whether any complaint has been
received regarding misuse of loans; and

(f) if so, the details thereof and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIABRAR
AHMED): (a) and (c). A statement-Ishowing
the number of educated unemployed youths
and scheduled castes/scheduledtribes who
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have been sanctioned loans by the banks
under the scheme for providing Self
Employment to the Educated Unemployed
Youth (SEEUY), State/ Union Territory-wise
duringthe years 1989-90, 1990-91 and 1991-
92 is attached.

(b) A Statement-lishowing the disbursal
of advances of Scheduledcommercialbanks
toscheduled castes/scheduledtribesfarmers
as on last Friday of June, for the years 1989-
90, 1990-91 and 1991-92 is attached.

(d) Underthe SEESY Scheme targets
for the year 1993-94 will be fixed by the
Development Commissioner, small Scale
Industries in_the Ministry of Industry. As
regards the bank loans to scheduled castes/
scheduled tribes farmers no targets are
separately fixed by banks for giving loans to
entrepreneurs including farmers belonging
to scheduled castes or scheduled tribes.

(e) and (f). The loans advanced under
these schemes are required to be utilised by
the beneficiaries for the given purpose.
However, some cases of mis-utilisation of
loans do cometo the notice ofthe banks from
time to time and appropriate action is taken
by the banks concerned to deal with such
cases in accordance with the rules and
procedures laid down for such purposes.
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[Translation}

Blast in Ordnance Factory at Khmaria

674. SHRI RAM PUJAN PATEL: Will
the Minister of DEFENCE be pleased to
state:

(a) whetherablast tookplace onJanuary
27,1993 in filling section of the ordnance
factory at Khmaria near Jabalpur in Madhya
Pradesh;

(b) if so, the number of persons killed
and the extent of loss suffered as a result

FEBRUARY 26, 1993
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thereof, and

"~ "Te) the assistance proVided to the
families of the deceased?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) As a result of the accident, five
employees of the factory lost their lives.
Extent of loss to property and material is
being assessed.

(c) Details given in the attached
Statement.
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[English]

Additional Funds to Agricultural Sector

675. SHRI BHUPINDER SINGH
HOODA: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
propose to release additional funds for the
Agricultural Sector:

(b) if so, the details thereof; and

(c) the rate of interest likely to be
charged on the loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The National Bank
for Agriculture and Rural Development
(NABARD)is providing short-termcreditlimits
to Cooperatives and Regional Rural Banks
forfinancing seasonal agricultural operations,
from out of General line of Credit (GLC)
provided by Reserve Bank of India (RBI). In
view of a spurt in demand for crop loans on
‘account of good rainfalland increases inthe
prices of fertilisers, NABARD had sought
enhanced limit of GLC from Reserve Bank of
India. RBI had accordingly sanctioned Rs.
400 crores in January 1993 enhancing the
GLClimitsanctionedfor 1992-93 atRs.2700
crores to Rs. 3100 crores.

(c) Borrowings of NABARD from the
above limit provided by Reserve bank of
India carries interest at the same rate at
whichNABARDcharges interestonitslending
for the Co-operative and Regional Rural
banks. NABARD s charginginterestranging
between 3% and 6.5% to the State Co-
operative Banks/Central Cooperative banks
depending upon the level of dependence of
the institutions on NABARD's refinance. The

credit to RRBs is provided at 5% annum.
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Grant of Licences to Export and
Trading Houses

- ~.676. SHRI PRITHVIRAJ D. CHAVAN:
Will the Minister of COMMERCE be pleased
to state:

(a) whether a large number of
applications for special REP licences are
pending with various offices of JCCI & E;

(b) if so, the number of applications
pending as on January 31,1993;

(c) the reasons for delay in granting
such licences; and

(d) the steps the Government propose
to take to eliminate the delay and remove
anomalies in the norms?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a)to (d). Inthe
Export-import Policy for 1992-97 there is no
provision for grant of Special REP licences.
Details of applications under the old policies
field with the various port offices and pending
as on January 31, 1993 are not readily
available.

[Translation)

Indian Rupee Recognised as Exchange
Currency

677. SHRI BHOGENDRA JHA: Wil
the Minister of FINANCE be pleased to
state:

(a) the names of the countries which
recognise Indian rupee as exchange
currency; and

(b) the steps being taken to get the
Indian rupees recognised as exchange
currency in other countries?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The rupee is not a freely
convertible currency under the existing
Exchange Reguiations and hence the
question of other countries recognising it as
exchange currency does not arise.

(b) The Liberalised Exchange Rate
Management System introduced with effect
from 1.3. 92 is a step towards making the
rupee a convertible currency.

[English]
Unemployed Youths

678. SHRI RAMASHRAY PRASAD
SINGH:
SHRIMATI
MUKHERJEE:
SHRI MAHESH KANODIA:
SHRIN.K. BALLIYAN:
DR. RAMESH CHAND TOMAR:

GEETA

Willthe Minister of LABOUR be pleased
1o state:

(a) the number of unemployed in the
country and their percentage of total
population State and Union Territory-wise;

(b) the increase in the number of
unemployed during each of last three years
and in the current year,

(c) whetherthe Government propose to
grant them unemployment allowance;
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(d) if so, the details thereof;

(e) whether the Government have -

formulated any scheme to mitigate the
suffering of the unemployed educated
persons; and

(f) ¥ so,.the detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a)and (b). AStatement showing
estimated number of unemployed persons
onthe basis of Current Weekly Status during
1987-88 based onthe 43rd Round of National
Sample Surveys and their percentage of
total population is attached. No similar
estimates for subsequentyears are available.

(c) No, Sir.
(d) Does not arise.

(e) and(f). Employmentis athrustarea
of the Eighth Five Year Plan. The Plan
emphasises the need for a high rate of
economic growth, combined with faster
growth of sectors, sub-sectors and areas
which have relatively high employment
potential for enhancing the pace of
employment generation. Geographically and
crop-wise diversified agricultural growth,
development of wasteland and forestry,
development of rural non-farm sector and
rural infrastructure, faster growth of small
and decentralised manufacturing and
expansionon housing, arethe basicelements
of the employment oriented growth strategy
envisagedinthe Plan. Thevarious measures
envisaged a re-expected to benefit the
educated unemployed as well.
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Exclise Duty by Cigarettes/Tobacco

Companies

679. SHRI DATTATRAYA
BANDARU:

SHRI PRABHU DAYAL
KATHERIA:

SHRI N.R. BALIYAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether a large number of cigarette
manufacturing andtobacco companies have
evaded the Excise Duty;

(b) if so, the names of such companies;

(c) the quantum of such evasion of
Excise Duty over the last three years,
company-wise;

(d) the action taken by Government to
recover the evaded amount of Excise Duty;
and

(e) the achievements made by the
Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) Yes,
Sir. Cases of Excise duty evasionhavebeen
registered against cigarette manufacturing
andtobaccocompanies by the Central Excise
Department.

(b) and (c). The names of companiesin
respect of which duty evasion has been
detected and the quantum of the excise duty
evasion detected over the last three years
are furnished in the attached statement.

(d) and (e). Action taken in respect of
recovery of evaded duty includes issue of
show case notices, quantification of the exact
amount of the duty evaded through
adjudication proceedings and recovery of
the demands confirmed in adjudication.
Recovery of confirmed demands is also
subject to stay applications filed by the
companies and decision at the appellate
levels. Demands of Rs. 9.8. crores (Approx.)
have been confirmed out of the cases
mentioned at (h) & (c) above. Out of this, a
sum of Rs. 17 lakhs (Approx.) has been
deposited/recovered so far.
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[Translation]

Merger of Regional Rural Banks

680. DR. CHINTA MOHAN:
SHRI NAVAL KISHORE RAL:
KUMARIMAMATABANERJEE:

Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe Government have taken
any final decision on the establishment of a
National Rural bank of India, by merging all
regional rural Banks;

(b) if not, the reasons for delay; and

(c) the time by which the decision is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE®IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c). Government have
initiated a process of Consultation for
restructuring of the Regional Rural Banks
(RRBs) . A number of models have been
worked out and effectiveness of each is
being examined from all angles. This also
includes the proposal for establishment of a
National Rural Bank of India (NRBI), by
merging all the existing 196 Regional Rural
Banks, with a view to improve the viability of
RRBs and increase the flow of credit to rural
sector. However, no final decision has sofar
been taken in this regard.

[English)
Dues Owed by State Governments
681. SHRILOKANATH CHOUDHURY:
Will the Minister of FINANCE be pleased to

state:

(a) whetherthe dues owed by the State
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Governments to the Union Government has
been deducted from the amounts which
should be disbursed to them under the

Finance Commission devolutions; and
e

- (b) if so, the details of such dues owed
by each of the State Governments atthe end
of the years 1991-92 and 1992-93 and the
amount deducted from the share of the
respective State Governments from the
Finance Commission devolutions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Yes,
Sir.

(b) A Statement showing the amounts
of States’ dues deducted from the Finante
Commission devolutions is attached. Even
after these deductions, dues of Assam and
J&K to Ministry of Finance at the end of
1991-92 amounted to Rs. 468 crores and
Rs.144 crores respectively. Information as
at the end of 1992-93 cannot as yet be
provided till the year is over.

STATEMENT

Amounts of States"” dues deducted from
the Finance Commission devolutions

(Rs. in crores)

State/Year Amount deducted
1991-92

Assam 43.90
Jammu & Kashmir 142.43
Nagaland 25.50
Mizoram 243
Arunachal Pradesh 2.05
Sikkim 0.57
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(Rs. in crores)

" PHALGUNA 7, 1914 (SAKA)

State/Year Amount deducted
1991-92

Orissa 1 489
Kerala 5.81

1992-93 (Upto january, 1993)

Assam 51.76
Tea Exports

682. "SHRI BIJOY KRISHNA

HANDIQUE: Will the Ministe: of

COMMERCE be pleased to state:

(a) the target of tea exports fixed.for
1992-93 by the Tea Board;

(b) whether this target is likely to be
achieved;

(c) if not, the reasons therefor; and

(d) the steps the Government
contemplate to meet the decline in tea
export?

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): (a) Export
target for the year.1992-93 has been fixed
at 210 M.Kgs. valued at Rs. 1200 crores.

(b) and (c). Thetarget of tea export is
not likely to be achieved on account of

Written Answers 194

reduced purchases of tea by Russia and other
C.1.S. countries on account of their economic
problems.

(d) Government has been encouraging
diversification of tea export by sponsoring tea
industry delegations to various countries,
Trade Protocols have also been entered into
with some of the CIB countries including
Russia. Othercountries are being persuaded
to buy higher quantities of Indian Tea by
indicating to them the quality and price
competitiveness of ourtea."

Assistance Given by Banks under IRDP

683.SHRIARJUN CHARAN SETHI: Will
the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of, India
hasissueddirectionstothe nationalised banks
nottofinance the schemes underthe Integrated
Rural Development Programme;

(b) if so, the details thereof;

(c) if not, whetherthe nationalised banks
in Orissa, particularly in Balasore district have
stopped financing such schemes; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir.

(b) Does not arise.

(c) and (d). The performance of banks in
Orissa, particularly in the district of Balasore,
in respect of families financed under the IRD
Programme was as under:

1991-92 1992-93
(April-September 92)
Orissa Balasore. Orissa Balasore
No. of beneficiaries 111712 8260 22246 531
Amount disbursed 3869 404 739 23

(Rs lakhs)
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[Translation]

Motor Vehicle Act, 1988 -

684. SHRIMATIKRISHNENDRA KAUR
(DEEPA): Will the Minister of SURFACE
" TRANSPORT be pleased to state:

(a) whetherthe Government propose to
amend the Motor Vehicle Act, 1988,

(b) if so, the details thereof; and

(c) the time by whichitis proposedtobe
done? .

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) The details are given in the attached
statement.

() The Govemment have initiated
necessary actionforamendment of the Motor
Vehicles Act, 1988. At this stage no definite
time frame can be indicated as to when the
Bill containing the amendments will be
introduced.

Important changes proposed to be
brought‘out in the provisions of the Motor
Vehicles Act are:

medical certificate need not be
insisted upon from the applicants to
drive a non-transport vehicle if he
has not completed 50 years of age;

where the applicant for a driving
licence fails in the test of
competence to drive he may be
permitted to appear for a retest
after a lapse of 7 days;

holders of valid driving licence
issued by other countries shall be
exempted from the requirements
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of test, etc. and granted licence in
India on the basis of licence issued
by other countries;

to delete the provision regarding
fixing of age of the motor vehicle;

N
the power to fix fees conferred on
the Central Government under
clause (b) of section 64 to be
transferred to the rule making
powers of the State Government;

the holder of a permit of an
articulated vehicle may use the
prime-mover for a semistrailer for
any articulated vechicle owned'by
him with a semi-trailer or a prime-
mover of any articulated vehicle
eitherowned by him orbelonging to
another owner,

to delete the provision regarding
the maximum number of stage
carriage permitsthatcan be granted
to any individuals/ companies (not
being a transport undertaking);

toempower the State Govemments
to directby notification in the official
Gazette the Regional Transport
Authority State Transport Authority
to fix maximum number of permits
on any route taking into
consideration the road conditions
and capability of the road to take
additional traffic;

toempowerthe Regional Transport
Authority to formulate routes for
plying stage carriages and invite
applications forthe grant of permits;

to cast a duty on the driver or other
person in-charge of the vehicle to
convey the injured to the nearest
medical practitioner or hospital and
to make it obligatory for medical
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practitioner to attend to the injured
and render all medical aid without
waiting forthe proceduralformalities
of treating the injured after receipt
of police report;

- to raise the amount of
compensation from Rs. 25,000 to
Rs. 50,000 in respect of death and
from Rs. 12,000 to Rs, 25,000 in
respect of permanent disablement;

- to enhance the amount of
compensation inthe case of hitand
run accident case in the case of
death fromRs. 8, 500t0 Rs. 25,000
andfromRs.2,000to Rs. 12.500in
case of grievous hurt.

[English)

Loans Advanced by Financial
Institutions to Rural Households

685. SHRI P.P KALIAPERUMAL.: Will
the Ministerof FINANCE be pleasedto state:

(a) the amount of loans advanced by
various financial institutions to the poor rural
farmers during the years 1992 and 1993, so
far;'and

(b) the steps proposed to be taken by
the Government to ensure that there is no
irregularity in advancing of such loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The data reporting system
does not provide the information in the
manner asked for. However, the amount of
loan advanced by all scheduled commercial
banks to the small and marginal farmers
during the year ending June, 1990 and June
1991 (latest available) was Rs. 1407 crores
and Rs. 1516 crores, respectively.
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.-(b) any complaint received by banks
regarding delays in sanctioning and
disbursement of loans or any irregularity in
advancing of such loans is investigated by
them with a view to take remedial action.
Appropriate action against the erring official
is taken by banks in accordance with the
rules/procedures laid down.

National Permit for Tourist Coaches

686. SHRI SARAT CHANDRA
PATTANAYAK: Willthe Minister of SURFACE
TRANSPORT be pleasedto referto the reply
given to Starred Question No. 146 on March
6, 1992 and state:

(a) whetherthe Government have since
finalised the scheme to give national permit
to tourist coaches on the lines of national
permit for goods vehicles;

" (b) if so, the details thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Dratft of the Motor Vehicles (all India Permit
for Tourist Transport Operators) Rules, 1993
has been notified, vide notification GSR No.
10(E) dated 11thJanuary, 1993. As perthis
draft scheme permits will be granted to the
eligible operators for operation on recognised
tourist circuits. These permits will be given
to the tourist operators approved by the
Director General of Tourism, Department of
Tourism, Government of India.

(c) The draft of the scheme has been
made available to the public only on 10th
February, 1993 and as per provisions of the
Motor Vehicles Act this cannot be finalised
before the expiry of a period of 45 days.
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National Conference on Safety in Mines

687. SHRIHARADHAN ROY: Willthe
Minister of LABOUR be pleased to state:

(a) whetherthe 8th National Conference
on Safety in Mines was held in December,
1992; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b) No, Sir. The
Conference on Safety in Mines which was
fixed for 26-27 December, 1992, had to be
postponed due to unavoidable reasons.

Rekhi Committee Report

688. PROF. RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) whetheranyinterimreport has been
submitted to the Union Government by the
High Level Committee constituted underthe
Chairmanship of Shri K.L. Rekhito evolve a
common code on indirect taxes;

(b) if so, the recommendations made by
the Committee in this regard; and

(c) the action taken by the Government
thereon?

THE MINISTER OF ‘STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Yes,
Sir. '

(b) The main recommendations made
by the Committee deal with matters such as
valuation, assessment of goods,
warehousing, duty drawback, modvat,
refunds, etc

(¢) The recommendations are under
consideration.
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(Translation]

. Employment to Adlvasis Through
B Employment Exchanges

689. SHR! GOVINDA CHANDRA
MUNDA: Willthe Minister of LABOUR be
pleased to state:

(a) whether priority is not being given by
employment exchanges in sponsoring
candidates for jobs to Adivasis in some
states of the country;

(b) if so, the names of the States in
which special priority is not given to the
Adivasis;

(c) whether Government propose to
give priority to the Adivasis in all States
through employment exchanges or such a
proposal is pending with the Government;
and

(d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). The role of
Employment Exchanges is limited only to
sponsoring of candidates against notified
vacancies As a matter of policy, job seekers
registered with them, including Scheduled
Tribes, are sponsored according to their
seniority of registration and qualifications.
However, against vacancies reserved for
Scheduled Tribes, only Scheduled Tribe
Candidates are sponsored by Employment
Exchanges.

(c) and (d). vNo such proposal is under
consideration.

[English}
Migration of Labourers

690. SHRIRABY RAl: Willthe Minister
of LABOUR be pleased to state:
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(a) whether the Govemment are aware
that due to the communal riots recently in
Bombay and Surat, a large number of
labourers fled the cities to their respective
States; :

(b) if so, the details thereof; and

(c) the steps taken by the Government
to rehabilitate these workers and for the
safety of their work places? '

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). Information is being
collected and will be laid on the table of the
House.

Pay Commission for Government
Employees

691. SHRIMUMTAZ ANSARI:
SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:
. L
Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe Government propose to
appointthe Fifth pay Commission ortosetup
apermanent Pay Commission forthe Central
Government employees;

(b) if so, the details thereof and the time
schedule fixed therefor ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). There is no proposal at present under
consideration of the Government to appoint
the Fifth Pay Commission. However, the
demand of the Staff Side for setting up of a
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permanent Wage Review Body will be
discussed in the next meeting of the National
Council of JCM.

[ Translation]
Overdrafts by States

692. SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:
SHRI YUMNAM YAIMA SINGH:
PROF. K.V. THOMAS:
SHRI KODIKKUNIL SURESH:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of overdrafts allowed to
the State Government during the last three
years, State-wise;

(b) whether the Government have
permitted some States or Union Territories
to convert the amounts of overdrafts into
long term loans;

(c) if so, the details thereof, State-wise;
and

(d) the reasons for such conversion of
overdrafts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) A
statement showingthe number of occassions
in overdraft, number of consecutive working
days in overdraft and the maximum amount
of overdraft of the States during last three
years is attached.

(b) No, Sir,

(c) and (d). Does not arise.
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[English)

Decline in Foreign Trade

693. SHRI CHANDRAJEET YADAV:
SHRIMATI VASUNDHARA
RAJE:

Will the Minister of COMMERCE be
pleased to state:

(a) the extentto which the foreign trade
of the country declined during last three
years, year-wise, as a result of end of rupee
trade with erstwhile Eastern Block Countries
and emergence of hard currency trade; and

. (b) the measures taken by the
Government to retain the foreign markets
and to step up exports?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): (a) A
statement indicating the foreign trade of the
country for the years 1989-80 to 1992-83
(April-December) is attached. The decline
in foreign trade with Rupee Payment
Countries between 1990-91 and 1991-92
andthatbetween 1991-92 (April-December)
& 1992-93 (April-December) was due to
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political and economic upheavals in those
-*countries and notdue to the end of the rupee
trade and emergence of trade in hard
currency. In fact, trade with countries, such
as, Czechoslovakia, Romania and CIS,
continued on the basis of rupee trade, till
recently.
- (b) Several changes in trade policy
were introduced since July, 1991 aimed at
strengthening export incentives, eliminating
a substantial volume of import licensing and
rationalising the importtarift structure. Rupee
has been made partially convertible to
ancourage generation of foreign exchange.
These have been further consolidated in the
new Export-import Policy which, inter-alia,
aims to promote productivity, modernisation
and competitiveness of Indian industry and
thereby to enhance its export capabilities. A
short-term Action Planforensuringthe revival
of the export momentum has been
formulated. besides, 34 commodities have
been identified as ‘extreme focus’ sectors
aimed at value or volume increase of 30%
every year, in exports. Agreements based
on hard currency trade are in place or are
being negotiated with almost all the former
Soviet Republics and other East European
Countries.
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[Translation)

Penslon to Ex-Servlcen;en

694. SHRI CHINMAYANAND
SWAMI:
DR. GUNVANT RAM BHAU

SARODE:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of ex- Servicemeninthe
country, State-wise;

(b) Whether all of them are being
benefited with the pension facilities;

(c) whetherthe Government propose to
enhance their pension; and

(d) if not, the reasons therefor

PHALGUNA 7, 1914 (SAKA)
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) No reliable data of
the number of ex- Servicemen in the country
is avallable. Forcreating areliable database
of ex-Servicemen, a Census of ex-
Servicemen is being carried out through the
Zila Sainik Boards w.e.f. 15th may, 1992.
The eligible ex-Servicemen are being issued
Identity Cards. A total of 9,20,139 ex-
Servicemen were issued identity Cards upto
31st December, 1992. The census being
carried out through the Sainik Boards is still
in progress. The State-wise break-up is
given in the attached Statement.

(b) to (d). Only those ex-Servicemen
who are eligible for grant of pension are
receiving it. presently, there is no proposal
for the enhancement of pehsionary benefits
admissible to the Armed Forces pensioners
under Government’s consideration.

STATEMENT

Statewise Breakup of Ex-Servicemen in the Country

Ser.No. State Number of ex-Servicemen issued |.Cards
by ZSBs ‘upto 31-12-92

1. Andhra Pradesh 30,370
2. Arunachal Pradesh N.A

3. Assam 6,412
4. Bihar 29,520
5. Goa 877

6. Gujarat 5,068
7. Haryana 98,518
8. Himachal Pradesh 53,328
9. Jammu & Kashmir 28,967
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Ser.No. State Number of ex-Servicemen issued I.Cards
by ZSBs ‘upto 31-12-92
10. Karmataka 28,471
11. Kerala 89,907
12. Madhya Pradesh 14,675
13. Maharashtra 76,114
14, Manipur 1,808
15. Meghalaya 1,210
16. Mizoram 2,937
17. Nagaland 1,102
18. Orissa 7,136
19. Punjab 1,25,598
20. Rajasthan 58,363
v .
21. Ssikkim 837
22. . Tamil Nadu 72,768
23. Tripura 862
24. Uttar Pradesh 1,46,564
25. West bengal 15,944
UNION TERFiITORIES
26. A & N Island 266
27. Chandigarh 3,122
28. Delhi 18,404
29. Pondicherry 991
Total 9,20,139

.
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‘Decline in Value of Rupes’

695. SHRI MAHESH KANODIA: Will

the Minister of FINANCE be pleased to
state:

(a) whether the actual value of rupee
has declined rapidly during the last three
years;

(b) i so, the reasons therefor; and

(c) the corrective steps taken or
proposed to be taken by the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
" AHMED): (a) and (b). The value of rupee
is measured as a reciprocal of the All India
Consumer Price Index for industrial workers
(CPI). The value of rupee (with 1982 base)
has declined from 54 paise in 1950 to 42
paise in 1992. The decline in the value of
rupee is attributable to raise in the cost of
living index during the last three years from
186 in 1990 to 237 in 1992.

(c) The Government have takenseveral
steps for macro-economic stabilisation and
prioe stability. These include: strict control
of the fiscal deficit, a tight monetary policy,
argmentation of food supplies throughtimely
imports of wheat andrice, and strengthening
of the public distribution system. As a result
of these measures coupled with a good
Kharff harvest, inflation in consumer goods
as measured by CPI has declined steeply
from 13,9 per cent in March 199210 8.0 per
cent in December 1992 (Latest available).

[English]

Recommendation of Working Group on
Export Trade

696. DR. LAXMINARAYAN PANDEYA:
Will the Minister of COMMERCE be pleased
to state:
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(@) whether the Union Government
have received the recommendations from
the Committee on extreme focus product
groups;

(b) if so, the details thereof; and

(c) the action taken by the Government
thereon so far?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

- (b) The recommendations, both general
and commodity-specific, relate to macro
economic policy, procedural
simplifications, infrastructural improvements
and institutional aggrangements. Several
points pertain to changes in tax policy and
better terms for export credit. Some points
relate to simplification of procedures and
removal of procedural irritants, while other
points pertain to creation of better
infrastructuralfacilities and institutionalframe
work.

(c) The recommendations have been
examined by the Government and several
decisions have already been taken which
include reduction in interest rate on export
credit, directions to commercial banks to
increasethe availability of creditto the export
sector, opening up Inland Container Depots
and Container Freight Stations tothe Private
sector, extending testing facilities for
packaging materials in the country,
simplification of procedures relating to bank
guaranteesforfulfilment of export oblioations,
efc.

Decline in Exports to General Currency
Areas

697. SHRI BALRAJ PASSI: Will the
Minister of COMMERCE be pleasedtostate:

(a) whetherexportsto General Currency
Areas have shown a decline in the last six
months;

(b) if so, the reasons therefor; and
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(c) the steps taken by the Government
to increase the exports?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) In order to boost exports,
Government have taken major steps for
liberalisation of exports and imports which
include provision of export-linked imports,
reduction of import licensing, strengthening
exportincentives and removal of procedural
irritants through simplitication and
streamlining of Policy and procedures.

Visit By U.K. Buslnegsmen
698. SHRIMATIBIBHU KUMARIDEVI:

Willthe Minister of COMMERCE be pleased
to state:

(a) whetheradelegation ofbusinessmen

visited India during the visit of Mr. John
Major, Prime Minister of United Kingdom to
India; and

(b) the details of the agreements, if any,
reached at the time of the visit?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) Interaction between India and U.K.
atvarious levels during the recent visit of the
British PM, led to the establishment of the
Indo-British Partnership Initiative which will
aim at providing an impetus to trade,
investment and technology flows, Besides,
understandings have been reachedbetween
British & Indian firms in the areas of supply
& distribution of gas and software exports.

[ Translation]
Policy on Traffic Safety
699. SHRI RAJENDRA KUMAR

SHARMA: Will thé Minister of SURFACE
TRANSPORT be pleased to state:

X
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(a) whether the Government have
formulated any national policy ontrafficsafety;
v

(b) if so, broad features thereof; and

(c) the time by which it is likely to be
implemented particularly in the metropolitan
cities?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a)to (c). A
draft of a National Road safety Policy, aimed
at to bring down the number of fatalities in
road accidents to 25,000 and to reduce the
number of accidents to 2 lakhs by the year
2001 A.D.,basedonthe strategy as attached
and indicated was placed before the National
Road Safety Council, at its meeting held on
21st January, 1993 in New Delhi. After
discussions, the Council recommended
setting up of a9-Memberexpertgroup which
wouldin light of the discussions/ suggestions
made at the National Road Safety Council
Meeting and after receiving further
suggestions from State Governments/
National Road Safety Council members,
finalise the draft Road Safety Policy paper.
The expert group has been set up and has
been askedto submit its report within a
period of three months. The group is to
submit its report to a Sub-Committee of the
National Road Safety Council set up under
the Chairmanship of Minister of State for
Surface Transport which would finalise the
same for consideration and adoption at a
special meeting of the National Road Safety
Council, later this year.

STATEMENT
National Road Safety Strategy

A National road Safety Strategy has to
be formulatedto reduce road accidents during
the 19908 and into the early years of the 21st
Century. The initial target is to reduce the
total number of fatalities in road accidentsto
25,000 by the year 2001 A.D. and the total
number of accidents to 2 lakhs within the
same period. The fundamental aim of our
road safety strategy should be to save lives
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and reduce serious and debilitating injuries,
loss of quality of life and opportunity that
results from road accidents.

Overall National Goals

(i)  Toachieve a reduction of fatalities
in road accidents to 25,000 and
road accidents to 2 lakhs before the
year 2001.

(i)  To take advantage of the major
developments of technology, both
domestic and international, which
would help to reduce the frequency
and severity of road accidents by
the year 2001.

(i) To ensure that by 2001, the
behaviour of all road users would
be improved to the extent that
enforcementactionis tobe directed
to only a smallbut specific segment
of the population.

(iv) To take steps to incorporate Road
safety objectivestobeincorporated
inCentral and State national Health,
Education, Industry, Urban
Development, 1&B, and Home
Department Programmes by 31st
December, 1994.

(v) All Governments and other
agencies would by 31st December,
1993, prepare individual strategies
and action plans aimed at
progressively reducing the level of
road accidents through the 1990s.

The basic elements of the implementation of
the road safety strategy should result in-

- Continued reduction in road
fatalities and serious injuries.

- Safer road and vehicles
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- Protection of vulnerble road users

- better driver education

- high level of safety education in
schools

- traffic calming especially in
residential areas

- improved heavy vehicle safety
- improved public transport

- less government and more self-
regulation

- coordination between Centre and
States/Union Territories, and

between police, health
professionals and other service
groups

- improvedinfrastructure fortransport
operations

- greater community involvement

- improved trauma management.
Each one of these would need to be broken
down into sectoral strategies and
programmes of action drawn up.

[English]

Maintenance of National Highway No.
17

. 700. SHRISUDHIR SAWANT: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe nationalHighwayno. 17
is not in traffic worthy condition;

(b) it so, the stepstaken by Government
to get the road repaired; and
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(c) the funds provided for the purpose
during 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). No,
Sir, National Highway No. 17 is being
maintainedin atrafficworthy condition within
the funds available.

(c) Funds for maintenance are allotted
to States for the National highways as a
whole. However, as perinformation reported
by the States, the following amounts are
allocated for maintenance of NH no. 17
during 1992-93:-

Rs. lakh
Maharashtra 267.56
Goa 161.42
Karnataka 260.00
Kerala 235.00
Total 923.99

Military Stations and CaMonﬁent
Boards

701. SHRI HARIN PATHAK: Will the
Minister of DEFENCE be pleased to state:

(a) the details of cantonments and

military stations established in the country

since 1947, State-wise, alongwiththe date of
establishment of each of these;

(b) the details of cantonments and
military stations in the country as on january
31, 1992, State-wise and the area of land
held by each cantonment and military station;

(c) the criteria for establishing
cantonment-and military station;
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(d) whether the government have not
established any cantonment since 1962;
and .

(e) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a)to(e). There are a
tatalof 361 Cantonments and Military Stations
in the country, as on 31.1.1992. Of these 6,
Cantonments and 299 Military Stations were
established since 1947. Area-wise and
State-wise details of Cantonments and
Military Stations given at Statement |. The
dates of establishment of 6 Cantonments set
up after 1947 have been given at Statement
Ii. " As regards dates of establishment of
Military Stations, no precise date can be
given as these stations were developed
gradully over years to meet specific
requirements of Defence which are
susceptible to change. Disclosure of further
information regarding each Military Station is
not in the public interest.

2. The basic difference between a
Cantonment and a Military Station is thatthe
former, besides  quartering troops also
caters for a fairly large civil population,
particularly in notified civil areas, whereas
the latter is meant for only positioning of
troops. Moreover, municipal services in
Cantonments are provided by Cantonment
Boards which are local bodies established
under the Cantonments Act 1924. These
services are departmentally managedinthe
Military Stations.

3. Itis a fact that no Cantonment has
been establishedsince 1962. Besides posing
additional financial burden on Defence
Budget, Cantonments have been prone to
large scale encroachments. The
Cantonments are, therefore, not considered
viable socloeconomic propositions in the
present environment.
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STATEMENT-lI
Detéils of C;antonmants Established Since
1947
S. No. Name of Date of
Cantonments Establishment
1. Jammu 27.09.54
2. Badamibagh 27.09.54
3. Morar 23.04.56
4. Dehu Road 06.10.58
5. Babina 22.08.59
6. Ajmer 01.01.62
[ Translation]
_ Bidi Workers

702. SHRIVIJOY KUMAR YADAV: Will
the Minister of LABOUR be pleased to state:

(a) the number of Bidi workers in the
country, State-wise;

(b) the number of Bidi workers whose
provident Fund is deposited regularly by
factory owners, State-wise;

(c) the amount of Provident Fund
outstanding against factory owners upto
1991-92, State-wise; and

(d) the steps being taken by the
Government for making payment of
outstanding Provident Fund to the workers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA); (a) Statement-l showing the
number of Bidi workers in the country state-
wise is attached. :
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(b) State-wise details is attached in
Statement-Il

(c) The details are being collected.

(d) The EPF authorities are taking the
following actions against the defaulting
factories to enforce the recovery of the P.F.
amounts:-

(i) Prosecutions are filed under the
E.P.F. laws.

(ii) Damages are leived on all belated
payments.

(iii) Wherever necessary, the
, exemptions are cancelled.

STATEMENT-|
Statement showing the Number of Beedi

workers in the Country state-wise as on
30.9.92

S.No.  State No. of Beedi Workers
1. Karnataka 3,55,244
2.  Kerala 1,21,331
3. Uttar Pradesh 4,50,000
4. Rajasthan 2,79,000
5. Gujarat 2,03,000
6. Orissa 1,60,000
7.  West Bengal 4,50,000
8. Tripura 0,05,000
9. Assam 0,07,725
10. Andhra Pradesh 6,00,000
11, Tamil Nadu 6,00,000
12. Madhya Pradesh 6,00,000

13. Maharashtra 2,50,000
14. Bihar 3,91,500
Total 44,72,800
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STATEMENT -ll

Region No. of Subscribers

including Home

Workers as on
31.3.92
Andhra Pradesh 2,87,657
N.E. Region 642
Bihar 2,847
Delhi ‘ -
Gujarat 418
Haryana -
karnataka 2,63,398
Kerala 1,02,632
Madhya Pradesh 71,642
Maharashtra 1,18,637
Orissa 5,160
Punjab .
Rajasthan - 7,902
Tamil Nadu 2,61,348
Uttar Fradesh 1,750
West Bengal 37,158
Total 11,61,191

[English]
Cochin Shlpyérd

703. PROF. K.V. THOMAS: Wil the
Minister of SURFACE TRANSPORT be
pleased to state:
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. (a) whether the Cochin Shipyard is
facing crisis due-to lack of order for new
ships;

(b) if so, the latest order book position
of the shipyard;

(c) the overall performance of shipyard
during 19912-93; and

(d) the steps taken by the Govemment
for revival of the shipyard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) The latest order book position of
Cochinshipyardis forthe construction of one
crude oil tanker of 86000 DWT

(c) During 1992-93 the shipyard is
expected to incur an accounting loss of Rs.
12.56 crores as against an accounting loss
of Rs. 14.92 crores for the previous year.

(d) The following steps are under
consideration to revive the shipyard:-

(i) Capital re-structuring of CSL
involving interest holiday,
moratoriumon repayment of plan/
capital loans, write off of ways and

" means loans, etc.

(i) Apackage of reliefs for shipbuilding
industry including revision of the
pricing formula and also extension
of yard credit on soft terms to the
Shipping Companies placing orders
on the Indian Yards.

[ Translation)
Credit Card Facllity
- 704. SHRIMATI PRATIBHA

DEVISINGH PATIL: will the Minister of
FINANCE be pleased to state:
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(a) the names of nationalised banks
providing ‘credit card’ facllity;

(b) whetherinview of increasing demand
forcredit cards, the Union Govemment have
framed any guidelines for banks to provide
protection to consumers;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) Reserve bank of India (RBI)
have reported that credit card facilities are
being providedbythe following nationalised
banks:- 1. Andhra Bank. 2. Bank of
Baroda. 3. Bank of India4. VijayaBank 5.
CanaraBank 6. Allahabad Bank 7. Central
Bank of India. 8. Syndicate Bank 9. Union
Bank of India 10. Corporation Bank 11.
Punjab & Sind Bank 12. Dena Bank 13.
Indian Overseas Bank 14. Bank of
Maharashtra 15. Oriental Bank of
Commerce 16. United Bank of India.

(b)to (d). RBlIhadissued instructionsto
commercial banks in June 19899
emphasising that the banks should ensure
that the credit card business is conducted
onsound lines, thatthey should be selective
while issuing credit cards with a view to
minimising the incidence of bad debts/Arauds
and that they should have a proper
machinery for speedy recovery of dues
fromthe card holders. Thebanks were also
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advised that they should ensure that there
is no undue backlog in accounting
reconciliation of transactions. The banks
were further asked by the RBI, in November
1980to prepare comprehensive half-yearly
reports and submit them to their Boards of
Directors, with copies to RBI.

(English]

Development of Natlonal Highways in
Tamil Nadu

705. SHRIN. DENNIS: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:

(a) the details of the projects sent by the
Govermnment of Tamil Nadu fordevelopment
of National Highways in the State duringthe
Eighth Plan period; and

(b) the action taken by the Union
Government thereon and the qmount
allocated therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Proposals
amounting to Rs. 1120.50 crore for
development of existing National Highways
have been sentbythe Govemment of Tamil
Nadu for the Eighth Plan period.

(b) Keeping in view the availability of
funds and inter-se priority of the works, the
following projects have been sanctioned
during the current year 1992-93:-

S.No Name of the work Estimated cost
(Rs. in lakhs)
(i) Widening/Improvement 49.60

of the existing carriageway
to 4 -lane Km 22/4 to 24/0

on NH-45.
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S.No ' Name of the work Estimated cost
(Rs. in lakhs)

(i) land acquisition of namakal 83.11
bypass from Km 249/2 to
259/200 of NH-7 (B.S.M. Section)

(iii) Reconstruction of slab culvert 17.98
at Km 9/2 to Km 12/4 on NH-5

(W) Toll collection for New Polar ' 24.00

" Bridge at Km 64/4 of NH-45

Committee Regarding Functioning of
Departmentalised Accounting Reforms

706. SHRI VISHWANATH SHARMA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government had
appointed a high powered committee to look
into the functioning of the departmentalised
accounting reform introduced by the
Government in 1976;

(b) whether the recommendations of
the committee have been considered by the
Government and decision taken on them;
and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Yes,
Sir. ’

(b) and (c). The recommendations of
the Committee are under examination.

VIP References
707. SHRIJAGAT VIR SINGHDRONA:

Will the Minister of FINANCE be pleased to
state:

" (a) whether a large number of VIP
references made to the Department of
Revenue pertaining to taxation matters
remained unreplied during the months of
December, 1992, January and February,
1993 so far;

(b) if so, the reasons therefor; and

(c) the steps the Government propose
to take for expeditious reply to these
references?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). Normally reterences received from VIPs
are processed for disposal on a priority
basis. However, once the Budget exercises
begin, references which have a bearing-
direct or indirect-on matters connected with
Budget proposals are not replied to till the
presentation of the Budget on grounds of
secrecy. all necessary steps will be taken10
ensure expeditious reply to these references
after the presentation of the Budget.

Allowance to Trainees Under Colombo
Plan

709. SHRIGURUDAS KAMAT: Willthe
Minister of FINANCE be pleased to state:
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(a) the allowance is still being given by
the Government to its participants for
undergoing various training programmes
under Colombo Plan inspite of restrictions
proposed by the Department of Public
Enterprises;

(b) whetherthe Government have taken
steps to include foreign training component
in AMP programmes;

(c) if so, whether the foreign exchange
position in this regard has improved;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Trainees sponsored by the
Government of India for training abroad
under Colombo Plan are allowed to draw
foreign exchange, at market rate towards
incidental expenses as per prescribed RBI
guidelines.

(b) to (e). Government, in principle,
have agreed to include foreign training
component in Advanced management
Programmes, to be conducted during 1993-
94 and onwards.
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Bonds by Industrial Finance
Corporation of india

710. SHRIKESRILAL: Willthe Minister
of FINANCE be pleased to state:

(a) whetherthere is any proposal by the
Industrial Finance Corporation of India to
issue bonds for mobilising resources; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). In terms of the
provisions containedinthe Industrial Finance
Corporation Act, 1948 the Industrial Finance
Corporation of India (IFCI), is permitted to
issue only such bonds and debentures as
are guaranteed by the Government of India.
The IFC Statute does not permit it to issue
bonds ordebentures that are notguaranteed
by the Government. IFCI has thus been
denied accessibility to the market for raising
debt.

The details of funds moblised by IFCI
throughthe issue of Governmentguaranteed
bonds during 1992-93 (April-January) are
given here under:

Amounts in Rs. crore)

Date of Issue Issued Amount Subscribed Amount

14th September, 92 200 . 199.72

8th October, 92 220 219.99

28th January, 93 98.39 98.35
518.39 518.06

No further bond issues are contemplated by IFCI during the remaining period of the-

current Financial year.
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Financlal Companies Reglstered with
RBI

711. SHRI LALIT ORAON: Will the
Minister of FINANCE be pleased to refer to
reply given to Unstarred Question No.516 on
July 10, 1992 and state:

(a) whether the information regarding
the number of the private non banking
financial institutions/companies/chit funds
and investment companies registered with
the Reserve Bank of India in each State

- during the last three years, district-wise and
the terms and condition thereof, has been
- collected;

(b) if so, the details thereof; and
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" () ¥ not, the time by which It is likely to
be collected?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to (c). Reserve Bank of India
(RBI) have reported that under the existing
rules non-banking financial companies are
not requiredto obtain registration fromthem.
District-wise and State-wise information
relating to the numberof private non-banking
financial institutions/companies which have
been put on the malling list of RBI during the
last three ended 31.3. 1992 is given in the
attached Statements- | and |i
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Calcutta Port Trust

712. SHR1 INDRAJIT GUPTA: Wil the
Minister of SURFACE TRANSPORT be

pleased to state:

(a) the details of building projects on
vacant lands of the Calcutta Port Trust for
which sanctions have been sought during
the last two years;

(b) the details of amounts received from

th§ prospective buyers;

- (c) whether any assessmenf has been
made regarding the impact on environment

tor such proposed building projects;
(d) it so, the facts thereof; and

(e) the steps being taken to stop such
building construction proposals?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Two building
projects, one in Calcutta Jetty areanear BBD
Bag andthe otherat Boat Canal area between
-New Alipore and Old Alipore have been
formulated by Calcutta Port Trust. The land

BBD bag Is proposed for development as .

commercial complex and the land at Alipore
Boat Canalareais proposedtobe utilisedfor

residential purposes.

(b) The details of the eamest money

received from the prospesctive buyers are -
as under:

Public Sector

Undertakings Rs. 6.91 crores
Hon-Resident

Indians US$ 55,725
Private parties Rs. 2.65crores.

- FEBRUARY 26, 1993
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(c) to (e). Environmental Impact

- Assessment (EIA) and Environment

Management Plan (EMP) have been
prepared and submitted to Ministry of
Environment for their clearance. EIA have
gone into the question of impact during
construction phase and operational impacts

_on land use, demography and socio-

economics, solls, hydrology, water quallty,
alrquallty, terrestrial ecology, aquaticecology
and noise. EMP has brought out
recommendations on mitigatory measures
during construction these as well as during
operations stage. It also suggests for post-
study monitoring of environment. Adequate
safeguards will be taken and necessary
clearance will be obtained.

Manufacture of Currency Notes v

713. SHRISANATKUMARMANDAL :
SHRI VILAS MUTTEMWAR:

Willthe Minister of FINANCE be pleased
to state:

(a) The amount spent on the import of
currency paper during the current year and
during the last one year;

(b) whetherthe Government proposeto
set up a project for manufacturing security
paper used for Cumrency Notes in India
during the Eighth Plan Period;

(c) if so, the detalls of the Project
envisaged and the areas surveyed; and

(d) the steps taken by the Govemnment
to check the currency notes paper imports

which continuously drain precious foreign

exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The amount spent on the



281 Written Answers

impont of currency paper is Rs. 13.9 crores
during the current year and Rs. 30.6 crores
during the last one year.

(®) No, Sir.
(c) Does not arise.

(d) Government is exploring the
possibility of augmenting domestic capacity.

Export of Engineering Goods

714. DR.RAMESH CHAND TOMAR:
SHRIGOPINATHGAJAPATHL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the export of @ngineering
goods have registered decline during 1992-
93, particularly in the months of November,
1992 and January, 1993 as compared to in
the previous year;

(b) if so, the reasons thereof; and

(c) the steps taken to increase the
export so that the backlog of 1992-33 can
atleast be achieved in 1993-94?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a)to (c). Export
of engineering goods during 1992-¢3 as per
Engineering Export Promotion Council
amounted to Rs. 3705 crores in April-
December, 1992 which was higher than
exports of Rs. 2835 crores in the
corresponding period in 1991-92. Exports
during November and December 1992 were
Rs.430 crores and Rs. 550 crores
respectively as compared to exports of Rs.
430 crores and Rs. 460 crores in the
corresponding monthsin 1991. Exportfigures
for January 1993 are not yet available.
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Promotion of exports has been the
constant endeavour of the Government.
Extreme Focus on export sectors having
high growth potential, the system of dual
exchange rate, devaluation of the rupee vis-
a-vis major currencies, provision of inputs for
export production at international prices and
exemption of income from exports from
income-tax are some of the important
constituents of Government’s strategy to
step up exports.

Exemption From ESI Act

715. SHRI P.C. THOMAS: Will the
Minister of LABOUR be pleased to state:

(a) the names of the Public Sector
Undertakings from where trade unions have
represented for ESI exemption, State-wise;
and

(b) the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) Under the ESI Act, the state
public sector undertakings are required to
seek exemptionfromthe State Government.
Therefore, the names of the State Public
Sector Undertakings from where the trade
unions have represented for exemption are
not available. As regards the Central Pul:z
Sector Undertakings a statement showing
the available information is attached.

(b) Government consider the requests
for grant of exemption in consultation with
the ESI Corporation. Exemption is granted
to the factories/establishments if their
employees are found to be in receipt of
benefits substantially similar or superior to
the benefits provided under the ESI Act
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Vehicular Polluthn

SHRI MANORANJAN
BHAKTA:
SHRI RAMASHRAY
_ PRASAD SINGH:
SHRI GEORGE
FERNANDES:

716.

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthere hasbeen anincrease
inthe vehicular poliution to the total pollution
from 55 to 70 per cent in Delhi; and

(b) if so, the steps taken by the
Government to check vehicular pollution in
Delhi?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) No specific
study was carri: 1 out which would indicatae
thatthe contributi. n of vehicular pollution has
increased from 55 to 70% of the total air
pollution. The major cause of air pollution in
Delhicanbe attributedto vehicularemission.

(b) Central Government have issued
notifications prescribing the mass emission
standards for petrol end diesel driven vehicles.
These norms will be made stricter with effect
from 1995 for which draft notification has
already been issued. Central Government
have advisedthe State Governmentstotake
the following steps to contain vehicular
emissions:-

(i) to strengthen the infrastructure by
procuring equipments and providing
necessary staff for enforcement;

(i) toauthorise private workshops and
petrolpumps forchecking andtuning
of vehicles;

(iii) tolaunchadrive againstvehicles of
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other States for checking poliution;

(iv) to under take public awareness
campaigns;

. (v) to from inter-state committees
comprising 3 or 4 contiguous states
to coordinate checking activities;

(vi) to set up are a commitiees in big
cities consist- ing of workshops,
police departments others whocan
keep a watch over the vehicles Iin
their areas;

(vii)to set-upinforcementteamstocheck
overloading at entry points;

(viii) to equip the State Transport
Undertaking's workshops further to
check pollution levels of the vehicles;
and

(ix) shifting of transport activities to
collocations outside the city limits.

Steps taken by the Directorate of
Transport, Delhi Administration to
contain vehicular poliution in the
National Capital Territory of Delhi
are as attached Statement.

STATEMENT

Transport Department, Government of
National Capital Territory of Delhi has been
implementing a Plan Scheme ‘control of Air
Poliutionfromthe Ex haust of Motor Vehicles'.
Free facilitaties of poliution checking were
provided between December, 1987 and Apri,
1989 at 24 petrol pumps by deploying technical
staff with exhaust gas analysers . Since May
1989 this facility is being provided at all offices
of the Transport Department.

The Department formulated a detailed
scheme In July, 1990 for certification of
pollution standards of private vehicles
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registered in Delhi. Under the scheme, the
vehicle owners inttially hadto obtain Pollution
Control Check certificates having validity of
one year for their vehicles according to their
registration numberas peraprescribedtime-
schedule. Since August, 1991 poliution Control
Check Certificates are issued for a period of
six months. In this context, 117 private
workshops and petrol pumps have been
authorised to provide pollution checking and
tuningfacilities. These Centres have provided
pollution checking facilities to approx. 9.8'4
lakh vehicles between July, 90 and Jan 1993
- Apprex 2. 77 lakh polluting vehicles were
tuned and their pollution level brought within
prescribed standards.

Approx. 2.15 lakh commercial vehicles
viz. Trucks, Buses, Auto rickshw ind Texis
are registered in Delhi. These veuicles have
to underage periodic certification for road-
worthiness. At the time of Road Worthiness
inspection, vehicles conforming to prescribed
pollution standards are granted ‘Certificate of
Fitness’.

A total number of 18.36 lakhs vehicles
owners have availed pollution checkingfacility
between March, 90 andJanuary, 1993 approx.
2.30 lakh vehilce owners have been issued
waming silips during the above mentioned
period for non-comliance of standards
prescrbed in Control Motor Vegicles Rules,
1989.

A prosuecution drive was launched in
the month of April 90 19, 394 number of

PHALGUNA 7, 1914 (SAKA)
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vehiles have been challaned till Jan. 93 in
accordance with provisions of Motor Vehicles
Act, 1988 and Central Motor Vehicles Rules,
1989. In addition, ‘Certificate of Fitness’ of
5966 transport vehicles and ‘Pollution Control
Check Certificate’ of 68, 187 vehicles have
beencanceled andtheirvehicle ownershave
been instructed to bring their vehicles within
prescribed standards before obtaining
‘Certificate of Fitness'/ Pollution Control Check
Certificate.

Tea Production by TTCI.

717. SHRI PROBIN DEKA: Will the
Minister of COMMERCE be pleasedtostate:

(a) the production of tea from the tea
gardens managed by the Tea Trading
Corporation of India in Assam during each of
the last three years.

(b) the income and expenditure on the
gardens during the said period; and

(c)the development work undertakento
improve the production of the gardens during
the above period?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and ( b). Tea
Trading Corporation of IndiaLtd. has onlyone
tea estate namely Pathini Tea Estate at
Cacharin Assam. Dataregarding production,
income & expenditure in respect of the above
mentioned garden duringthe pastthree years
is as under:-

(Rs. in lakhs)
Year Prod. oftea (Kg) Income Expend.
1989:90 5, 86, 219 125.88 157.59
1990-91 6,26,403 100.87 188.54
1991-92 3,17,478 78.17 163.92
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(c) Developmental activities undertaken
to improve working of Pathini Tea Estate
include, installation of additional CTC
machinery atthe factory, provision of modern
irrigation system and tractor etc.

[ Translation)

On Going Project with world Bank
Assistance

718. KUMARI VIMLA VERMA: Will the
Minister of FINANCE be pleased to state:

(a) the names of the World Bank aided
on going projects in the country, state-wise;

(b) the names of those projects which
are not to be completed within the targeted
cost and time:

(c) the reasons therefor; and
(d) the steps being taken by the

Governmentto complele these projects we!l
in time and within the same cost?

FEBRUARY 26, 1993
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THE MINISTER OF STATE IN THE

.. MINISTRY OF FINANCE AND MINISTER

OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Astatewise list of projects being
implemented with assistance fromthe World
Bank is attached.

(b) and (c). Project costs and physical
targets are revisedoverthe life of aprojecton
account of price escalations, fluctuations in
exchange rate, change in scope or
restructuring, etc, and it is not therefcre
possibletoidentity in advance projects which
willnotbe completed within the targetted cost
and time.

(d) Implementation delays in projects
are addressed through strengthening of
counterpan resources, close monitoring by
ihe Planning Commission andby line ministries
with specialemphasis ontimely procurement
action by projectauthorities, and simplification
of procedure in respect of foreign exchange,
tender evaluation etc. In addition, projects
are being extensively monitored at different
levels including the state governments.
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Educational Centres for l,abour
719. SHRI SRIKANTA JENA:
SHRI  KHELAN RAM
JANGDE:

Wilithe Minister of LABOURDbe pleased
to state:

(a) the number of child labourers in
Orissa and Madhya Pradesh;

(b) whetherany educational centres have
been set up for these child labourers;

(c) if so, the number of such educational
centres, State-wise; and

(d) the extent of assistance provided by
the Union Government and the State

FEBRUARY 26, 1993
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Governments to make these Centres more
" useful?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) Accordingto 1981 Censusthe
number of child labourers in Orissa and
Madhya Pradesh is 702, 293 and 1, 1, 698,
597 respectively.

(b)to(d). Special schools have been set
up in various States underthe National Child
Labour Projects which are fully funded by
Government of India, Ministry of Labour. In
addition, NGOs are given assistance to the
extent of 75% for taking up activities for the
welfare of child labour including running of
educationalcentres state-wise break-up is as
follows:

Name of State No of special schools No of
under NCLP educational
centres under
GIA
1 2 - 3
1'. U.P. 50 -
2. Tamil Nadu 27 7
3. Rajasthan 20 -
4. Madhya Pradesh 8 4
5. Andhra Pradesh 20 -
6. Delhi - 2
7. West B~ 'qal - 41
8. Karmataka - 3
125 57




361 Written Answers
[English)

Claims from Insurance Corporation
720. SHRI MANIKRAO HODLYA-
GAVIT:
SHRIBAPU HARICHAURE:

Wilithe Minister of FINANCE be pleased
to state:

(a) the losses/claims received by the
General Insurance Corporation of India after
the recent riots in Bombay and Gujaratinthe
aftermath of the Ayodhya events; and

(b) the details regarding the claims paid
on account of the losses suffered during the
riots in Bombay alone?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLAIMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Details of claims reported in
Bombay and Gujarat are given below:

No. Reported Estimated
(Provisional) Claim amount
(Rs. in crores)
Bombay 1773 43.06
Gujarat 1441 31.64

(b) InBombay runon 90claims, including
14 claimsthat have been withdrawn ortreated
as ‘noclaim’, had been settled foran amount
of Rs. 53.25 lakhs till 22.02. 1993.

Social Insuranée Scheme for
Journalists

721.SHRIR. SURENDERREDDY: Wil
the Minister of LABOUR be pleasedtostate:

(a) whether in view of the attack on
media persons in Ayodhya and several other

PHALGUNA 7, 1914 (SAKA)
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parts of the country, the Govemment propose
to introduce a social insurance scheme for
joumnalists;

(b) if S0, the details of the scheme; and
(c) it not, the reasons therefor?

. THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). The Workmen
Compensation, Act, 1923 provides for
payment of compensation in the case of
injury by accident arising out of and in the
course of employment and resulting in
disablement/.death. The Expert Committee
for Newspaper employees appointed by the
Government had in its report of 15th Jan.
1991 recommended inter-aliainclusion ofthe
“newspaper employees on outdoorduties”in
schedule |l of the W.C. Act, 1923 so as to
make them eligible for compensation under
the Act. The recommendations of the
Committee were accepted by the Central
Govt. and in August, 1991 State Govts./UT
admns. were requested to add such
employees tothe list ofhazardous occupations
specified in schedule Il of the Act. The ESI
Scheme which provides for medical care,
dependent benefits, etc. has also been
extended by most State Governments to the
neWspaper establishments employing 20 or
more persons. As such the question of
introduction of a Social Insurance Scheme
exclusively for journalists does not arise.

[Translation)

Selzure of Gold, Silver and Foreign
Currency

722. SHRIJANARDAN MISRA:

SHRICHANDRESH PATEL:

Willthe Minister of FINANCE be pleased
to state:

(a)whethergold, silver, benami Accounts
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andforeign currency were seized by different

enforcement agencies during the last three
months;

(b) if so, the details thereof;

( c) the number of persons arrested in
this regard,;

(d) the action taken against them by the
Government; and :

FEBRUARY 26, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHARA MURTHY): (a) to
(c). The quantity/value of gold, siiver, currency
etc. seized by the enforcement agencies of
the Customs and the Income-tax
Departments; and the officers of the
Enforcement Directorate during the period of
3months from November, 1992 to January
1993 and the numbet of persons arrested

(e)the steps beingtakento prevent such during this period are given below:-
Quantity Value
(in. M.T.) (Rs. in lakhs)
Customs Deptt.
Gold 3.1 1238
Silver 298.16 1845
Foreign
Exchange - 313
No. of persons
arrested 258
Income-tax Deptt. Quantity Value
(inM.T) (Rs. in lakhs)
Cash (including that 1037
in benami accounts)
Jewellary 1492
Other assets 5854
No. persons arrested Nill
Enforcement Directorate
Foreign Exchange 72.00
Gold 0.15

No. of persdns arrested 33




365 Written Answers

(d) and (e). The enforcement agencies
arevigilantagainstthe activities of smugglers
andtaxevades, systematic survey operations
and search and seizure operations are
undertaken when/where Necessary. Close
coordination is being maintained among all
the agencies concerned.

Streamlining of the Banking System

723. SHRI RAJENDRA AGNIHOTRI:
Willthe Minister of FINANCE be pleased to
state:

(a) whetherthe Government propose to
restructure the banking systes;

(b) if so, the details thereof;

(c) whether the Government have
received recommendations from an expert
penel/committee in this regar;

(d)ifso, the details thereof and the action
taken thereon;

(e) whetehr the Government also
propose to simplify the procedure of providing
loantopoorandrural people by the banks and
insurance companies. and

(f) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTRY
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(d). A High Level Committee
was constituted under the Chairmanship of
Shri M. Narasimham to examine all aspects
relating to structure, organisation, functions
and procedures of the financial system. The
Committee submitted its report on 20th
November, 1991. On the structure of the
banking system the Committee inter-alia
recommended thatthe banking systemshould
evolve towards a broad pattern consisting
of:
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- (a)3or4large banks (including the State
Bank of India) which could become
international in character;

(b) 8o 10 national banks with a network
of branches throughoutthe country
engaged in ‘universal’ banking;

(c) Localbanks whose operations would
be generally confined to a specific
region; and

(d) Ruralbanks (including RRBs) whose
operations would be confinedto the
rural areas and whose business
would he predominatly financing of
agricufture and allied activities.

The Committee was also of the viewthat
the move towards this revised systemshould
be market driven and based on profitability
considerations and brought about through a
process of mergers and acquisitions.

(8) and (f). The procedure for grant of
advance has been simplified and liberalised
from time to time. Liberalised margin and
security norms have been laid down under
the priority sector advances which coverthe
weaker sections. Under the prescribed
procadure banks should not ask forcollateral
security/hird party guarantee for loans upto
Rs. 25, 000/- and pledge/hypothecation/
mortgage of assets should be created out of
loan standardised applications have been
prescibedinregional/locallanguages; allloan
applications upto acredit limit of Rs. 25, 000/
-have tobe disposed of within afortnight; and
all Branch Managers and to be bested with
discretionary' powers to sanction proposal
relating to the weaker sections without
reference to higher authority.

Noloans are given by the Life Insurance
Corporation of India and General Insurance
Corporation of India direct to poor and rural
people and the question of simplification in
this regard does not arise.
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Export and Import of Rice

SHRI AJOY
MUKHOPADYAY:

SHRIAMAL DATTA:

DR. P.R. GANGWAR:

SHRIJEEWAN SHARMA:

724.

Will the Minister of COMMERCE be
pleased to state:

‘a) whether the Basmati or superior
quality of rice is being exported at
present;

(b) if not, the reasons therefor when
large surplus of various varieties of rice are
available for exports and also not supplying
the superior quality of rice through the public
distribution system in the country;

(c) whether the Govemment propose to
export superior quality of rice like Basmatirice
and import cheaper variety of rice forintemal
consumption during the current year;

(d) if so, the details thereof and the
reasons therefor; and

FEBRUARY 26, 1993
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(e) the steps taken by the Government
to make available remunerative prices to the
rice growers?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) Does not arise.

(c) and (d). Govemment itself does not
propose to export rice. is for imports, the
policy is to take recourse to such action only
when the comestic supply or price situation
so warrants.

(e) One of the main objectives of the
Government's price policy for agricultural
produce is aimed at ensuring remunerative
price to the growers for their produce with.a
view to encourage higher investment and
production. The minimum support prices fixed
by the Government not only cover the cost of
production but also a reasonable margin of
profit as an incentive to the farmers to invest
andimprove production and productivity. The
procurement/mimimum support prices of
paddy announced by the Govt. during the last
three years are as under:

Minimum support prices of paddy
(Rs. per quintal)
Year Common Fine Superfine
1990-91 205 215 225
1991-92 230 240 250
1992 270 280 290
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725. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
COMMERCE be pleased to state:

(a) .the incentives provided/proposed
under the plan to boost up the export of
bauxite ore ,iron and manganese ore and
other commodities from Goa;

(b) whether the Government have
received any representations from Goa in
this regard;

(c) if so, the details thereof and the
reaction thereto;

(d) whether the Government have
formulated any short term and long term
action plans to boost the exports; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL SUP-
PLIES, CONSUMER AFFAIRS, AND PUB-
LIC DISTRIBUTION AND MINISTER OF
STATEINTHEMINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a) Apart
from the benefit under Section 80 HHC of the
Income Tax Act extended to exports of
processed minerals and ores are in 1991-92
exporters of minerals and ores are eligible
forbenefit of convertibility under the liberalised
Exchange Rate Management Scheme.

(b) and (c). Govemment have received
a representation from Goa Mineral Ore
Exporters’ Association for abolition of export
duty on iron are and for relaxation of the
canalisation policy inrespect of iron ore soas
to enable Goan exporters to exportiron ore or
Goan origin directly to the Middle East. While
appropriate recommendations have been
made to the concemed authorities regarding
export duty on iron ore, the request for direct
export of Goan iron ore to Middle East by
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private shippers of Goa was considered and
could not be acceded to.

(d) Yes, Sir.
(e) A Statement is attached.
STATEMENT

The Ministry of commerce has prepared
a short-term Action Plan for ensuring-the
revival of the export momentum.

The Action Plan comprises general
policies which are directed towards creating
more conducive export environment. These
indulde fullconvertibility of rupee, betterterms
forexport credit, more efficient duty drawback
system and wider coverage of income tax
benefit. The Action Plan also consists of
sector-specificissues which include reduction
in import duty on raw materials, certain
changes in the direct tax provisions and
adequate and timely availability of IPRS.

The Ministry of Commerce has also
formulated an action programme in the
medium term in respect of 34 commodities
identified as “Extreme Focus Commodities”.
A synthesis report on these items has been
prepared based on the recommendations
made by representatives oftrade andindustry.
The recommendations, both general and
commodity specific, relate to geheral macro
economic poligy, procedural simplifications,
infrsstructuralimprovements and institutional
arrangements. Immediate action has been
taken by the Ministry to implement the major
recommendations which relate to Export-
Import Policy and other matters which are
directly under the purview of the Ministry.

Construction of Berth at Kandla
Port

726.DR. K.D.JESWANI: Willthe Minister
of SURFACE TRANSPORT be pleased tc
state:
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(a) whetherthe seventh berth at Kandla
Port in Gujarat has been commissioned and
opened for traffic;

(b) if so, the details thereof; -
(c) if not, the reasons therefor; and

(d) the progress made so fartoconstruct
the eighth berth to meet the growing traffic
needs?

THE MINISTER OF STATE OF THE
MINISTY OF SURFCE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (c). Seventh
cargo berth at Kandla Port has been
commissioned on 11th December, 1992 and
opened for traffic.

(d) Adraft proposalfortaking investment
decision has been formulated.

Production of Virginia Tobacco

727.SHRIH.D. DEVEGOWDA: Willthe
Minister of COMMERCE be pleasedtostate:

(a) whetherany ceiling has beenfixedby

the Union Government on growing Virginia

tobacco by various States;
(b) if so, the details thereof;

(c)thetotalproduction of the said Tobacco
during 1991-92 and 1992-93, State-wise;
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(d) whether any stock is also lying inthe
States;

(e) if so, the details thereof, State-wise;

(f) whetherthe Tobacco Boardhas made
anyarrangementto purchase all the tobacco
grown in Karnataka and Andhra Pradesh
during 1992-93;

(9) if so, the rate at which it is likely to be
purchased; and

(h) the quantity of Tobacco exported
during 1991-92 and 1992-937

THEMINISTEROF COMMERCE (SHRI
PRAN AB MUKHERJEE): (a) and (b). The
Tobacco Boardfixesthe cropsize forgrowing
virginia tobacco for every crop season. The
current crop size fixed by the Board is as
follows:

(i) 1992 Andhra Crop to be marketed
in 1993

(i) 1992 Maharashtra Crop to be
marketed in 1993

(iii) 1992 Karnataka crop marketed in
1992-93

(c) The State-wise production of FCV
tobaccoduring 1991-92and 1992-93isgiven
below:

(Production-Million Kgs)

State 1991-92 1992-93
Andhra Pradesh 132.38 119.70 +
Maharashtra 0.40 0.30 +
Karnataka 26.41 32.00 +

(+ estimated figures only)
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(d) and (e). As perinformation gathered
from the trade, a quantityof around 13, 000
tonnes (packed weight) of tobacco from the
1991-92 Andhracropis lyingwith the exporters
"~ and dealers. Besides, over 30 million kgs of

- the Kamataka Crop of 1992 marketed in the
current auctions is lying with the trade for
processing and use for both export and

* domestic purpose

(f) and (g).The question of purchase of
Virginiatobacco by the Tobacco Board arises
only when the prices in the auctions fallbelow
the Minimum Support Price fixed by
Government. In Kamataka, almostthe entire
crop of the current yea has been marketed
and the average price relaised upto 16.2.93
~ is Rs. 27.48 per kg which is much above the
Minimum Support Price. In Andhra Pradesh,
the auctions will commence on27th February,
1993. The trade has assured a Minimum
Guaranteed price of Rs. 20 per kg for black
soils, Rs, 22 per kg for Southem light soiland
Rs. 25 per kg for Northern light soil.

(h) Quantities (packed weight) of virginea
tobacco exported during 1991-92 and 1992-
93 (upto January, 1993) were 49, 622tonnes
and 48, 547 tonnes respectively. :

[ Translation)

D.A. to Central Government
Employees

728. DR.LALBAHADURRAWAL.
SHRI SUBASH CHANDRA
NAYAK:
SHRI C.P.
GIRIYAPPA:
SHRI ANAND RATNA
. MAURYA:
SHRIMATI
CHIKHLIA:

MUDALA

BHAVNA

Willthe Minister of FINANCE be pleased
to state: -
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(a) whether another instalment of
Deamess Allowance has becoine due to the
Central Government employees;

(b) if so, the details thereof;

(c) the time by which it is likely to be
released; .

(d) whether the Government propose to
merge a portion of D.A. of Government
employees with their basic pay;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHARA MURTHY): (a) to
(c). As per the existing instructions based on
the recommendations of the 4th Pay
Commission, the additional instalment of
Dearness allowance to Central Gouvt.
employees is calculated on the basis of
percentage increase in the 12 monthly
average of All India Consumer Price Index
for Industrial Workers (General) (1960=100)
over the average index of 608, to which the
existing scales of pay are related. Employees
drawing Pay upto Rs. 3500/-p.m. are entitied
to 100% netralaisation, those drawing pay
above Rs. 3500/- p.m. and upto Rs. 6000/-
p.m. are entitled to 75% neutralisation. and
those drawing pay above Rs. 6000/- are
entilted to 65% neutralistion. The annual
average of AICPi AS ON 1.1.93 works outto
1168. 83.The instalment of DA due from Ist
January nomally becomes payable with the
salary for the month of March.

(d) to (f). Onthe basis of ademand of the
Staff Side of the National Council (JCM), the
question of treating a portion of deamess
allowance as “pay” for certain purposes is
under consideration of the Government. *
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Asslistance under C.R.F. for Orissa

729.DR. KARTKESHWARPATRA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of projects/schemes sent
by the Government of Orissa for assistance
fromthe Central Road Fund during 1992-93;

(b) the action taken by thg Union
Government thereon, project-wise; and

(c) the funds allocated/released so far?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
9SHRIJAGDISHTYTLER): (a) and (b). The
Government of Orissa has sponsored 31
schemes costing Rs. 619.47 lacs under
Central Road Fund scheme during 1992-93.
Out of these schemes, one scheme relating
to “Construction of a H.L. Bridge over river
Mahanadi near Sonepur on Sambalpur-
Sonepur road (S.H.), “ costing Rs, 1109.38
lakhs has been approvedon 12.2.93inwhich
the share under Central Road Fund is
restrictedto Rs. 75.65 lakhs only. The amount
over and above Rs. 75. 65 lakhs is to be met
bythe State Governmentfromtheirown Plan
resources.

(c).The release of funds is subjecttothe
sanction of detailed estimate by the State
Government and audit authorisation for the
work approved keeping in view the
expenditure already incurred by the State
Government, cost of schemes approved in
the State, total funds released previously,
balance of operative sanctions and availability
of budget provion.

RBI Report on Bad Debt -

730. SHRI PRAFUL PATEL: Will the
Minister of FINANCE be pleased to state:
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(a) whether according to an RBI report,
the nationalised banks need Rs. 10, 000
crore for meeting bad debts; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The information is
being collected and willbe laid onthe Table of
the House. :

[Translation)
By-pass Road at Sasaram
731. SHRI CHHEDI PASWAN: Will the
Minister of SURFACE TRANSPORT be
pleased to state:
(a) whether the Union Government

proposetoconstruct aby-pass onthe National
Highway passing through Sasaram,;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
constructed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, Sir.

(b) and (c). Does not arise.
[English]

Losses inDTC

732. SHRI, SURYA NARAYAN

YADAV:

SHRIMADAN LAL KHURANA:
SHRI KUNJEE LAL:
SHRI ROSHAN LAL:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)thetotal assets of the Delhi Transport
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Corporation at present;

(b) the subsidy given by the Union
Government to DTC during 1992-93;

(c) the total loss/net loss/working loss
incurred by D.T.C during the currentfinancial
year;

(d) the reasons for the losses;

{e) whether the Delhi Transport
Corporation has reduced the services of its
buses after the induction of red line buses;
and

(f) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Rs. 206.57
crores as on-31.3.1992.

(b) No subsidy is given to DTC by the
Government. During 1992-93 upto 31st
January, Gowvt. have provided ways and
means loans of Rs. 15.70 crores to DTC to
meet its cash deficits.

(c) Losses suffered by DTC during the
current financial year (utpo 31st January,
1993) is as under:-

(Rs. in lakhs)
(Prov.)

(iy  Working Loss (excluding
depreciation & interest) 4517.46

(i)  Totalloss (including
depreciation & interest)  17818.00

(d) The reasons for losses are:-
(i) Uneconomic fare structure of DTC;

(ii) Rising cost of labour and material
inputs;

(iiiy Conession given to students and
weaker sections of the society
through conessional passes; and

(iv) Heavy interest burden on loans
advancedto DTC.

(e) and (f). Some reduction in the
services of DTC has occurred on account of
scrapping of old buses which completed the
norms of operating life.

Development of Falta Export
Processing Zone

733. SHRICHITTA BASU:
SHRIBIR SINGH MAHATO:
SHRI SANAT KUMAR
MANDAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Faltar Export Processing
Zone (FEPZ) set up in 1984 has failed to
come up to the expectation and needs more
investment in infrastructure development:

(b) whether the Government of West
Bengalhas no sufficientfunds forinvestment
in this project; and

(c)ifso,the stepsthe Union Government
propose to take to make full use of this
venture and make it more viable and attra “tive
export-oriented unit?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE); (a) to (c). The
entrepreneural response for setting up units
in Falta Export ProcessingZone has beenon
the increase. Exports from the Zone grew
fromRs.2. 30 crores in 1985-86to Rs. 27.90
crores during 1991-92. The internal
infrastructure in an EPZ is developed by t he
CentralGovernment andthe extemalfacilities

provided by the State Government. In order
to further strengthen infrastructural support,
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the Central Government has recently
undertakento construct ajetty onthe Hooghly
for direct two-way movement between the
Port and the Zone.

Grant from Japan

734.SHRID.VENKATESHWARARAO:
Willthe Minister of FINANCE be pleased to
state:

(a) whetherJapan has agreedto provide
Rs. 55 crore grant to India;

(b) if so, the main features of the
agreement; and

(c) the projects on which the amount is
likely to be spent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) During the year 1992-93,
Government of Japan have committed grant
assistance for projects totaling Yen 4.2 billion
(equivalent to Rupees 105 crores).

(b) This grant assistance is extended on
a Government to Government basis with no
repayment obligation. procurement is normally
restricted to Japan although in a few cases
procurementon alimited international bidding
basis was permitted.

(c) Thegrant aid has been committedfor
the following projects:

(i) Grant aid for import of Simulators for
Nautical & Marine Engineering Education in
the Lal Bahadur ShastriNautical & Engineering
College, Bombay.

(ii) Grant aid for increasing food
production.

(iii) Cultural grant assistance for

FEBRUARY 26, 1993

Written Answers 380

establishment of Astronomy and Space
Science Centre atthe University of Burdwan.

(iv) Debt-Relief grant aid for the period
1.10.91 to 31.3. 92.

(v) Exploitation of Ground Water Stage-
Il Project. ,

(vi)Grantaidfor Supply of Fishing Vessels
for Deep Sea and Offshore Fisheries (IFP-
Cochin).

(vii) Debt-Relief grant aid for the period
1.4.921030.9.92.

Transfer of Residence Rules

735.  SHRI GEORGE
FERNANDES:
SHRI  MANORANJAN
_ BHAKTA:
SHRI SHASHI PRAKASH:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the transfer of residence
rules have been relaxedto allow easierimport
of consumer goods;

(b) if so, the details of the facilities given
in this regard; and

~ (c) the results to be achieved through
these changes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)and
(b). No relaxation has been made recently in
the Transfer of Residence Rules, 1978 to
aliow easier import of consumer goods.
However, the condition that goods imported
by availing of the exemption under these
Rules would notbe sold ordisplayedin ashop
or gifted or otherwise parted with has now
been removed.
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(c) The Experience of the Government
was that these restrictions could not be
exercised effectively without causing
annoyance and harassment to the publicand
petty shopkeepers. The relaxations nowgiven
will avoid such instances.

Report of confederation of Indian
Industry

736. SHRI PRITHVIRAJ D. CHAVAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Confederation of Indian
Industry has submitted a report of its task
force on Administrative Reforms inthe context
of economic liberalisation;

(b) if so, the specific demands made by
confederation; and

~ {c) the reaction of the Government to
each of these demands?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED):(a) Yes, Sir. The Confederation of
Indian Industry (Cll) has prepared a Report of
its Task Force on Administration Reforms.
The Report was presented in a seminar
organised by Cll and a copy was recseived in
the Ministry of Finance.

(b)Alarge numberof recommendations/
demands have been made by the
Confederation in this report. These are
enclosed statement alongwith.

(c) These demands relate to area of
operation both under Central Government
and State government jurisdiction. It is,
therefore, difficult toindicate the responseto
all these demands at this time.

PHALGUNA 7, 1914 (SAKA) .

Written Answers 382
STATEMENT

A key issue in the economic reform

process relates to Procedures, Red Tape

and Administrative aspects. Much
" remains to be done yet in this regard.

Inspite of earlierattempts at streamlining
procedures due to numerous
Government clearness, lack of
coordination continues to inhibit growth
procedure remains cumbersome time
consuming and harassing. While some
Government controlis necessary, aclear
demarcation should be made between
the areas where control is required and
where controlis notrequired. Inanycase
control should be developmental and
growth -oriented and not restrictive and
detrimental.

*Therole of the Government willhave to
shift fromthat of a controller and the director
economic activity to that of a facilitator and
nurturer of private productive forces. Cll
suggests that the most important task of
Govemnment be redefined and role assigned
as under.

(i) re-framing rulesthat aretotally transparent
with no discretionary powers to
individuals, rules that are simple and
ensure a level-playing field.

(ii) enforcing such rules effectively;

(iii) enforcing contracts and clearly defining
and upholding private property rights;

(iv) allocating resourcesforthe development
ofinfrastructure (quasi-public goods) and
allocating resources for building up
‘human capital * without owning and
operating such facilities in principle.

Evolve and effective Management
Information System in administration to
monitor implementation of polices.
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Evolve single pointclearance instead
of multiple clearing agencies.

Introduce single, comprehensive,
forms wherever possible.

States to make the bureaucracy more
responsive go help industry become
more competitive. Abolish the ‘Inspector
Raj'andlay emphasis on self-regulation.

In the present context of deregulation,
emphasis should be given on self audit
system.

Tiem has come when Government
should constitute a task force to take
decisionstraightaway on the suggestions
made by various working groups from
time to time. It is suggested that task
force so constituted should include
industry representatives. Il has taken
the initiate to highlight the procedural
hassles, thoughthis is merely aglimpse,
pocess needs to be on a continuous
basis.

Excise and customs procedures are
matters of serious concern as they are
highly complicated and cumbersome.
For example under the Deemed Export
Contraltos the manufacturers have to
pay Excise Duty atthetime of the cleanse
of goods and subsequently get refund of
the same. This results ion clocking up of
funs and affect insanity because it takes
considerabletime in getting back refund
of Excise Duty. The significance of these
unnecessary procedures is not
understood.

Power should be delegated downward
to authorities like Assistant Collectors or
Superintendents to expedite the
formalities.

Huge number of Registers are required
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to be maintained under various Status
for which there is no justification. No. of
documents need to be drastically
reduced.

In the wake of liberalisation of the
economy and de-regulation and de-
control. Too many Notifications. Circulars,
etc. laying down new gujdelines about
the approval for foreign equity
participation foreign collaboration
agreements are being issued e.g.

Customs 377
Excise 117
Direct Taxes 21
Import Trade Control 78
Export Trade Control 7

adding to confusion, complexities and
harassment.

Inter-state barriersfiocal tax such as
Consignment Tax. Octroi, Sales Tax,

- Toll Tax should be abolished as they do
no good except delaying the matters,
adding to appear work and cost and
inviting corruption.

In the tax laws, akl obligations of an
assess are time-bound. Likewise, all
obligations of the Tax Authorities including
Appellate Authorities to decide appeals
etc. shouldbe time bound; otherwise the
assesses are harassed to pay the
pending demands and suffer receptive
inconvenience in assessment for
subsequent years.

On the issue of Environment still lot of
questions remain unanswered. How
effective is the enforcement of
environmentalregulations? Howarethe
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economic instruments being used to
promote energy conservation and
environmentt protections? For speedy
disocial of environment clearance
separateenvironment quasi-judicial body
be set Up with due representation of

industry environment experts/NGOs and
Government.

In order to deal with the environment
issuesintheintegralfashion, the primary
focus of environment Policy should be
resource conservation. This would help~
both the industry as well as the
Sovernment.

Cll suggests that Govt. should think of
some new imaginative methods of
associating non-bureaucratic experts or
agencies to ensure that liberatlisation
steps are implemented expeditiously.
Some sort of watchdog committees
should be set up attest for critical areas.

Involvement of customs Staff in

Smuggling Activities
737. - SHRI HARI KISHROE
SINGH:

SHRI RAM VILAS PASWAN

Willthe Minister of FINANCE be pleased
to state:

(a) whether any case of involvement of
Customs staff in smuggling activities of the
Mangalore Coast has come to the notice of
the Government:

(b) it so, the details thereof stating the
nature of their involvement; and

(c) the action taken by the Government
againstthe personsinvolvedandto checkthe
recurrence of such cases?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHR! M.V.
CHANDRA SHEKHARA MURTHY): (a) to
(c). Two Cistoms officers on return from an
antisumgling operation along the Mangalore
Cost during November, 1992 had submitted
a report alleging that their attempt to effect
seizure of contraband was foiled by a
Superintendent of Customs of Bangalore
Customs Collectorate whose signals are said
to have alerted two launches which were
attempting to land contraband on the coast
about 100 kms. north of Mangalore. The
matter is being enquired into.

[ Translation)
Loans to Poor by Rural Banks

738. SHRIBHOGENDRA JHA: Willthe
Minister of FINANCE be pleased to state:

-(a) whether the regional rural banks
have stopped granting loans to the poor
people living below the property line in the
country particularly in Bihar;

(b) if so, the reasons therefor; and -

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE E IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED); (a). No, Sir.

(b) and (c). Do not arise.
[English)
. Import and Smuggling of Silver
739. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of FINANCE be

pleased to state:

(a) whether there has been spurtin the



387 Written Answers
smuggling of silver during the last one year;

(b) if so, the details thereof;

(c)the steps taken by the Governmentin
this regard;

(d) whether the Government have
introduced the scheme forimport of silver on
the pattern of import of gold recently; and

(e) if so, the detzils thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA. MURTHY): (a) and
(b). Since itis a clandestine activity, it is not
possible to precisely quantify the extent of
smuggling of silver during the last one year.
However, the quantity of silver seizedduring
the last3 calendaryears given below, shows
adeclining trend:-

Year Quantity (in kgs.)
1990 216447
1991 197925
1992 161068
(provisional)

(c) to (e). The anti-smuggling agencies
remain vigilant against smuggling of
contrabandincluding silver. Close coordination
is being maintained among all the agencies
concernedinthe detection and prevention of
smuggling. In addition, with effect from.9th
February, 1993, passengers of Indian origin
or those holding Indian passports, who are
retuming to India after a period of stay of at
last, 6 months abroad, have been permittee¢
to import upto 100 kgs. of silver on payment
of customs duty atthe rate of Rs. 500 perkg.
in convertible foreign currency.

Drug Trafficking in Banglore

740. SHRIV, SRENEIVASA PRASAD:
Will the Minister of FINANCE be pleased to
state:
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(a) whether the drug trafficking in the
Southern parts of the country particularly in
Banglore is increasing as reported in *
Hindustan Times" dated the January 18,
1993;

(b) if so, the details of the cases which
have come to the notice of the Government
during each of the last three years;

(c) the reasons therefor; and

(d)the steps proposedtobetakenbythe
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHKEHARAMURTHY): (a)to (d).
the information is being collected and will be
laid on the Table of the House.

National Security Council

741. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
DFENCE be pleasedto referto replygivento
Unstirred Question No. 3747 on March 20,
1992 and state:

(a)whetherthereis any regularschedule
to hold the meetings of the National Security
Council;

(b) if not, the criterialaid down for holding
the meetings of the Council;

(c)the number of meetings of the Council
held Since its formation on August 24, 1990
and the dates on which these were held;

(d) whether the National Security
Advisory Board andthe strategic Core Group
have been fully composed;

(e)whetherthesetwo arefully functional;
and

(f) the number of meetings of the above
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advisory board and group held so far,
separately?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). There is no
regular schedule or specific criteria for the
meetings of the National Security Council.
The Prime Minister, who is Chairman of the
National Security Council, may convene its
meetings as and whenfound necessary. The
Council has met once, on 5.10.90. since its
formation.

(d) Yes, Sir.
(e) Yes, Sir.

(f) Nomeeting of the Advisory Board has
been held so far. The Strategic Core Group
has met once, on 5.10.90.

Trade Agreement with Russia

742. SHRI SHRAVAN KUMAR
PATEL:
PROF. RITA VERMA:
SHRIBAPUHARICHAURE:
KUMARI PUSHPA DEVI
SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether any trade agreement has
been signed with Russia during the recent
visit of the Russian President;

(b)if so, the details thereof andthe areas
identified for the expansion of Indo-Russia
trade; and

(c) the details of estimated balance of
trade indicating imports from and exports to

. Russia, during 1992-93 so far and the

contemplated volume of trade both ways,
during the ensuing year?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE, CIVIL
SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION AND MINISTER
OF STATE IN THE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED): (a) and (b). No, Sir. a framework
bilateral trade agreement with Russia valid
for a period of five years was signed only last
summer, on May 4, 1992. However, during
the recent visit, four letters were exchanged
incorporating mutual understanding reached
with the Russian side on certain specific
aspects of trade and trade related matters.
These pertainto (i) counter trade and other
internationally recognised form of business
cooperation, (i) modality of repayment by
India of State credits grantedby the erstwhile
Soviet Union through purchase by Russia of
permissible goods and services from India,
(iii) repayment by Russia of the technical
creditgranted by Indiato the erstwhile Soviet
Union andthe Russian Federation, payments
tu Indian exporters for exports to Russia in
1992 where payments have not been
received, extended facility of utilisation by
Russiaofthe technical creditgrantedby India
in 1992 and (iv) certain modalities regarding
repayments for deliveries fromthe USSR of
machinery and equipment on deferred
payment terms.

(c) Disagree grated fugures for trade
with the CIS former USSR Republics are not
yet being published by the DGCI&S. The
aggregatetradefigures withall CISRepublics,
of which avery large part pertains to Russia,
forthe period April- November, 1992, are as
below:-

(Source: DGCI&s ; figures in crore Rupees)

Exports to CIS 1066.39
Imports from CIS 447.68
Balance of Trade 618.71
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Credit Requirements of farm
Sector

743. - SHRI SOBHANADREES-
WARA RAO VADDE:
PROF. RITA VERMA:
SHRIDHARMABHIKSHAM:

to state:

(a) whether the Government are aware
thatthe banks and insurance companies are
notin apositionto meet the agricultural credit
requirements of farm sector fully;

(b) whether the Reserve Bank of India

have undertaken any scheme with assistance

_oftheNational Bank for Agricuiture and Rural

Developmentandthe Industrial Development

Bankof Indiato meetthe credit requirements;
and

(c) if so, the details thereof?

> THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Banks andfinancial institutions
are not in a position to meet the total credit
needs of the agricultural sector on account of
various types of resource and managerial
constrains. The institutional sources caterto
acertain proportion of the credit needs of the
agriculturists and the balance is being met
from their own resources/borrowmgs from
non-institutional sources.

(b)and (c). National Bank for Agriculture
and Rural Development (NABARAD) is the
apex institution providing short-term/long
agricultural credit. NABARD provides short-
termcreditlimitsto cooperatives and Regional
Rural Banksforfinancing seasonal agricultural
operations from out of the General Line of
Credit (GLC) provided by the Reserve Bank
of India. In view of the increased demand for
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crop loans on account of good rainfall and
increase in prices of fertilisers, NABARD
sought enhanced limit of GLC from Reserve
Bank of India (RBI). RBI accordingly
sanctioned Rs. 400 crores in January, 1993
enhancing the GLC limit sanctioned in 1992-
93atRs. 2700 croresto Rs.3100crores. The
Reserve Bank of India have not undertaken
any scheme for extension of credit to
agriculture sector with the assistance of the
Industrial Development Bank of India.

Loan for Construétlon/Purchase of
Houses in Bhubeneshwar

744. SHRISUBASHCHANDRANAYAK:
Wil the Minister of FINANCE be pleased to
state:

(a) the details of the banks and other
Government financial institutions in
Bhubneshwarand othercities of Orissawhich
provide loan for construction/purchase of
houses/alts;

(b) the terms and conditions laid down
for granting such loan;

(c) whether the Government are aware
that the existing procedure lead hardship to
the genuine applicants; and

(d) if so, the steps proposed to be taken
by the Governmentto simplify the procedure
in this regard and also to reduce the rate of
interest on the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The Commercialbanks
grant housing finance to individuals housing
finance institutions and State Housing Boards
in accordance with the guidelines of Reserve
Bank of India (RBI) from time to time. Under
the guidelines of RBI, the commercial banks
accept the mortgagee of property or
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Government rantee as security and where
thesecurities are notfeasibletheycan accept
other forms for securities such as life
insurance policy, shares and debentures,
gold ornaments etc. Life Insurance
Corporation (LIC) have their own schemes
under which loans are granted for owning
houses. The schemes of LIC also require
production of securities to the satisfaction of
the competent authorities. Such authorities
ofthe concemed institutions are to appraise
the loan applications and the satisfy
themselves about the geniuses of the
applicant, loan requirement, nature of security
and other details.

No separate date for the crimes like
Bhubaneshwarand otherprecedes of Orissa
in respect of housing finance by Commercial
Banks is maintained. However, the
achievement of commercial banks for the
year 1990-91 forthe country asawholeis Rs.
506 crores. Flow of funds fromotherfinancial
anddevelopmentalinstitutions like LIC, GIC,
UTI and HUDCO for the year 1990-91 as
reportedby RBlare Rs. 825crores, 77 cores,
119crores and 735 cores respectivelyforthe
country as awhole.

(c) and (d). The Commercial Bank have
taken steps forsimplifying the procedures for
granting loans under housing filfacne.
However, the specific complaint regarding
the hardship of the genuine applicants canbe
looked into by the concerned institutions,
RBI, and Government for remedial action.

Since September 1990, the sector
specificstipulations of interest reassess were
done away with and lending rate structure of
banks were raticalised linking the rate of
interestwith the size of the loan. Retationalised
interest rate structure includes the housing
loans also andat presentthereis noproposal
under consideration to modify/reduced the
interestrates of loansincluding housing loans.
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Idle Capacity of PSUs producing
Defense items

745.SHRIMATIKRISHNENDRA KAUR
DEEPA: Wil the Minister of DEFIANCE be
pleased to state:

(a) whether the Public Sector
Undertakings producing defense items have
been permittedto lease their idle capacity to
private sector; and

(b) it so, whether effect of such a
decision on the defense of the country has
been considered?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The Government has
been encouraging ordinance factories and
defense public sector undertakings to put
theiridle machine capacities to job work from
the civil sector.

(b) There is no adverse effect of the
aforesaidapproachondefense preparedness.
nthe otherhand, fuller utilisation of capacities,
apartfromassisting industry, has the effect of
improving viability of the defence production
units and reducing their prices ¢harged from
defense forces.

Export of Sesame Seeds

746. SHRI P.P. KALIAPERUMAL: Will
the Minister of COMMERCE be pleased to
state:

(a) the total exports of Sesame seeds
during 1991-92 and 1992-93,;

(b)whethertheimport of Sesame seeds
by U.S. A and Japan has seid down
considerably and if so, the reason therefor;

(c) whether the Government are
complying with the health regulations of
importing countries of Sesame seeds;
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(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) The total
(provisional) exports of sesame seeds during
1991-92and 1992-93( April, 1992to January,
1993) have been 33, 533 tonnes valued at
Rs, 61.47 crores and 40, 089 tonnes valued
at Rs. 68.38 crores respectively.

(Source: Indian Oil and Produce
Exported Association)

(b) There has been a considerble deem
inexports of sesame seedto USA andJapan
the main reason for this decline is that the
health regulations in Happen and USA have
become much stricter and they are reluctant
to import sesame seed from India for fear of
the imported goods containing residues of
undesirable pesticides beyond the spacfied
tolerance limits.

(c)to (e). Based onthe recommendation
of the Expert Committee regarding pesticides
banned in other countries, the use of 15
pesticides has been banned/phased out. In
addition, restrictions have been placed on
the use of 10 pesticides including DDT and
BHC.

[Translation]

World Bank Assistance for
Development of Hilly and Tribal Areas

747.  SHRIN.J. RATHVA: |
SHRI SHIBU SOREN:

Will the Minister of FINANCE be
pleased to state:
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(a) whether assistance is being taken
from the World Bank for the development of
hilly and tribal areas and for the completion
of a large number of projections;

(b) if so,the detailsthereof since January
1,1990till date, project-wise and State-wise;

" (c)thedetails ofimplementation thereof;

(d) the number of projects which could
not be started for want of requisite funds;

(e) whether any action is being taken by
the Government in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(c). The Bihar Plateau Project
for the development of the plateau region of
Southern Bihar has been negotiated with the
World Bank recently for IDA assistance of
US $ 117 million. A list of other project
containing components in hilly and tribal
areas, indicating details of total assistance
as well as cumulative disbursement to date,
are given in the attached statement

(d) No project committed for World Bank
assistance has been held up for want of
register funds.

(e)and (f). Adecision has recently been
taken to transfer 100% of the external
assistance received on projects to
implementing State Governments with a
new of facilitating speeder implementation of
externally aided projects. '
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STATEMENT
Projects with a Component in Hilly and Tribal Areas
Name of the project Total
assistanca Disbursement
(US & min.) (US $ min).
1, First Integrated Child 100.5 15.78
Development Services
Project (ICDS 1)
2. Second Integrated Child 194.0 -
Development Services
Project (ICDS 1)
3. First Technician Education 218.21 36.0
4. Second Technician Education 291.54 19.1
5. Seventh Population 86.58 11.6
6. Child Survival and 219.40 29.40
Sate Motherhood
7. National AIDS Control 84.00 5.0
8. Integrated Water-shed 75.0 12.2
Development (Hills)
9. Bihar Plateau Development 117.0 -

Project

[English]

Profits Ensured/Loss Incurred by CCBS
and RRBS in Maharashtra

748. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of FINANCE
be pleased to state:

(a) the details of average profits earned
or loss incurred by the Central Cooperative
Banks and the Regional Rural Banks in

Maharashtra during the last three years,
year-wise; and

‘ (b) the steps taken to ensure that these
banks do not incur losses in futher?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The average profits of the profit
making Central Cooperative Banks (CCBs)
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and average loss of the loss making CCBs
during each of the three years namely 1989-
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90, 1990-91 and 1991-92 (latest available) is
reported as under:

(Rs. in lakhs)

Profit Loss
1989-90 39.6 433.0
1990-91 58.7 77.0
1991-92 59.8 23.0

In case of Regional Rural Banks (RRBs) in Maharashtra, the figures for the last three

years are as under:

(Rs. in lakhs)
Profit Loss
1989-90 44.81 31.71
1990-91 Nil 36.99
1991-92 Nil 118.93

(a) The losses incurred by the CCBs
arises on account of various factors like low
businesstumover, highcost of management,
low operations margins lack of diversification
of loan portfolio, failureto mange funds prudent
and low recovery. CCBs are under the
administrative control of State Government
and are governed by the respective
cooperative legislation of the State. CCBs are
inspected by the State Government and
NABARD also conduct their statutory
inspections and suggest remedial measures.
As regards the poorrecoveries of Cooperative
credit institutions the State Governments
were requestedto piblicisethroughthe media
and their extension machinery, the
importance of repayment of dues to credit
institutions. The banks have also been
advised to keep their cost of management
within reasonable levels.

The performance of RRBs is monitored

by NABARD and the Government of India at
regularintervals. The Committee on Financial
System which has submitted its report
recently, had recommended that in order to
impart viability, the RRBs may be allowed to
engage in all types of activities though their
focus should continue onthe targetgroups. In
September 1992, NABARD has advisedthat
RRBs may attheirdiscretion goinforfinancing
non-targetgroupstoan extent notexceeding
40% of their incremental len ding. The paid-
up capital has also been increased form Rs.
50 lakhs to Rs. 75 lakhs in respect of all the
196 RRBs. A proposalto amalgamate allthe
RBsinthe countryinto a National Rural Bank
has also been mooted.

Chelliah Committee Report
749, SHRI C.P. MUDALA
GIRIYAPPA:

SHRI K.H. MUNIYAPPA:
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SHRI SIMON MARANDI:

DR. AMRIT LAL KALIDAS
PATEL:

SHRIMATI CHANDRA
PRABHA URS:

SHRI VILAS MUTTEMWAR:

SHRI JEEWAN SHARMA:

SHRIBAPU HARI CHAURE:

Willthe Minister of FINANCE be pleased
to state:

(a)whetherthe Tax Reforms Committee .

headedby Dr. RajaJ. Chelliah has submitted
its final Reports;

(b) if ~so, the details of the
recommendations made by the Committee;

(c) whether the Government have
accepted its recommendations; and

(d) if so, the steps being taken by the
Government to implement these
recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) Yes,
Sir.

(b) The Final Report of the Committee is
in two parts . Part | of the Report contain
recommendations on issues in the following
five broad areas;

(i) Problems of directtaxes notconsidered
in the interim Report, namely , corporate
profits tax including the taxation of foreign
entities, problemsrelatingtobusinesstaxation,
the interesttax, taxation of agriculturalincome
and the gift tax. '

(i) Further reform of the system of
domestic indirect taxes, particularly at the
Central level, more details regarding the
extension of modified value added tax
(Modvat) andconversion of Modvatintovalue
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added tax (VAT).

(iil) Improvements in proceduresincluding -
appelate procedures, removal of complicated
provisions and provisions unduly weighted

againstthe assessee; direct taxes- customs
and excise.

" (iv) Problems of administration making
administration more efficientand atthesame
time more humane and more aware of the
broader aspects of taxation. Changes in
administrative structurefacilities , emoluments
selection procedures at the higher levels,
punishments and rewards.

(v) Revenue Audit -its role- the attitude
of Audit and the problems created for the
assesses lines of reform.

2. Part Il of the Final Report contains
recommendations on restructuring and
rationalstion of import duties and excise
duties and review of exemption notifications
inthe import tariff; the changes to be effected
in the duty structure relating to specific
groups of industries and the time period
within which the changes should be brought
about.

- (c)and(d). The Government’s decisions
are likely to be reflected in the 1993-94
Budget proposals.

[Translation)

Co-operation with Private Sectorin
Defense Production

750. SHRIMAHESH KANODIA: Willthe
Minister of DEFENCE be pleased to state:

(a) whether the Government have
formulated any scheme to seek the co-
operation of private sector in defense
production;

(b) if so, the details thereof; and
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(c) whetherthe Government propose to (c) the time schedule for completion of
reconsiderthis scheme inviewofthe national  the project?
security considerations?
\ THE MINISTER OF STATE OF THE
THE MINISTER OF DEFENCE (SHRI  MINISTRY OF SURFACE TRANSPORT

SHARAD PAWAR): (a) and (b). The policy of
the Government is to make optimum
utilisation of the national industrial
infrastructure available both in the public
sector and the private sector for achieving
seli-reliance in defense production. In
conformity with this policy, It is the endeavor

of the Government to make the best use of

the capacity available in the civil escornt
comprising the private sector and the non-
defense public sector. it is also the policy of
the Government that except in the case of
lethal and sensitie equipments, no new
capacities will be created in the defence
sector if the required capacity already exists
or can be created more economically in the
civil sector. In line with this policy, while the
final assembly of lethal and sensitive
equipments is being restricted to the defence
sector, souring of a number of assemblies
sub-assemblies and compoents are being
made in the civil sector.

(c) There is no proposalto reconsiderthe
above policy as it does not militate against
national security.

(English}

Sambalpur-Sundargarh-Rourkela
Road

751 DR. KRUPA SINDHU BHOI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Asian Development
Bank is providing assistance for the
development and four lancing of Sambalpur-
Sundargarh-Rourkela Road in Orissa;

(b) if so, the amount of assistance
provided by ADB for the purpose; and

(SHRIJAGDISH TUTLER): (a) Yes, Sir. But
the assistance providedby Asian Development
Bank is for improvement of the road and not
for its four laning.

(b) US $ 41.07 Million.

(c) 1996-97
Value of Rupee
752. SHRIMATI GEETA
MUKHERJEE:
SHRIPANDURANG PANDLIK
FUNDKAR:

SHRI SIMON MARAND!:
SHRI SHIBU SOREN:

Willthe Minister of Finance be pleasedto
state:

(a) whether the value of rupee has been
steadily declining againstthe dollarever since
partial convertibility was introduced on March
1,1992;

(b) it so, the depreciation marked in the
market rate over the official rate/since then;
and

(c)the reaction of the Union Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Official rate of the rupee has
been adjusted downward by 18%on
December 4,1992. Apart from this
adjustment, the official rate of the rupee has
remained stable. The indicative exchange
rate of Foreign Exchange Dealers
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Association of Inida ( FEDAI) announced
on a daily basis since March 3, 1992 serves
as a parameter of market sentiment as
regards the exchange rate of the rupee. In
terms of monthly averages of these indicative
ratesthe rupee has infact appreciated against
the dollear in the months of May, June,
August, September and October, 1992. In
terms of the FEDAI rate the exchange rate of
the rupeevis-a-visthe US Dollaron 18.2.1993
was 32.7708 representing a depreciation of
10.9% from the rate of Rs. 29.1971 per US
Dolllar which was the exchange rate on 3rd
Mareh. 1992 when the market began to
operate underthe Liberalised Exchange Rate
Management System (LERMS).

(b) Interms of daily rates the spread bet
ween the FEDAI and Official Rates (against
the US Dellar)during 1.4.92t031.1.93ranged
between a minimum of 10.69 and the
maximumof 21.5%.On 11.2.93theindicative
rate touched its lowest legible againstthe US
Dollar at Rs. 33. 5289. The spread between
the market and official rates was at its highest
at 27.97%. The rupee has been firming up
against all major currencies since that date.

(c)The e'i(change rate of the rupee in the
foreign exchange market is a subject of
continuous monitoring.

Probelms Faced by LIC Policy Holders
in Kashmir

753. DR. LAXMINARAYAN PANDEYA:
Will the Minister of FINANCE be pleased to
state:

(a) whether L.1.C. policy holders who
migrated from kashmir because of terrorist
activities there arefacing difficulty in pursuing
their cases;

(b) whether LIC propose to handle cases
of such people at Delhiinthe nearfuture; and

(c) if not, the reasons therefor?
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PE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c). No, Sir. Arraignments
have been made at Delhi with Allahabad
Bankto acceptthe premiums of policy holders
onbehalf of the Life Insurance corporation of
India. Separte Divisional Office Cells have
been opened at Jammu and Delhi to be
continuously in touch with the branches in
the Valley.

Launching of Misslles

754. SHRI
MUTTEMWAR:
SHRIMATI BHAVNA
CHIKHLIA:

VILLAS

Will the Minister of DEFENSE be
pleased to state:

(a) the time by whichthe next launch of
‘AGNI is expected to be undertaken ;

(b) whether all the preparations have
been completed in this regard;

(c) if so, the details thereof; and

(d)the details of the missiles proposed
to the launched by the Government during
this year?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The next launch of
technology demonstrator “AGNI”is expected
to be undertaken during second quarter of
1993;

(b) preparations forthe nextlaunch are
underway.

(c) Various flight-systems are
undergoing integration and check-out bafore
undertaking launch campaigning.
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() “PRITHVI", *“TRISHUL", “AKASH"
and "NAG" missiles are proposed to be tlight
tested this year.

SEBI'S Regulations for Registration of
Mutual Funds

755. SHRI BALRAJ PASSI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Securities send
Exchanges Board of India have issued
regulations for registration of mutual funds;

(b) if so, the details thereof;

(c) whether any instances of
irrigularities mitual funds have come to light
during the last two years,

(d) it so, the details thereof; and

(e) the corrective steps taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)and (b). Yes, Sir. Securities and
Exchange Board of India notified regulations
for reistation of mutual fund on January 20,
1993. The regulations, inter-alia provide for
conditions and procedure for registration of
mutual funds, their constitution and
management, operations of schemes
investment objectives and valuation, polices
general on boilgations of ,utal funds and
inspections and dispolanry proceedings in
case of default of compaiane with the
reualtions.

(c) and (d) Yes, Sir. The major
iregularities are violation of guidelines, non-
maintenance of arms lenth relationship with
the sponsors and inadequate maintence of
records.
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{e) The MutualFunds have beenasked
10 take steps to remove these deficlencies
by appointment of separate asset
management companies, reconstrictions of
Board of Trustees and improvement in the
record keeping. SEB is keeping a close
watch over the compliance.

Production and Export of Cash Crops

756 SHRI PALA K.M. MATHEW:
SHRIMATI DIPIKA H.
TOPIWALA:

Will the Minister of COMMERCE be
pleased to state: .

(a) whether the Union Government
propose to increase the production of cash
crops like Tea, Coffee, Rubber, Pepper,
Cardamoma Ginger and Coco etc. to meet
the export targets of these commodities in
the next few years;

(b) if so, the details thereof;
(c) it not, the reasons therefor;

(d)whetherthere is any scOpe to explore
domestics market of Paper elimination of
middiemen to the slake if Pepper to make
available remunerative prices of papper; and

(e) it so, the steps taken by the
government in this regard?

THEMINISTEROF COMMERCE (SHRI
PRANABMUKERJE): (a)and(b). Yes. There
are proposals to increase the production of
cash crops. Details are given as under:

(i) Coffe:- Due to global surplus of coffee
and the not so satistactory international
proces, -expansion of coffee to new
areasis not being encouraged. However,
measures to increase production and
productivity by consolidating the existing
planted areais being undertaken through
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(ii)

(i)

adoption of intensive cultivation practices

andrepealing moribund plants with new
varieties.

Tea” A perspective plan for a 10-year
period from 1991 top 2000 has been
drawnup.. This planenvisages achieving
a production target of 1000 m. kgs. of
tea, of which 710 m. kgs. willbe towards
mesti .ng the di.omestic demand. The
estimated investment required for
achieving the envisaged carget would
be around Rs. 1567 crores to be drawn
from contributions from tea Board, the
tea industry frem financial institutions.
The developmental measures would
include extension planting replanting as
wellas replacement of old an uneconomic
areas rejeventation infilling and
consolidation. Measures like irrigation,
drainage andimprovedcultural practices
and increasing he processing capacity
and modemisation of factories will also
be adopted.

Spices including Pepper, Ginger, etc. A
Central Sector Integrated Programme

for development of spices is being -

implemented by the Ministry of
Agriculturelforincreasing the production
and productivity of spices including
pepper, ginger, etc. The measures such
as (a) providing irrigation facilities; (b)
laying ot demonstration plots to
encourage scientific maturing and plant
protection and (c) prometion of marketing
of cocoa have been taken up by the
Ministry of Agricutture forincreasing the
production as well as productivity of
Cocoa during Eighth Plan.

The Spices Board also haveformulated

programmers to increase production of
cardamom through productivity
increase, by supplying planting
materials; replanting., irrigation and
extension service.
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Rubber : The Board is implementing
various short-term and long term
development schemes to increase
production of natural rubber to meet its
increasing demand. The important
measures include:- (i) making available
financial and technical assistance for
new planting and replanting under the
rubber plantation development scheme,
(ii) Production and distribution of high
yielding plating materials, (iii) Rendering
advisory, extenstion training services,
(iv) encouraging group processing and
marketing among small holders;and (v)
undertaking research on cultivation,
preduction and processing of rubber.

Under the Rubber Plantation Development

@

(i)

Scheme the asistances given include:-

Capital sudsy @ Rs. 5, 000/ ha. to small
hoders owning upto 5 ha. in
tradirionalareas and to all growers in
non-traditional areas.

Additional assistance for the use of high
quality policy-bagged plants @ Rs. 6/

~ plantsubjecttoamaximumof Rs. 2,000/

(iii)

ha. to general category of growers and
@Rs. 8/plantlimitedcategory ofgrowers
and @ Rs. 8/plant limited to Rs. 3, 000/
ha. to SC/ST category of growers.

Long term assistance to the extent of
cost of planting and maintenance upto
maturity from banks operating under
NABARD’s refinancing programme.
Three per cent (3%) subsidy on interest
of such loans availed by the growers
owning upto 5 ha. of rubber in traditional
areas andto allgrowers in non-traditional
areas being paid by the Rubber Board.

(c) Does not arise.

(d) and (e) .A proposal for Market

Intervention Scheme (MIS) .in pepper has
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been considered by the Ministry of Agriculture

(Deptt. of Agriculture and Cooperation). this

proposal is yet to be finalised by the Ministry

of Agricultureforwant of information regarding

Market Intervention Price (MIP) andtarget of
procurementfromthe Government of Kerala.
The objective of the Market Intervention
Scheme is to save the farmers from distress
sale.

Depositing/Disbursements by RRBs in
Maharashtra

757. SHRIPRAKASH V. PATIL: Willthe
Minister of FINANCE be pleasedto state the
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amount of deposits mobilised and loan
disbursed by regional rural banks in
Maharashra during each of the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): The amount of deposits mobilised
and loans disbursed by the Regional Rural
Banks in Mahrashtra, as reported by the
National Bank for Agriculture and Rural
Development, during the last three years
were as under:-

(Rs. in crores)

Deposits mobilsed Loan disbursed
As at the end Amount During Amount
of March April

March
1990 1100.05 1989-90 31.44
1991 124.87 1990-91 22.42
1991 140.83 1991-9221.54*

Indian Coast Cuard Ships Encounter
with Ltte Ships

758. PROF K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether the Indian Coast Guard
ships recently had any encounter with the
ships owned by the Liberation Tigers of
Tamil Eelam; and

(b) if so; the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). While on

*(Provisional)

patrol on 14th January, 1993, Indian Naval
Ship Kirpan and Coast Guard Ship Vivek
detectedthe suspicious movements of aship
‘MV Ahat'’. The ship did not allow the right of
Indian Naval Ship to visit and search. The
ship was, thereatter, requested to proceed
to Madras for investigations, as per the
international law of the Sea. While, in Indian
territorial waters on 16th Jan 1993, to avoid
detegtion of lethal cargo, the LTTE cadres on
boardthe shipsetthe shiponfire andthe ship
sank. Nine crew members/LTTE cadres were
rescued by the Indian Navy/Coast Guards
fromthe sinking shipandhanded overto Civil
Police at Viskhapatnam. The case is under
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investigation.

[ Transiation)
Explosion in ordnance factory, Itarsi

759. SHR1 SHIVRAJ SINGH CHAUHAN:
Will the Minister of DEFENSE be pleased to
state: .

(a) whether there was an explosion
accident in the Ordnance factory, ltarsi in
1992;

(b) if so, the details thereof;

(c) the extent of loss of life and property
caused as a result thereof;

(d) whether the Government have
constituted an expertcommittee toinvestigate
this accident;

(e) if so, thg details thereof; and
(f) the outcome thereof?

THE MINISTER OF DEFENCE (SHR!
SHARAD PAWAR): (a) Yes, Sir.

(b) The accident took place in Building
No. 806 of ball Powder Section of the Factory
at about 0120 hrs. on 27.11. 92 where the
manufacturing process of ball Poweder was
on.

(c) Four employees lost their lives and
one employee sustained injury. Extent of
damage to the property/ material /machinery
has been assessed as Rs. 48, 56,. 330/-

(d) Yes, Sir.

(e) and (f). The findings and
recommendations of the Board of Inquiry
alongwith the comments of the Ordnance
Factory Board are awaited.
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Sick Industrial Units in Kerala

760. SHRI THAYIL JOHN ANJALOSE: Will
the Minister of FINANCE be pleasedto state:

(a) the particulars of the sick industrial units
whose cases have been taken up by the
Board of Industrial and Financial
Reconstruction (BIFR) during the period from
January, 1992 to January, 1993 in Kerala;
and

(b) the action taken by the Board in each
case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The Boardfor Industrial
and Financial Reconstruction (BIFR) has
reported that 18 sick industrial complains of
Kerala were registered by them during the
period January, 1992to January, 1993. Alist
of these 18 reference is at the enclosed
statement Of these, two cases were
subsequently dismissed as notmaintainable.
In the remaining 16 cases action is being
taken by the BIFR in accordance with the
provisions of Sick Industrial Companies
(Special Provisions) Act, 1985 and these are
under various stages of enquiry.

STATEMENT

List of Kerala Cases

Sl. No. Name of the Company
1. Punalur Paper Limited
2. Oriental Plastics &

Laminators Limited
3. Seven Seas Nylongs Limited
4. Century Peripherals Limited

5. Bhawati Beveraes Limited
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6. Autokast Limited
7. Kelron Rectifiers Limited
8. Kelron Power Limited
9. Steel and Industrial Forging
Limited

10. Steel Complex Limited

11.  Kaltron Counters & Ltd.

12. Kerala State C-ment Corporation
Limited

13. Keltron Electro Ceramic

14. Kerala State Salicylates
& Chemicals Limited

15. Kerala Minerals & Metals Limited
16. Kerala Automobiles Limited

17. Kerala State Drugs
& Fharmaceutical Limited

18. Kerala State Wood Industries
Limited
Note: * Disaissed as not maintainable.

Trainess under Colombo Plan

762. SHRI GURDAS KAMAT: Willthe Minister
of FINANCE be pleased to state:

(a) the number of candidates sponsored
by the Government for training under
Colombo Plan during the last three years,
year-wise;

(b) whetherthe Govemment have taken
decision for sponsoring the executives to
training under Colombo Plan after 1994,

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER .
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The number of executives
from Public Sector Undertakings trained in
U.K., under Colombo Plan Programmes is
as follows;

1989-90 ' 130
1980-91 129
1992-92 128

(b) to (d). Most aid-giving agencies and
British Council Division in particular are keen
to assist in the long-term development of
suitable training facilities in India; so that a
larger number of executives are benefited.
We have been having consultations with the
Department if Public Enterprises and British
Council Division in the matter of the training
of Public Sector executives.

Bilateral Trade Agreement between
Indo China

763. SHRI SANAT KUMAR MANDAL.:
Willthe Minister of COMMERCE be pleased
to state: '

(a) whether any follow-up action the
been taken by the Govemment in pursuance
of the Indo-China trade protocol 1993 signed
in Beijing on January 5, 1993 by way of
launching trade surveys;

(b) if so, the details thereof;

(c) whether any modalities forconducting
Indo-China border trade through Nathulal
Pass have since been finalised; and

(d) if so, the broad features thereof and
if not, the stage at which the matter stands at
present?
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THEMINISTEROF COMMERCE (SHRI
PRAMAB MUKERJEE): (a) and (b). A copy
of the Trade Protocol for the calendar year
1993 was sent to all Commodity Boards,
Export Promotion Councils Trade
Associations such as FICCI, FIEO, Cll etc.
with a request to explore the possibility of
incdeasing bilateral trade with China.

v (c) No, Sir.
(d) Question does not arise.

Export of Agricultural Equipment and
Machinery

764. SHRI INDRAJIT GUPTA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is any proposal under
consideration of the Union Government to
encourage exports of agricultural equipment
and machinery

(b) if so, the details of the incentives
proposed to be offered;

(c) whether the Government have
identified the market potentialities in the
developed countries as well; and

(d) if so, the details thereof?

rﬁEMINISTEROFCOMMERCE(SHRI
PRANAB MUKHERJEE): (a) and (b).
Promotion of export, including those of
agricultural equipment and machinery, has
been the constant endeavour of the
Govemment. Various measures which assist
exports of engineering goods including
agricultural equipment and machinery
include:-

(i) making available inputs for export
production at intemational prices
under Duty Exemption Scheme and
Intemational Price Reimbursement
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Scheme;

(ii) - Provision for import if capital goods
forexport production at confessional
inwport dutyin lieu of export obligation;

(iii) Assissitance from Market
Development Fund for participation
abroad in fairs, buyer-seller meets
and other export promotion
measures;

(iv) making available through EXIM
Bank, deferred credit and line of
credit to various countries tofacilities
exports;

{v) Exemption of income derived from
expott from levy of income tax; and

' (vi) Partial convertibility of eprrt
earnings at market rate of exchange.

~Yand ‘4" Export of Indiar Aqgric:'te4l
equipment and machinery eariier had been
largely confined to the developing countries
However, export potential in developed
countries has been identified in recent years
and such explorts have been moving to
developed countries such as USA, France,
Canada, UK, Germany, Netherlands, ltaly,
Demark, Belguam and Australia.

Export of Tyres
765. SHRI P.C. THOMAS: Will the
Minister of COMMERCE be pleased to
state:
(a) the details of the Export of tyres
during each of the last three years,
country-wise;

(b) the details of the earnings made

. during the above period,

©) whether the cost of tyres has
gone up during the above period; and
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(d) if so, its affect on exports of the

tyress?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKERJEE): (a) and (b). Exports
of tyres and tubes from India during the past
3 years have been as under:-

year

Vauwe (RS in crores)

+ara.on T3
1990-91 1949
1991-92 230.9

Indian Tyres and tubes are being
exportedto more than 60 countries. However,
major destiantions are USA, Afghanistan,
Bangladesh, Singapore, Canada, Nigeria
and egypt.

(c) and (d). Domestic Cost of production
of tyres has shown an increase during the
nast 3 years. It has however not affected our
2xports adversely inas much as raw materials
wre allowed to be imported duty free, for
axport production, under the provisions of
Juty exemption scheme of Export & Import
Policy and Central levies like Excise Duty
etc. if any. refunded on goods exported.

[ Translation)
Government of Officials

766. SHR! JANRDAN MISRA:
SHRI PANKAJ
CHOWDHARY:
SHRI SIMON MARAND!:

Will the Minister of FAINANCE be
pleased to state: hd

(a) the details of the tax raid & conducted
on Central and State Government officials
dyring the last three years;
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(b) the amount seized and the numbe

of persons arrested during these raid;

(c) whetherthe Government have taken
any action against them; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKMNRAP MURTHY): (a)
and (b). During the last three years from 1.4.
90 to 31.1.93 nineteen Government officials
were searched by the income-tax
Department. In course of these searches
unaccounted assets worth Rs. 109/36 lakhs
were seized.

The Income-tax Act does not provide for
arrest of persons in course of searches.

(c) and (d). Besides informing the
concerned administrative authorities for
taking suitable action, necessary follow up
actions as provided for under the Direct
Taxes Acts have been taken up in each on
the basis of the seized materials.

[English]
Social Safety net programme

767. SHR! R. SURRENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the International
Development Association and certain other
members of the Aid India Consortium have
agreed to Finance the Social Safety Net
Programme in the country:

(b) if so, the total credit likely to he
provided by each of the members of the Aid
India Consortium;

(c) the scheme proposed to be under
this programme; and

(d) the cost involved in each of these
schemes?



421 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) The following commitments have
been received IDA US$ 500 million USA$ 35
million Netherlands $ 55.56 million.

(c) and (d). The Social Safety Net
Programme is designed to minimise the cost
of adjustment or the more disadvantaged
Sections of society. The programme seaks
to ensure that the level of effort in the social
sectorin general and forthe Minimum Needs
Programme in particular is maintained real
terms. The main area conversed by the
programme are

(a) Key social sector programmes which
deal with primary education, primary health
care, diseased control and nutrition, and (b)
National Renewal Fund. The allocations
made from the funds received through the
first trench (Rs. 750 crores) are as follow:
NRF Rs. 500 Crores. Health Rs. 84 crores
Family Welfare Rs. 40 crores primary
Education Rs. 60 crores and Women and
Child Development Rs. 66 crores.

[ Translation)
Turn-over in Trade Fair Held in Delhi
768. SHRI RAJENDRA
AGNIHOTRI:
PROF. RITA VERMA:

Will the Minister of COMMERCE be
pleased to state:

(a) the total tumover from the India-
International trade fair held recently in Delhi

(b) the details of the business finalised
on the sport;

(c) the value of the trade for which
negotiations are going on and the time by
which these are likely to be finalised; and

PHALGUNA 7, 1914 (SAKA)

Written Answers 422

(d) the names of the countries which
have placed maximum purchase orders and

- the amount thereof?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE, CIVIL
SURPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION AND MINISTER
OF STATE IN THE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED): (a)The total business transacted
at the India International Trade Fair
(November 14-25, 1992) at Pragati Maidan,
New Delhiamountedto Rs.314.70.70.crores.

(b) Business Finalised on the spot was
Rs. 78.74 crores including retail sales
amounting to Rs. 2.52 crores.

(c) The business under negotiation was
reported by the pariciapants to be equivainet
to Rs.235.96 crores and the finalisation time
of such business would depend on follow-up
between the prospective buyers and sellers.

(d) Exhibitors/participants of ITF
fumishedinformation regarding total busineéss
finalised/negotiated. Information on value of
total purchase crders in respect of foreign
countries/foreign buyers is not available.

[English]
National Highway No.17

769. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
SURFACE TRANSPORT be pleasedtostate:

(a) whether the Goa-Bombay National
Highway No.17 passing through Mahad is in
dilapidated condition and causing hardship
to the public;

(b) if so, the amount spent during the
last.three years of the maintenance and
repair of this portion of the National Highway;
and

(c) the steps taken by the Govermnment
to ensure traffic worthiness of this National
Highway?
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THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) to (c). No,
Sir. Bombay-Goa NationalHighwayNo.17is
being maintained in traffic-worthy condition
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withinthe funds available. The amount spent

~onmaintenance and repairs of this portion of

the National Highway in Maharashtra and
Goa States in last three years is as under

Year Expenditure inured
Maharashtra Goa
1989-90 © 291.30 lakhs 86.78 lakhs
1990-91 396.31 lakhs 70.56 lakhs
1991-92 319.41 lakhs 38.31 lakhs
[ Translation) (c) whether despite the increase in

Bank Credit Growth Pate
770  SHRIH.D. DEVEGOWDA:
SHRINAWAL KISHORE RAI:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the attention of the
Government has been drawn to the news
itemcaptioned ‘Bank credit growth rate slows
in 92, Deposits remain steady’ appearing in
‘The Economic Times' dated January 30,
1993;

(b) if so, the amount of deposits with the
nationalised banks as on December 31,
1992 andthe extentto which it was higher as
compared to December 31, 1991

deposits, the amount of bank credit for small
scale and agriculture sector has been lower
than the previous year;

(d) if so, the amount of credit advanced
by banks to these sectors so far; and

(e) the targets fixed for the curmrent
financial year for each sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) The amount of deposits of 20
Nationalised Banks as at the end of last
Friday of December 1991 i.e. 27th December
1991 and the last Friday of December 1992
i.e. 25th December 1992 was as under:

Rs. in crores)

As at the end of

Amount of Deposits

27th December 1991

25th December 1992

Growth

125970

146813

20843 (16.5%)
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(c)to(e). Interms of guidelnes of Reserve
Bank of India to all Indian Banks, including
nationalized Banks they are requiredtoextend
atleast 18% of their total credit for direct
agriculture finance. Inthe case of small scale
industries no such target has been stipulated
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by RBI. The amount of outstanding advances
of 20 Nationalised banks to agriculture sector
(direct finance) and small scale industries as
atthe end of September 1991 and September
1892 is given below:

(Rs. in crores)

As atthe end of  Agriculture Direct Finance ~ Small Scale Industries (SSL})
September 1991 10464  (15. 6%) 10400
September 1992 11181 (14.9%) 11316

(Figures in brackets show percentage to the total credit)

Fromthe above, it may be observed that
the outstanding amount to Agriculture as
well as SS| has increased in absolute terms.
In terms of percentage achievement, the
stipulated target of 18% for agriculture sector
has not been achieved sofar. Allbanks have
been a devised by the Govemment and
Reserve Bank of India to take necessary
steps to achieve the stipulated targets.

Import of Gold

771. DRS. LAL BAHADUR RAWAL:
Will the Minister of FINANCE be pleased to
state:

(a) the quantity of gold imported in the
sountry during the last six months;

(b) the quantity of gold seized by the
Govemment during the said period;

(c) the revenue earned by the
Govermment therefor during the said period;
and

(d) the steps taken by the Govemment
to prevent smuggling of gold in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). The quantity of goid seized throughout

the country, the quantity of gold legally
imported into the country and the customs
duty collected from such imports during the
six months from August 1992 to January
1993 are given below:

Quantity of gold

seized. 1071 kgs.

Quantity of gold imported 79059 kgs.

Customs duty

collected. Rs. 173.92
crores.

(d) the anti-smuggling agencies are
vigilant against the smuggling of conraband _
including gold.Sophisticated equipment like”
metal detectors and X -ray baggage machines
are being increasingly utilised. Close
coordination is being maintained among all
the agencies concemed in the detection and
prevention of smugging.

Tax Dues in States
772. DR.KARTIKESWARPATRA:
SHRI SOMJIBHAI DANOR:
PROF. RAM KAPSE:
SHRI VILASRAO
NAGNATHRAO GUN-
DEWAR:
SHRI CHHEDI PASWAN:
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SHRI RAM LAKHAN SINGH
YADAV:

Willthe Ministerof FINANCE be pleased
to state:

(a) the amount of each of the direct
taxes collected during the last three years,
State-wise;

(b) the amount of direct taxe§ dues till
date in each State;

(c) the steps being taken by the
Government to relaise the dues from the
assesses; and

(d) the amount refunded as a share of
each State during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M .V.
CHANDRASHEKHARA MURTHY): (a)
Statements | Il & Il giving State-wise
collection of major direct taxes i.e. income
tax and corporation tax during the last three
yearsi.e. 1980-90 1990-91 and 1991-82 are
enclosed as Similar information regarding
the otherdirect taxes willmake the reply very
long and the effort involved in preparing the
same would not be commensurate with the
results sought to be achieved particularly
whenincometax andcorporationtax account
for over 90% of the total direct tax collection.
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{b) Statistics regarding direct tax dues are
compiled Chief Commissioners’ region-
wise and not State-wise. Statement
showing Chiet Commissioner’s reginwise
total outstanding demand of income tax
(including corporation tax) is enclosed
as Statement Iv.

(c) Necessaryadministrative, legalandother
measures are continuously taken to
recover the outstanding income tax
demand. Targets have been laid downin
the Central Action Plan ofthe Incometax
Department for recovery of outdating
demand and perfromance of each Chief
Commissioner region in this field is
continlusity monitored. In bigger cases,
dossiers are maintained and position is
reviewed from time to time.

In important cases, involving high
revenue stakes, special counsels are
engaged to defend the Government's stand
wherever considered necessary. The courts
are also moved for expeditious hearing and
vacation of stays wherever necessary. A
very high priority is given to the recovery of
outstanding dues.

(d) The information regarding State-
wise shares of income tax for the years
1989-90, 1990-91 and 1991-92 are given in
the enclosed statements |, Il and iil.
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Ald From British Overseas
Development Administration

773.  SHRIGEORGEFERNANDES:

SHRI MANORANJAN
BHAKTA:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether the British Overseas
" Development Administration has given new
aid/grant to India;

(b) if so, the total amount thereof; and

(c) the project for which the aid/grant is
proposed to be utilised?

THE MIMISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIABRAR
AHMED):(a) Yes, Sir.

(b)and (c). British Government recently
indicated aid grants to the tune of $ 94.307
million for the following threa projects;

(i) Chandrapur HVDC Praject,

(i) Renovation and Upratirg of Hirakud
{Burla) Hydro Electric Power Project,

(i) Modernisation of Regional
Engineering Colleges.

Smuggling of Electronic Goods

774. SHRISANDIPANBHAGWAN
THORAT: Will the Minister of FINANCE be
pleased to state:

(a) whether the electronic items are
being smuggled into the country in alarming
proportion;

(b) if so, the details of the trend for the
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last three years along with the value of
electronic goods seized; and

(c)the stepstaken/proposedtobetaken
by the Government to check smuggling of
electronic goods into the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.C.
CHANDRASHEKRA MURTHY): (a) and (b).
Available areports indicate that electronic
goods continue to be sensitive to smuggling
intothe country in substantialquantities. The
value of electronic goods seized during the
last 3 calendar years is given below:-

Year Value of electronic
goods seized
(Rs. in lakhs)
1990 2945
1991 5625
- 1992 2372 (Prov.)

There was a declining trend in 1992 as
compared to 1991.

(c) The anti-smuggling agencies are
vigilant against the smuggling of contraband
including electronicgoods. Close coordination -
is being maintained among all the agencies
concerned inthe detection and prevention of
smuggling.

Persons coming to India have been
allowed since February 9, 1993 to bring 35
specified articles-mostly electronic goods
upto a value of Rs. 1.5 lakhs on payment of
importduty atthe rate of 150%. The measure
takenis likely to deter smuggling of electronic

goods.

Revenue Earned After Withdrawal of
Concessions

775. SHRI SHRAVAN KUMAR
PATEL: Will the Minister of FINANCE be
pleased to state:
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{a) the total revenue earned during the
currentfinancial year by way of withdrawal of
concessions granted under sections 80 CCA
-and 80 CCB of the Income Tax Act; and

(b) the number of Tax-payers affected
thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
withdrawal of concessions by the Finance
Act, 1992 under sections 80 CCA and soccb
otthe Income-Tax Actwas part of the package
which included raising of exemption limit,
reductionintax rates andinserion of savings
schemes earlier covered under section 80
CCA and 80 CCB into section 88 for the
purpose of tax rebate. The investment limit
under section 88 was also enhanced trom
Rs. 50.000 to Rs. 60.000.

The saving behavir of a tax payer
depends upon a number of factors like
exemption limit, tax rate, various alternatives
of Investment available to him, rate of inflation.
disposable income available etc. considering
the muttiplicity of factors affecting saving
behaviour, it 1s not possibsle to determine
the total revenues earned in any particular
year by withdrawal of concessions under
sections SOCCA and 80CCB. Accordingly, it
is not possible to maintain datain thisregard.

(b) In view of above, it is not possible to
estimate th eanumber of tax payrs affected
thereby.

Credit for Different Sectors

776. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of FINANCE
be pleased to state:

(a) the amount of credit made available
to the farm sector, small scale industries
major and medium industrial sectors during
last year;
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(b) the contribution made by the above
sectorstothe Gross National Products during
the last year;

(c) whetherthe Government propose to
enhance the allocations towards the farm
sector in the year 1993-94;

(d) if so, the details thereof; and
(e) if not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHAMED): (a) The outandding bank credit
to agriculture, small scale industry and
medium and large industry as at the end of
March 1992, by all scheduled commercial
banks, is given below:

(Rs. incrores)

Sector Outstanding credit
Agriculture A 18187
Small Scale Industry 18158
Industry (Medium & Large) 47330

(b) No direct correlation can be
established between bank credit massed
available tovarious sectors andthose sectors
contribution to the Gross National Products
of the country. However the share of
agriculture and manufacturing sector in the
Gross Domestic Product at current prices for
the year 1990-91 (latest available) was Rs.
140635 crores and Rs. 857.87 crores
respectively.

(c) to (e). Banks do not make $ector-
wise/year-wise allocation for extending
tinancial assistance. However, all available
schemes/projects are financed by them. All
Indian Banks, including public sector banks,
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are under instructions of the Reserve Bank
of India to provide ablest 18% of their total
creditasdirectfinanceto agriculture (including
allied activities).

[Translation)
By-Pass Road on N.H. NO. 27

777 KUMARIVIMLA VERMA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Government propose to
construct by-pass road on National Highway
No. 27 at Sivani district in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
constructed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) National
Highway No. 27 does not pass through
Sivani District in Madhya Pradesh.

(b) and (c). Does not arise.
[English]
Investment in Germany

778. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of COMMERCE
be pleased to state:

(a) whether some Indian companies
had made substantialinvestmentintheformer
East-Germany, now a part of United
Germany;

(b) it so, the names of such companies;
and

(c) the details of the investments made
by the these companies?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). A
combined proposal by M/s. Usha Rectifier
Corpn. Ltd., New Delhi and M/s Ushasey
NetworksP) Ltd;, New Delhi, to set up a joint
venture company by equity investment in a
company in former Germany has been
approved by the Government on 28.9.1992.
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(c) The level of equity investment by the
two Indian Companies in the Joint Venture

Company in East Germany referredtgin part
(a) above is as follows:-

M/s. Usha Rectifier DM 12.00 lacs
(24%)

M./s Usha Plessey DM 18.00 lacs

Network (P) Ltd. (36%)

Investments in Gujarat By LIC and GIC

779. SHRI N.J. RATHVA: Will the
Minister of FINANCE be pleased to state:

(a) the amount invested in Gujarat by
the Life Insurance Corporation of India and
the General Insurance Corporation of India
during each of the last three years and
proposed to be invested during the current
as well as the next financial year; and

(b) the details of the schemes in which
the amount have been invested or proposed
to be invested by LIC and GIC?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). Scheme-wise
investments of Life Insurance Corporation of
India (LIC) in the State of Gujarat during the
lastthree years are given inthe statement A.
During 1992-93 (upto 31.1.93) LIC have
invested around Rs. 131.85 Crores in the
State of Gujarat. As per the Plan alloca‘ion,
the General Insurance Corporation of India
(GIC) will invest in loans floated by Gowt. of
Gujarat; loans to Govt. of Gujarat for village
housing schemes and housing schemes for
economically weaker sections, and for
purchase of fire fighting equipments; and
projectloansto companies, andinvestments
in the equity and preference shares and

~ debentures of companies located in Gujarat.

The investments made by the GIC and its
subsidiaries in Gujarat during the last three
Financial Years and the first 9 months of the
current financial year, are enclosed in the
Statement-Il.

As for the invesfments during the next
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financial year a(1993-94), the investments  investment budget as well as the State-wise
of LIC and the GIC would be decided onlyby * "allocations by the Planning Commission for
July, 1993 after the finalisation of their  the next financial year.

STATEMENT
Schemewise Investments of LIC in the. State of Gujarat During the last Three years.

(Rs. In Lakhs)

LIFE INSURANCE CORPORATION OF INDIA Investments made during the years

1989-90 1990-91 1991-92
1. State Govt. Securities 552.14 - 450.00 650.00
2. Land Development Bank v
Debentures 175.00 170.00 700.00
3. State Electricity Boards/Bonds 300.00 300.00 500.00
4. State Financial Corpn. Bonds &
Shares . - - 300.00
5. Muncipal Securities ’ 198.00 198.00 -
Loans to
6. State Govts. For Social
Housing Schemes 681.00 539.00 781.00 -
7. APEX CO-OP. Housing Finance
Societies, Housing Boards & 2014.10 2007.56 3807.32
other Authorities .
8. State Govts., Muinicipalities, )
Zilla Parishards etc. for 13333.48 90.00 3200.74
Water supply schemes
]
g° State Electricity Boards 1924.00 2275.00 2502.00
10. Industrial Estates - - -
11. Sugar Co-operative Scocities _ - -
12. State Road Transport )
Corporations. 470.00 '556.00 612.00
Corporate Sector;
13.  Shares, Debintures & Loans to
Companies (public, Co-Operative
& Private Sector). . 11683.70 16057.66 12817.23

Total ‘ 19331.42 22643.22 25870.29
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STATEMENT-ll

The Amounts Invested by General
Insurance Corporation of India and its
subsidiaries in Gujarat During the Last

three Years and First None Months of the
Current Year.

Year Amount
(Rupees in Lakhs)

1989-90 1336.00

1990-91 3963.00

1991-92 7471.00

1992-93 2785.00
9 months

15455.00

. Laans Written off by Nationalised
’ Banks

780. SHRI ASHOK ANANDRAO
DESHMUKH: Wil the Minister of FINANCE
be pleased to state:

(a) whether no recoverable loans are
written off by the nationalised banks as per
the instructions of RBI every year,

(b) if so,the amount written off by these

banks during the year 1990-91;

(c) whether the Government have set
up any machinery to review the procedure of
such writing off of loans; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Reserve Bank of India have
reported that they have not instructed the
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banks to write off non-recoverable loans
every year. However, banks, being credit
institutions, bad debts do arise despite all
systems and procedures for ensuring safety
of funds lent. The banks write off certain-
advances as bad debts only when they are
fully satisfied that such advances are
ultimately irrecoverable i.e. after exhausting -
all avenues of recovery.

(b) In accordance with the statues
governing the nationalised banks as also in:

- terms of the practices and usages customary

amongst bankers, the banks do not disclose
the quantum of such bad and doubtful debts
for which provision has been made to the
satisfaction of their statutory auditors as also
the amount of bad debts written off.

(c) and (d). Reserve Bank of India have
issued detailed guidelines to all public sector
banks on write off of the bad debts/losses |
and compromises with debtors/borrowers.
These guidelines identify the issues to be
taken into consideration before any amount
is written off by the authorities. These
guidelines stipulate inter-alia, that the
authority which had sanctioned the advance
in question should not write off the dame.
The guidelines also provide that all possible
steps should be taken for recovery of the
dues before deciding on write oft/
compromise. A statement of bad debts/
losses written off is write off/compromise. A
statement of bad debts/losses written off is
also required to be submittedto the Board of
Directors periodically. :

[Translation)

Tea Exparts and incentives to Tea
Products

781. SHRI KESRI LAL:
SHRIJITENDRA NATH DAS:

- Will the Minister of COMMERCE be
pleased to state:
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(a) the foreign exchange earned form
export of tea during each of the last three
years;

(b) the rate at which tea was exported;

(c) the rate of quality of tea in the
domestic market;

(d) the incentives provided to the

FEBRUARY 26, 1993

Written Answers 452
. producers of tea for export of tea; and

(e) the steps taken by the Government
to expand the market of tea at international
level?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Exports
of tea and the unit GOB realisation, during
the past three year are as under:-

Year Export Earnings Average Unit FOB
Export Prices of all teas
(Rs./Crores) (Rs./Kg.)
1989-90 914.82 43.20
1990-91 1071.10 53.78
1991-92 1157.14 55.00
(Estimated)

(c) The average prices of teas sold at
Inaian auctions during 1992 1s Rs. 38.66/Kg.
(provisional).

(d) Fiscal incentives on export of tea is
include rebate in excise duty ontea meantfor
exports, incentives under the provisions of
Income Tax Act, etc. TeaBoardalso operates
a number of schemes to popularise Indian
teas in the overseas markets.

(e) Government has been encouraging
diversification of tea export by sponsoring
teaindustry delegations to various countries.
Trade Protocols have alsobeen enteredinto
with some of the CIS countries including
Russia other countries are being persuaded
tobuy higherquantities of Indian tea indicating
tothemthe quality and price competitiveness
of ourtea.

Relief to the Riot Victim Debtors of
1984

782. SHRI LALIT ORAON: Will the
Minister of FINANCE be pleased to state:

(a) the details of the recommendations
made by the Committee of officers to review
concessions on bank credit to November,
1984 riot affected borrowers, which have
been implemented so far;

(b) the time by which the remaining
recommendations would be implemented;

(c) whetherthe Government propose to
constitute a similar Committee for the riot-
victims of December 1992 and January,
1993; and

(d) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The Government had
appointed a Committee of Officers to review
concessions on bank credit to November,
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1984 riot affected borrowers. The main
revised recommendations of the Committee
were as under:

i) Loans where the principal of the
loan was upto Rs.5,000/- at the
time of grant of loan alongwith the
interest outstanding till the date of
decision of the Government in this
regard may be considered for write
off. The loan of Rs. 5,000/- will be
the aggregate of loans taken by a
borrower from one bank for the
purpose of the grant of the above
relief. The accounts which already
standclosed onorbefore 31.3.1992
would not qualify for such relief.

ii) Total interest upto 31.3.1992 may
be considered forwrite off inrespect
of loans where the principal of the
loans was Rs. 5,001/- to /Rs.
25,000/-. The accounts which
already stand closed on ore before
31.3.1992 would not qualify for
such relief.

iii) The cut off date under the Central
Interest Subsidy Scheme may be
extended upto 31.3.1992by scaling
down the rate of interest o 4% per
annum (simple) for the period
1.1.1990t0 31.3.1992 in respect of
loans where the principal of the
loan was Rs. 25,001/- and above.
The accounts which already stand
closedon orbefore 31.3.1992would
not qualify for such relief.

iv)  Afterproviding the interest relief as
recommended above, the
repayment of the balance amount
may be spread overfive yearsfrom
the date of decision, at the normal
rate of interest.

V) In case of riot affected borrowers,
interest on interest should not be
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charged by banks upto 31.3.1992
onthe past loans given to such riot
affected borrowers. The accounts
which already stand closed on or
before 31.3.1992 would not qualify
tor such relief.

vi) Reserve Bank of India (RBI) may
adviseallthe banksto review cases
of inadequate financing
experienced by existing running
units or such units which could be
nursed back and provide them
need-based working capital term
loan at current rate of interest.

vii) Fresh credit facilities sanctioned to
riot affected borrowers should be at
normal rate of interest and subject
tousualRBInorms announcedform
time to time.

R.B.I.'is taking necessary action for
implementation of the recommendat’z~s
The time limit is stipulated for imple~enting
the same.

+(c) and (d).There is no proposal to
constitute such Committee forthe riot victims
on December 1992 and January 1993 as the
instructions of RBlof January 1993, alongwith
some other concessions which have been
granted subsequently, adequately coverthe
genuine needs of the affected persons.

Recruitment of Women in Intelligence
wing of Armed Forces

783. SHRI MAHESH KANODIA: Will
the Minister of DEFENCE be pleased to
state:

{a) whether the Government have any
schemeto recruitwomen inthe Intellegencel
Wing of the Armed Forces;

(b) if so, the details thereof; and
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(c) if not, the time by which such a
scheme is likely to be implemented? .

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). In Navy, there
is no scheme to recruit women intc the
Intelligence Wing.

In Army, Government have permitted
entry of women into the Intelligence Wing .
Induction willbe in the officer cadre only, on
Short Service Commision basis.

In Air Force, officers of Intelligence Wing
are drawn from different Branches, and
women’s entry has been aliowed into Non-
Technical, Ground Duty, Technical andFlying
(except Bombers/Fighters) Branches.

[English]
Expo'rt of Iron ore to China

748. DR. KRUPASINDHU BHOI: Wil
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Union Government have
any proposal to export iron ore to China
under the new trade protocol;

(b)ifso,the quantumof iron ore proposed
to be exported annually to China during the
Eighth Five year Plan;

(c) the details of States from where iron
-ore is proposed to be procured for export to
China, State-wise; and

(d)thetotal quantumof iron ore exported
to China during the last three years, year-
wise?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) and (c). The quantum of iron ore
proposed to be exported from India to China

FEBRUARY 26, 1993

Written Answers 456
during the Eighth Plan period depends on the
annual protocao signed between the two
countries, However, as perthe trade protocols
signed between the two the indicative
quantities, of iron ore and concentrates, for
export to China during the first two years of
the Eighth Five Year Plan, i.e., 1992 & 1993

‘are 0.75 to million tonnes and 1.3 to 1.8

million tonnes respectively.

Within these indicative quantities, the
MMTC, KIOCL and exporters of iron ore of
Goan origin individually conclude bilateral
agreements with the chinese buyers. The
actual quantities and sources would depend
upon these bilateral agreements.

(d)‘The quantum of iron ore exported to
China during the last three years, year-wise
is as under:-

Year Quantity in lakh tonnes
1989-90 0.90
1990-91 0.77
1993-92 5.39

Source: OGCI&S

Change in Status of Reserve Bank of
India -

285. DR. LAXMINARAYANPANDEYA:
Will the Minister ot FINANCE be pleased to
state:

(a) whetherthere has been ademandto
make the Reserve Bank of Indaia an
autonomuous and independent body; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b):- In view of the
recognised need for ensuring harmony
between fiscal and monetary poliéies, the
Govemment andthe Reserve Bank of Indian
work in close consultation with each other.
Their relationship is motivated by a spirit of
mutual understanding and support in the
interest of economic growth with stability.
The financial reforms initiated by the
Government visualise a stronger role for the
Reserve Bank of India in the management of
the financial sector.

Credit from Germany

786. SHRIPRAKASHV. PATIL: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe Government of Germany
has offered a credit of Rs. 150 crores at a
very low rate of interest with a 10 year
moratorium and repayment to be made over
50 year; and

(b) if so, the decision taken by the Union
Government on this offer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and(b). A Financial Cooperation
Agreement providing DM 427.304 million
(approx Rs. 8628.37 million) for the year
1992 has been signed between the
Government of Federal Republic of Germany
and the Government of India on 12.10.92.
This amount comprises a soft loan of DM
296.604 million (approx. Rs. 1124.638 million)
and exxport credit of DM 75.0 million (approx.
Rs. 5988.968 million) grant assistance of
DM 55.7 million (approx. Rs. 1514.385
million). Soft loan will be provided at the
interest rat of 0.75% per annum with the
repayment period of 40 years including 10
year moratorium.
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Bus Shelters

787.  SHRIGURUDAS KAMAT:
SHRIPANDURANG PUNDLIK
FUNDKAR:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)the number of roofless and dilapidated ’
DTC bus shelters in Delhi;

(b) the steps taken to repair the
dilapidated shelters;

(c) the number of D.T.C. bus stops
where shelters are yet to be provided; and

(d) the steps being taken to provide
shelters on these bus stops?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Nearly 129 bus queue shelters are in
damaged condition. The repair and
maintenance of bus queue shelters is a
continuous process and DTC undertakes
the work of repair and maintenance on priority
basis, and depending upon the availability of
funds.

(c) and (d). There are nearly 5500 bus
stops in the city operational area of which
DTC have provided permanent bus queue
shelters at about 1836 bus stops. It is not
feasible to construct shelters at all the bus
stops due to paucity of space and set-back
constraints.

Import of Rubber

788. SHRI. P.C. THOMAS:
SHRI DALA K.M. MATHEW:
SHRI RAJEER SINGH:
DR. LAL BAHADUR RAWAL:

Will the Minister of COMMERCE be
pleased to state:



459 Written Answers

(a) whetherthe Government proposeto
import naturaland magnus rubber duringthe
current year; ’

(b) if so, the reasons therefor;

(c) whetherthe Government have issued
anydirectivestothe state Trading Corporation
and other agencies for not releasing rubber
in a way which may result in lowering its
prices; and

(d) if so, the details thereof?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) No, Sir,

(b) Does not arise.

(c) and (d). The State Trading
Corporation of India has been advised that
they should use their commercial judgment
in releasing stocks of rubber available with
them at the best available price. Betfore
releasing rubber out of the stocks held by the
STC, they will alsokeep in mindthe prevailing
market situation of natural rubber.

Export of Tobacco

789. SHRIR.SURRENDERREDDY:
SHRI PRAFUL PATEL:
SHRI DHARMA BHIKSHAM:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Union Government are
aware that the tobacco growers are facing
crisis;

(b) if so, the reasons therefor,

(c) whether a large quantity of tobacco
is available in the country, especially in
Andhra Pradesh for export;

(d) it so, the difficulties faced inexporting
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the surplus;

(e) whether the Government have
received any study report in the North India
Chamberof Commerce and Industry inregard
to export to tobacco;

(f) if so, the details thereof and the
reaction of the Government thereto; and

(9) the steps taken by the Government
to gear up the tobacco industry to face global
competition?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (d). ltis
gathered from the Tobaco Board that
currently the tobacco growers are not facing
anycrisis andthatonly about. 13,000tonnes
of Andhra crop marketed in 1992 is still lying
withthe exporters anddealers Out of 13,000
tonnes of stock lying with the trade, 10,000
tonnes are reportedly held up for delay in
opening of Letters of credit by the Russian
importing Organisation. The balance 3000
tonnes is committed for domestic cigarette
manufacturing industry and export to Nepal.

(e) and ({f). Government is not aware of
any study report of' the North India Chamber
of Commerce and Industry.”

(g) Steps taken to face global
competition include:

- Efforts being made by some of the
exoporters to obtain [SO
certification to meet the import
requirements of the unified EEC.

- Improved farm management to
improve quality and productivity at
farm level.

- Mechanisation of processing
facilities to improve processing
quality and meet the importers
requirements



461 Written Answers

- Exploration of new markets and
strengthening existing markets by
sponsoring trade delegations.

- Publicity through advertisements
abroad, distribution of multi lingual
brochures of Indian tobacco,
participation in international fairs
and exhibitions to give exposure to
Indian tobacco.

[ Translation]
Evasion of Tax
790. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of FINANCE be pleased to
state:
(a) whetherthg Government are aware
that evasion of different Central taxes on

large scale is going on in the country;

(b) if so, whether the Government have
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formulated any scheme to check it; and

(c) if so, the details thereof and the
achievements made therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). Evasion oftaxes is a continuous process
and so is the process of its elimination.
Requisite legislative and administrative steps
are taken from time to time to deal with this
problem. Whenever any specific case of tax
evasion comes to the notice of Income Tax
Department, appropriate action by way of
search, survey or other enquiry etc. is taken
up. Actions by way of pre-emtive purchase
of property, levy of fine for cash borrowing
etc., levy of penalty and launching prosecution
are also taken up in suitable cases.

The result of some of the measures
taken by the Income Tax Department in last
three financial years are indicated below:

FINANCIAL ~ NO.OF VALUE OF  AMOUNT OF NO. OF NO.OF
YEAR SEARCHES ASSETS CONCEALED PREMISES PROSECU-
SEIZED INCOME SURVEYED TIONS
(RsIN SURRENDERED LAUNCHED
CRORES (Rs.IN CRORES

1989-90 3984 128.02 193.44 817803 8928
1990-91 5474 227.87 328.01 892438 3786
1991-92 3468 179.84 188.35 998176 2448
[English] Board for Industrial and Financial

Board for Industrial and Financial
Reconstruction

791. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) the total number of members onthe

Reconstruction (BIFR) as at present and
sanctioned strength of the members;

(b) the total number of cases referred to
and pendingwithitas on December31, 1992
bench-wise alongwith average annual
disposal of cases by each bench during the
last three years; and
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(c) the increase in number of cases
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curently function in the Board for Industrial

referred to BIFR as on date and proposatl - ~-and Financial Reconstruction (BIFR), as

formulated to cope up with the work to
ensure timely disposala of cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) A Chairman and 5 Members

againstthesanctionedstrength of a Chairman
and 8 Members. -

(b) The totat number of reference

registred with BIFR, reference disposed of

during 1990, 1991 and 1992 and the number
of cases pending as on 31.12 1992, bench-
wise Is indicated below:

BENCH
I 1] v TOTAL

No. of refe:=nces 413 373 323 174 1283°
registered upto
31.12.1992
No. of reference 151 117 124 ~67 459°
pending as 31.12.1992
Annual Disposal
1990 60 57 59 39 215
1991 57 49 43 34 183
1992 52 64 18 17 151

169 170 120 90 549

Note: * Excludes 11 cases awaiting allocation.

{c) As on 31.1.93, there were 479
references pending with BIFR. BIFR has
streamlined its procedure and optimisedthe
number of hearings by each benchto ensure
timely disposal of cases.

[ Translation)
Weliving of Rural Debts

792. SHRIH.D. DEVEGOWDA:
SHRI NITISH KUMAR:

SHRI NAWAL KISHORE RAI:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government are
implementing any scheme 1o waive off the
rural debits; :

(b) if so, the total amount allocated by
the Government for this purpose and the
amount waived off under this scheme till
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January 31, 1993, State-wise;

(c) whether any target for waiving off
such debts has been fixed for the current as
well as the next financial year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). Government of India
had formulated the Agricultural and Rural

" Debt Relief (ARDR) Scheme in the year
1990 for providing debt relief to selected
category of borrowers of public sector banks
(PSBs) and Regional Rural Banks (RRBs).
The State Governments also formulated
their own schemes on the lines of the Central
Schemeforborrower$ of cooperatives. Under
the Scheme, debt relief was provided to
cover the overdoes of the eligible borrowers
who had taken loans from cooperatives
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regional rural banks and public sector banks
as on 2nd October, 1989 a and the relief
amount was limited upto Rs. 10, 000/- per
borrower.

Therefore the relief provided under the
scheme would depend upon the amount of
loans borrowed by aborrower fromthe credit
institutions andthe amounts which hadfallen
due but not repaid as on 2nd Octoner, 1989.
Al eligible borrowers were entitled to get the
relief underthe Scheme and no allocation as
such was made for the purpose. Under the
Scheme, as on 1.2.1983, the total debt relief
of the order of R's. 7761 crores has been
provided by PSBs, RRBs and Cooperatives.
State-wise details are given in the enclosed
statement.

(c) and (d). the ARDR Scheme has
come to an end on 31.3.1991 and therefore
question of providing any further relief under
the above Scheme does not arise.



FEBRUARY 26, 1993 Written Answers 468

467 Written Answers

sgyy

syueg aje18doon

syueg 10joas 21qnd

Li8L 82992 66€E ) 1068LY 9182 £SLv88 eeleuEy
€92 6vv6 80SE /8.8 vey 5851 Iuwysey g nwwep
¥8E 5521z Zv0e €084.1 212 ¥2626 ysepe.d [eyorwIH
8502 E1EL9 pLIEL 90120€ 5808 zesvee euekiey
098 Si8sy ES1SE 8.18€8 02L€L 18109% 1eeno
- - st 8516 582 12004 e09
6GSE 518065 18615 LEVIEDE 51402 9168/ reyg
/0892 90892} 619¢ 0E0VLL 2219 69622 wessy
52 €2zl 2 8€LL b9 665€ Usepeld [eyoeunlY
SpLLL £2v8LY p2Sse 0z258€El L6547 £L20611 usepeld BIUPUY
Ty 9 s v £ z ‘
'Sy Junowy ‘ON Sy Junowy “ON Sy Junowy ‘ON -

Aoyuial uon
/S31B]S JO BWEN

LNIW3LViS

£661°2° 1 UO SB PaNsSs| Saleoiyuad) awayos aji1aY 1qa( Jo ssaibold asim-alels



PHALGUNA 7, 1914 (SAKA) Written Answers . 470

469  Written Answers

4143 69v66 ¥28 /26€9 G6L Syeov einduy
1£:14} €¥8€9 2v682 ¥298801 GE0ET £92228 NpeN jiwel
- - . - 89¢ V6€6 wris
vEL8 9/2262 v19¢¢e VAZRA T 114413 6859 ueyjseley
St 8199 g8eclti LLg2S¢e 909/ €Li861 qefund
3147 22018¢€ 88581 610S2CL veici S06¢2S essluo
€e 182 421 6918 269 60VS1L puejebeN
29l Svey - - 101 Ss0ce weiozi
es 2184 186 98S¥S €9 62671 eAejeybspy
es 96v€ 108 6€909 (VA4 60161 indiuepy
1981 (FA74°] ¥0€0S §//8212 06¥52 990€89 elyselieyey
692V Si18212 622 911821 €209 LIyS8Y ysapeld eAupep
0s01 12829 1618 yv08Sy €v69 ¥9552E BleIdY
Z 9 S v g , . c i
‘SY Junowy ‘ON ‘SY unowy ‘ON ‘SY Junowy ‘ON

saud

syueg aAgeladoon

syueg 10)98s 2lqnd

Aioyuiag uown
/581B]S JO sWEN




Written Answers 472

FEBRUARY 26, 1993

Written Answers

47

69982 18100L€E 8988LY cl6vovel 2§68L¢ v.299v6 |ejol
- - (014 08¢t v8 17A% 'S| JeqOIJIN B uewepuy
- - 8.¢€ 04061 (1172 6192 Aisyoipuod
- - - - € L6 desmpeysye
- - - - 9EY 06501 ieg
- - 8 00Z L 134 niqg g veweQq
- - 8l 80S 1 St 062t I|eAeH JebepN 3 eipeq
- - LE 9691 0L v8S1L yebipueyd
£869- ¥€090S 196€1 68L1€01 14743 €60226 jebueg 1sepm
0290} 198v2S 82.¥9 8VEL89E 18182 ¥v696 ysepeid Jenn
.~ V4 9 ) S 14 € 4 3
'Sy junowy ‘ON ‘SH unowy ‘ON 'Sy unowy ‘ON
Aioyuie] uotn
sayy syueg ealjesedood syueg 10J98S 2lqnd /S61E)S JOo eWeN




473 Written Answers
{English)

Complaints from Ex-servicemen

793. DR. KARTIKESWAR PATRA: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the Government have
received some complaints from ex-
Servicemen regarding canteen, pension,
hospital and other welfare and retirement
facilities;

(b) if so, the details thereof, particularly
from Orissa; and

(c) the steps being taken by the
Government to redress their grievances?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Complaints are
received from ex-Servicemen from time to
time regarding canteen facilities, pension,
hospital facilities and other welfare facilities.

(b) and (c). Individual received from ex-
Servicemen of Orissa regarding pensioner
matters, financial assisance, opening of more
canteens, inadequacy of hospital facilities
and other welfare measures ere dealt with
expeditiously. Pension Grievances Cells have
been set up in the Ministry, service
Headquarters and subordinate offices to
deal with pesninary matters on a priority
basis. Two requests from Orissa regarding
opening of an extension counter or provisions
of mobilecanteen at Bhanjanagar and the
otherforpermitting fromthe NCC Canteenat
Berhampur or from CSD canteen, at
Golabandha, are under examination of the
Central Command Headquarters.

[Translation]

SC/ST Posts Lying Vacant

794. SHRI N.J. RATHVA: Will the
Minister of FINANCE be pleased to state:
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(a) category-wise number of posts
reserved for Scheduled Castes/Scheduled
Tribes lying vacant in the Ministry/
Departments/ Undertakings under the
ministry as on.December31, 1992; Category-
wise; )

(b)the dates fromwhichthe these posts
are lying vacant and the reasons therefor;
and

(c) the steps taken or proposed to be
taken to fill up these posts?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c). The information is being collected and
will be laid on the Table of the House as soon
as possible.

[English)

Recovery of Loans by Nationalised
Banks

795. SHRI SANDIPAN BHAGWAN.
THORAT: Will the Minister of FINANCE be
pleased to state:

(a)whether a large number of cases
filed by nationalised banks for the
recovery of loans are pending in the
courts;

(b) it so, whether the Government
propose to constitute special courts for
expeditious recovery of bank loans; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) and (c). Government have decided
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to set up Special Tribunals for recovery of
dues of banks and financial institutions over
aspecified limit. These Tribunais would help -
in reducing the existing delays in settling the
disputes regarding dues of banks andfinancial
institutions, avoid blocking of their funds in
prolonged litigations and also improve their
financial strength. The Tribunals are
proposed to be se up under an act of
Parliament.

Shortfall in Excise Collections

796. SHRI SHRAVAN KUMAR PATEL:
Will the Minister of FINANCE be pleased to
state:

(a)whetherthere has beenconsiderable
shortfall in excise collections in the country
due to the recent communal riots, following
the Ayodhya incidents in December last;

(b) if so, total shortfall, vis-a vis targets
of excise revenue this year and the
comparative figures for 1991-92 and 1990-
91; and

(c) how ... the =hortfall was attributable
to the riots and the other factors responsible
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHARA MURTHY): (a) The
revenue realisation fromcentralexcise duties
depends on a large number of factors of
which law and order is one.

(b) the information is given in the
enclosed annexure.

(c) It is not possible to quantify loss in
centralexcise revenue on accountof Ayodhya
incidents. The shorfall, if any vis-a-vis the
target for 1992-93 can be quanlified oniy
after 31.03.1993.

Gold Bond Scheme
797. SHRI ASHOK ANANDRAO

DESHMUKH: Will the Minister of FINANCE
be pleased to state:
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(a)whetherthe Government have since
set up the Gold Ban for implementing the
Cold Bond Scheme;

(b) if so, the details, thereof and the
reaction of Non-Resident Indians thereto;

(c) if not, the reasons therefor; and

(d) the time by which it is likely to be set
up?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (d). No, Sir. However a
proposalto set up Gold Bank is under active
consideration of the Government. The
commercial Viability, modalities and other
details for setting up such a bank are under
detailed examination of Government in
consultation with Reserve Bank of India.

Import of Potash from Russia

798. DR. KRUPASINDHU BHOL: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Union Government have
any proposal to import potash from Russia;

(b) if so, the details thereof;

(c)whetheranytrade protocolhas been
signed between India and Russia in this
regard; and ‘

(d) if so, the details thereof?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). The
quantity of potash (MOP) to be imported is
determined periodically by the Government
based onits assessment of the requirement.
T e MMTC, which is the canolising agency
forsuchimport, then sources its requirements
globally on commercial considerations.
During 1992-93, total quantity of 2.85 lakh
MOP of MOP has been imported so far from
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GIS countries. A further quantity of 1.5 lakh
MT is in the pipeline. Only two CIS States.
Russia and Belarus Produce MOP. The
break-up of the above quantities between
these two States is not available.

(c) No, Sir.
(d) Does not arise.

Purchasg of Boots and Shoes for
Armed Forces

799. SHRI INDRAJIT GUPTA: Will the
Minister of DEFENCE be pleased to state:

(a) whetherthe Government have issued
instructions to armedfocestogive preference
to the Central Government Public Sector
Undertakings for purchase of different items;

(b) if so, the details thereof;

(c)whetherthe armedforces are placing
their requirements for boots and shoes to
the Central Government Public Sector
Undertakings;

(d) if not, whether it is due to reasons of
economy or any other reasons; an d

(e) the steps takeed or propos to be
taken by the. Government in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) According to the instructions of the
Department of Public Enterprises dated 13
January, 92, , Public Sector Undertakings
are not eligible for pricepreference. However,
if the quoted prices of Public enterprises are
within 10% of the lowest valid price bid,
purchase preference may be granted to the
Public Enterprise ccncerned. This policyisto
be made operable foraperiod ofthere years.

(©) tc (e). Yes, Sir. After bokking the
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capacity of the ordnance Equipment Factory,
orders are placed on FSUs forthe balance
quantities on the basis of the above cited
guidelines issued by the Deptt. of Public
Enterprises, regardingpurchasesform PSUs.

Antl-Tank Guided Misslle

800. SHRIR. SURENDERREDDY: Will
the Minister of DEFENCE be pleased to
state:

(@) whether India has developed an
Anti-Tank Guided Missile,

(b) if so, the main featues thereof; and

(c) the time by which it is likely to be
inducted in the Armed Forces?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Defence Research &
Development Organisation (DRDO) is
developing a their generation Anti-Tank
Missile “NAG” under Integrated Guided
Missile Development Programme (ICMDP):

(b)and(c). “NAG”is an advancedthird
generation Anti-Tank missile of 4 Kmrange.,
The missile hags fire & forget’ as well as
‘top-attack ‘ capability. Development of *
NAG” missile is expected to be overby 1995
after which it is likely to be inducted into the
Armed Forces.

Business Losses due to Ayodhya
Problem

801.  SHRIGURUDAS KAMAT:
SHRI LOKANATH
~ CHOUDHURY
SHRI VIJY KUMAR YADAV:
SHRI SHARAD DIGHE:

Will the Minister of DEFENCE be pleased
to state:

(a) whether the pots-Ayodhya
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disturbances have adversely aftected the
economy of the country including exports;

(b) if so, whether the Government have
made any assessment in this regard.;

(c) if so, the details thereof; and

(d) the steps being taken to overcome the
economic problems created due to these
disturbances?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) and (c). It is not possible for the
Government, at this stage, to make any
precise assessment of the impact of these
disturbances on the different sectors of the
country.

(d) Government have taken all possible
measures to maintain law and order so that
the normal economic activities are disrupted.

Indo-vietanam Bilateral Agreement

802. SHRI SUDHIR GIRL:
SHRI
MUKHOPADYAY:
SHRI RUPCHAND PAL:
SHRI SYED MASUDAL

AJOY

HOSSAIN:
DR. SUDHIR RAY:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of COMMERCE be
pleased to state:

(a)whetherthe Union Government have
received any request from the Government
of Vietnam for technical expertise in the
fields of electronics, agriculture and leathe in
exchange of rice, coal silk and iron;,

FEBRUARY 26, 1993

Written Answers 480
(o) it so, the detalls thereot;

(c) whether Vietnam has also offered
re-export tacilities for their products; and

. (d) if so, the detalls of the agreement
made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION AND MINISTER
OF STATE IN THE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED): (a) No, Sir.

(b) Does not arise.

(c) No, Sir

(d) Does not arise

Unit ,Trust of India

803. SHRI GEORGE

FERNANDES:
SHRI MANORANJAN

BHAKTA:

Wilithe Minister of FINANCE be pleased
to state:

(a) the performance of the Unit Trust of
India during each of the last three yeas upto
December 31, 1992;

(b) whetherthe Government proposeto
carry out structural changes in UTI;

(c) if so, the details thereof and the
reasons therefor;

(d) whether any major irregularities in
UT! have been noticed by the Government
during the above period; and

(e) if so, the details thereof and the
action taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCEE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIABRAR
AHMED): (a) The operations of Unit Thrust
of India have expanded rapidly during the
pastthree years. The number of unit hordes
have increased from 85 lakhs at the end of
June, 1990 to 265 lakhs by mid February
1993. The branch net work of UTI has
increasedfrom20to 41 andthe agencyforce
has increased from 55, 000 in July 1990 to
88, 000 by mid February, 1993. The
perfoamance of UTI by broad performane
indicators during the past three years upto
31st December is 1992 is given in the

PHALGUNA 7, 1914 (SAKA)

Written Answers 482
enclosed statement.

(b) and (c). The Government is not
considering to carry out any major structural
changes in Unit Trust of India. However, itis
examining the issues relating to bringing
Mutual Fund operations of UTI under the
regulatory control of SEBI.

(d) and (e) The delay in issuance of
certificates under Master Gain-1992 scheme
and in payment of dividend to some of the
investors are the major irregularirties that
have come to the notice of the Government.
The UTlhasbeen advisedtotake immediate
remedial measures.

STATEMENT

Perforamancce of UTI- Broad Indicators

Financial Strength

Outstanding Unit Capital (Rs. Cr)
Total Investiable Funds (Rs. Cr)
Aappreciation in Book Value (%)
Dividend Rate under US-64 (%0
Reserves & Provisions (Rs. Cr)
Cross Income (Rs.Cr)

Cross Expenditure (Rs. Cr)

Equity Investment (Rs. Cr)
(%) to Inv. Furds)

Operating Efficiency
Cost as % of Inv funds

(a) Gross

89-90 90-91 91-92
13392 16409 24820
1765-1 21377 31806
9.2 14.4 43.57
18.00 19.50 25.00
. 3155 3695 5133
2143 2822 5036
98 119 290
3494 4234 8862
(19.8%) (19.8%) 27.9%)
0.56 0.56 0.54*
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89-90 90-91 91-92
(b) Operating cost 0.49 0.43 0.46*
(c) Sala.ry cost 0.03 0.047 0.031
Sales per employee (Rs. Cr) 4.57 3.01 6.20
Accounts services per employee 5.32 6.81 12.21
Trust's Net
Income per employee (Rs. Cr) 172 1.85 2.53
* Adjusted for comparability

Incidents of Intrusion by Pakistan
Marine Security Agency

804. DR. KRUPASINDHU BHOI: Will

the Minister ot DEFENCE be pleased to

(a) whether the Government are aware

of the growing incidents of Pakistan Marine

Security Agency's entry into Indian waters in
the Arabian Sea;

(b) if so, the numberof such cases which
came to light during the last six months; and

(c) the steps taken to check such
incidents?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). There have
been no instanes of Pakistan Maritime
Security Agency's entry into Indian Territorial
waters. However, Government are aware of
instances of harassment of Indian fishermen
off the coast of Gujarat.

(c) Patrolling by Coast Guard ships and
aircraft have been intensified. Government
have also taken up this matter with the
Govemment of Pakistan through diplomatic

channels.

Licensing Policy for Urban Cooperative
Banks

805. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) whetherthe Government proposeto
liberalise the licensing policy for urban co-
operative banks; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The licensing policy for
Urban Co-operative Banks is formulated by
Reserve Bank of India (RB1) under Banking
Regulation Act, 1949. The committee on
licensing of new Urban Co-operative Banks
(Marathe Committee ) has recommended
certain changes in the policy relating to
organisation of Urban Co-operative Banks.
The changes proposed are contingent on
the adoption of revised entry-point and
viability norms by the Urban Co-operative
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Banks. However, till any changes any made,
the urban banks will continue to be licensed
under the extant licensing policy.

Export of Pepper to Russia

806. SHRIKODIKKUNIL SURESH: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government are aware
that the price level of pepper in the open
market is very low;

(b) whether the Russian Government
has given any assurance to buy the Indian
appear; and

(c) if so, the details thereof?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) The wholesale
prices of Black Pepper have shown a
declining and fluctuating trend as compared
to prices in the previous years.

(b) No, Sir.
(c) Does not arise.
[ Translation]

Assistance to M? from Central Road
Fund

807. SHRI KHELAN RAM JANGDE:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the details of the projects/schemes
submitted by the Government of Madhya
Pradesh during 1992-93 for seeking
assistance fromthe Central Road Fund; and

(b) the action taken by the Union
Government in regard thereto, scheme and
project-wise?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The
Covernment of Madhya Pradesh has not
sponsored any scheme under the cetral
Road Fund during 1992-93

(b) Does not airse.
[English)
Transport Development Council

808. SHRI VILAS MUTTEMWAR: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the 23rd meeting of
Transport Development Council was held in
New Delhi to discuss various problems
relating to toad transport;

(b) if so, the details of the problems
discussed therein; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) (a) Yes, Sir.

(b) The major decisions taken in the
Transport Development council meeting are
as follows:-

(i) The composite Fee for National
Permit Vehicles would be increased
to Rs. 3000/- per State per annum
and Rs. 1500/- per Union Territory
per annumwith effectfrom1.4.1993;

(ii) Infuture, the rates of Composite Fee
would be raised by 25% every three

-years;

(iii) Stricf steps to check harassment of
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truck/bus operators would be taken;

(iv) Daily checking to be avoided. Trucks

on inter-State movement will be
checked at border points and not
within the State. Only random
checking will be done for vehicles
within the State. Staage Carriage
buses plyingh with valid permits
would be checked only once, a
month, unless there were specific
allegations. Deterrentactions against
vehicleds plying unauthorisedly and
wihtout permits woild be taken;

(v) Positive steps to encourage battery
operated vehicles and compressed
naturalgas vehicles would bve taken
by the State Governments. Those
wanting to ply such vehicles
commercially will be given permits
freely and allaowed to ply on routes
of their choice and charge any fare.
They wouldbe exempted for 5 years
from payment of Road and
passenger Tax;

(vi) All  State  Transport
Departments wouldbe computerised
on a time-bound proigramme;

(vii) Motor Vehicles Act, 1988 would be
amended to allow the State
Governments to give perference to
ther categories in grant of Stage
Carriage permits;

(ix) More allocation to Road Sector and
sugmentation of Central Road Fund
to be made;

(x) All speed breakers to be removed
from national Highways wihtin six
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months.

(c) Government's reaction to these
recommedations is positive.

Top Exporters Turnover

809. SHRI P.C. THOMAS: Will the
Minister of COMMERCE be pleasedto state:

(a) the details of export tumover of the
tentep manufacturer exporters ofthe country;

" (b) the details of export tumover of the
two top exporters of each export processing
zone/free trade zone who are exporting to
hard currency areas; and

(c) the details of quantity, value of
production and export of Video Cassettes
Industry who are the major producers and
exporters of their produce and export?

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) Data on
individual export turnover of manufacturer
exporters of the country is not being
maintained. However, it may be stated that
there are 14 Star Trading Houses in the
country as of new and the FOB value of their
exports, as available is given in the enclosed
statement. The export fugues include not
only manufactured products, but also
commodities like iron are and sugar. The
exports also include not only their own
manufactured products, but also the products
of their supporting of other manufactures.

(b)and(c). Information is being collected
and will be laid on the labile of the House.
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STATEMENT

State Trading Houses

(Rs. in crores)

Sl. No. Name of the FOB Value of
Star Trading Hosue Year Exports

1 Allansons Ltd. Bombay 1989-90 132

2. Britannia Industries,
Bangalore -do- 72

3. Ganapati Exports Ltd.,
Calcutta -do- ‘88

4. Tata Exports, Bombay -do- 191

5. Century Textiles &

Industries Ltd. Bombay 1990-91 - 136
6. Nav Bharat Enterprises

Hyderabad -do- 123
7. IiIC Ltd, Calcutta -do- 177
8. Hindustan Lever Ltd. -do- 154
9. HALCO, Bhubaneshwar -do- 274

10. Tata Iron & Steel CO,
Calcutta 1991-92 421

1. NMLC, Hyderbad -do- 297

12. Kudremukh Iron Ore,

Banaglare -do- 328
13. MMTC, New Delhi -do- 900
11. indian Sugar & General

Industries -do- 348
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Wage Board for Newspapers who
News-Agencles Exployees

810. SHRI DHARMA BHIKSHAM: Will
the Minister of LABOUR be pleasedto state:

(a) whetherthe Government proposeto
setupanewWage Boardforthe Newspapers
and News-agencies employees; and

(b) if so, the time be which it is likely to
be set up ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). A proposalfor setting
up of a new Wage Board for the newspaper
and News-agency employees is under
examination of the government.

Inflow of Foreign Loans and Grants

811. SHRISYED SHAHABUDDIN: Will
the Minister of FINANCE be pleasedto state:

(a)the totalinflow of foreign loans during
April-December, 1992;

(b) the total inf'ow of institutional loans
during the same period out of (a) above;

(c) the total inflow of commercial loans
during the same period out of (a) above;

(d) the total inflow of foreign grants
institutional of otherwise, during the same
period; and

(e) the total outflow on account of
repayment of institutional as well as
commercial loansduring the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTRY
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Thetotal inflow of foreign loans
during April-December, 1992 is estimatedto
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bg Rs. 11246 Crores.

(b) The inflow of institutional
loansincincludng form IMF, out of

(a) above, is estimated to be Rs. 6130
crones during April-December, 1992.

(c) The inflow of commercial loans
including buyerss’ and suppliers credit and
part of what is classified as bilateral and
multilateral credit, out of (a) above, is
estimated, to be Rs. 3121 crores during
April-December, 1992.

(d) The inflow of foreign grants is
estimated to be Rs. 593 crores during April-
December, 1992.

(e) The total outflow on account of
institutional as well as commercial loans is
estimated to be Rs. 5070 crores during April-
December, 1992.

[Translation)
Bridges in Gujarat

812. SHRI MAHESH KANODIA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the number of bridges which were
proposed to be constructed on National
Highways in Gujarat during 1991-92;

(b) the number of bridges on National
Highways which are under repair in Gujarat;
and

(c) the details of the amount spent on
repair work of the bridges on National
Highways during each of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Nine bridges
on National Highways in Gujarat were
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proposed to be taken up for coostruction
during 1991-92,

(b) Four bridges on National Highways
in Gujarat are under repairs.

(c) Gujarat Govt. has intimated that the
amounts spent on repairs work of bridoes for

each of the last three years are as given
below;

1989-90 28.32lakhs

1990-91 73.31lakhs

1991-92 60.50lakhs
[English)

Yen Credit for Power House
Equipment

813. SHRI KASHIRAM RANA: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government of Gujarat
has requested for Second Yen Credit for
procurement of power house equipments to
be supplied by Japan;

(b) if so, the decision taken by the Union
Government thereon; and

(c) if no decision has been taken so far,
the steps taken to expedite the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (P2. ABRAR
AHMED): (a) Yes, Sir.

(b) The project has been posed to the
Government of Japan for a Second OECF
loan of Yen 25 Billion during the Financial
Year 1993-94.

{c) Does not arise.
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Export of Tobacco

814. SHRI KODIKKUNIL
SURESH:
SHRI JITENDRA NATH
DAS:

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Government propose to
take any initiatives to boost exports of tobaco
and its products;

‘ (b) if so, the details thereof,

(c) the names of the countries to which
tobacco and its products are exported; and

(d)the total quantity of tobacco exported
and foreign exchange earned therefrom
during the last three years, year-wise
separEtely?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Steps
taken to boost exports of tobacco and its
products include:-

- Sending trade delegation s to
identified markets of FCV tobacco
& products.

- Participation in International
Exhibitions.

" - Pursuing with Governments
through Joint Committee meeting
etc. to import Indian tobacco and
products.

- Inviting delegations from tobacco
organisations of identified markets
to familiarise them with Indian
tobacco and holding discussions
with Indian exporters.

dc) Tobacco and its products are
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exported to the following countries;-

Unmanufared Tobacco: Urited
Kingdom, Belgium, Denmark, France,
Finland, Germany, Greece, Irish Rep., ltaly,
Netherland, Protugal,, Switzerland, Sweden
Czechoslovakia, Russia, Poland, Slovania,
Yugoslavia, Estonia, Hungary, Bahrain,
Israel, Jordan, Kuwait, S. Arabia, U.A.E.,
Yeman, Bangladesh, China, Nepal,
Philippines, singapore, Srilanka, Vietnam,
Cyprus, Dijibouti, Algeria Eygpt, Libya,
Mozambique, Riwadna, Senegal, Somalia,
Tnazania, Kenya, Tunisam, Zairae, Austrialia,
Guyana, Papua New Ginea, Newzealand,
Nlcargua, Soolomon Island, U.S.A., Trindad
Tobago, Surinam etc.

PRODUCTS:

Bidis: Malyasia, Afghanistan, Australia,
Oman, U.AEE., S. Arabia, Bahrain, Qatar,
Kuwait Singapore, U.S.A., Switzerland, etc.
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Cigarottés: Russia, Cyprus, U.AE,,

~-+Netherland, Nepal, Germany Burma,

Bulgaria, Oman, Bharain, S. Arabia, Kenya.
Chewing Tobacco:U.S.A.,UK,,UALE.,
S, ArbaiaQatar, Oman, Canada, Singapore,
Afghanistan, Austrialia etc.
Cut Tobacco U.A.E.

Hookah Tobacco Paste: S. Arbaia.
Austrialia Newzealand, U.A.E. Djibouti.

Snuff: Catar, U.S.A.
Zarda: Oman, S. Arabiam, France.

Other Proudcts: U.K., Canada, U.S.A.,
Japan etc.

~ (d) The quantity and value of tobacco
and toabacco products exported during the
last three yeares are given below:

Qty: tons, Value: Rs. Crs.
1989-90 1990-91 1991-92

Qty. Value Qty. Value Qty. Value
Jnmanufactured 58183 152.24 70375 209.16 71792 342.69
Tobacco
Tobacco Produc- 15512 19.79 13299 54.53 14662 47.71
s
lotal 73695 172.03 83674 263.69 86454 390.40

Loans Advanced by A.D.B (b) the major projects being financed by

815. SHRIKODIKKUNIL SURESH: Will
he Ministerof FINANCE be pleasedto state:

(a) the number of loans under various
:ategories approved by the Asian
Jevelopment Bank (ADB) to India during
rach of the last twc: years and total amount
if each loan; and

ADB in India after the introduction of New
Economic Policy by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The details of loans
approved by the Asian Development Bank



497 Written Answers

(ADB)during the lasttwo years, including the
major projects being financed by ADB after
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the introduction of New Economic Policy by
the Government of india, are given below:

1991 Name of the Project Amount (US $ M)
1. Indian Oil Corporation 150.00
2. ‘Second Railway 225.00
3. Gandhar Field Development 267.00
4. Hydro Carbons Sector Programme Loan 250.00
892.00
1992
1. Finance Sector Programme 300.00
2. Power Efficiency Sector 250. 00
3. Energy conservation & Envirorment Mangaremenﬁﬂ.oo
4, Coal Port Project 285. 00
| 982. 00

Bllateral Trade and Economic
Agreement between India and Russia

816. SHRI BOGENDRA JHA: Will the
Minister of FINANCE be pleased to state:

(a) whether the issue of imbalances in
bilateraltrade between India and Russia and
other majoreconomicissues were discussed
during the recent visit of the President of
Russia;

(b) if so, the details of the discussion
held and the agreements signed on financial
cartes; and

(c) how do they compare with the earlier
and agreements signed with erstwhile
U.S.S.R.?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b)and (c). Indiaand Russia agreed that
with effect from 1.1.93 the old centralised
rupee payment trade system, along with the
centralised clearing mechanism and the
provision of technical credit; would be
terminated. Bilateral trade would,
heneeforthm, be conducted on the basis of
the trade agreement signed in May, 1992
providing for frde against payments in hard
currency. It was also agreed thattrade could
be conducted on the basis of countertraade,
commodity exchange, barter, buy back
operation, or any other internationally
recognised form business cooperation .
Finally, it was agreed that the unutilised
balance of technical credit granted by india
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to Russia under the 1992 Trade Protocol
would be available to the Russian side for
imports from India in 1993.

An agreement was also reached on the
rupee rouble exchange state and its
applicability to the repayment of India rouble
denominated debt to the former USSR. The
former USSR had extended to the
Government of India number of state credits
for both defence and civilian sector projects
in India. The credits were denominated in
roubles but repayments by India were to be
made in rupees by means of export of India
goods. The rate of exchange between the
rupee and the rubble for determining the
repayment schedule was established by the
Protocol of November ,. 1973 between the
two countries. The formula provided for
changes in the value of rupee in relationto a
16 currency. basket but assumed that the
value of the rouble tobe invariant. According
tothis formalthe rouble appreciatedfro ruble
1= Rs. 10 when the protocol was signed to?
Ruble 1= Rs. 31.7874 when the exchange
rate was last notified on 17.11.91.

The new agreement establishes a
different mechanism for determining the
rupee value of the rouble denominated debt.
The agreement provides for the principal
amount of the debt as on 1.4.92 being
converted from roubles to rupees using the
exchangerate on1.1.1990 as determined by
the old 1978 Prctocol (Rouble 1= Rs.
19.9169). The amount of the principal, debt
as on 1.4. 1992 would also be conuorted
from, roubles to rupees using the exchange
rateon 1.4. 1992 as determined by the 1978
Protocol (Ruble 1+ Rs. 31 7514). the
difference in the two amounts as calculated
above would be fixed in rupees and wouldbe
resch and repaid in annual instmalenmts
overa period of 45 years. This rescheduled
portion would carry no interest. It will also
have np potation against any fluctuation in
the value of the rupee for a period of S years.
Thereatter, itwillbe indexedtothe SDRifthe
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average annual depreciation of the rupee
exgceeds 3 per cent over this 5 year period.
Similarreview willbe conducted atthe end of
every 5 years period. The non-rescheduled
portion of the debt will be the amount in
rupees corresponding to the conversion of
therubledebt attheexchangerateason 1.1,
1990. This amount would henceforth be
denominated in rupees and repayments of
the principal and interest on this portion of
the debt would be effected by India in
accordance with the schedule in force for
each of the relevant inter-Governmental
credit agreements.The rupee payments in
respect of principal and interest of this
nonrescheduled portion of the debt would,
however, be protected by adjusting he rupee
amounts in line with future changes in the
rupee value ofthe SDRbasket of 5currencies.
The existing arrangement of using the credit
repayments for export of India goods and
serviceto Russiawillcontinue. Inquantitative
terms, the outstanding ruble debt as on
1.4.92 was about Roubles 9871 million. In
accordance withthe agreements, this amount
converted atthe exchange rate prevailingon
1.4.92 comes to Rs. 31342 crores. The
same outstanding principal covered at the
exchangerateprevailingon 1.1.1990 comes
to Rs. 19660 crores. Thus the principal
outstanding of Rs. 19660 crores will continue
to be paid with interest in accordance with
the existing schedule of payments while Rs.
11682 cores will be rescheduled over 45
years.

[Translation)
Construction of Bridges in Bihar

817.SHRIBHUBANESHWARPRASAD
MGEHTA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)whetherthe work on bridges between
Charihi and Mandu and between Mandu and
Kujju from Hazaribagh to Ramgrah on’
National Highway in Bihar started nearly 10
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years ago but work has not been completed
as yet;

(b) it so, the reasons for delay in
completion of the said bridges; and

(c) the steps taken by the Government
to get the work completed and open the
bridges for public as early as possible?

THE MINISTER OP STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c).
Presumbly, the Hon'ble Member is referring
to the bridges under construction at Dudhi
and Chauthem on National Highway 33
between Hezaribag have notbeencompleted
as yet due to advise geological conditions in
the foundation and some contractual
problems. Necessary steps have beentaken
to got these bridge works completed early.

Income Tax Scheme for Traders

818. SHRI VILASRAO
NAGNATHRAO GUNDEWAR:
SHRI PANDURANG
PUNDLIK FUNDKAR:

Wilithe Minister of FINANCE be pleased
to state:

(a) Wheiherthe response of the traders
to the Income Tax Scheme is very poor,

(b) if so, the reasons therefor;

{c) the amount of income tax recovered
under the scheme form traders so far in
comparison to the anticipated colletion inthe
budget estimates for 1992-93;

(d) the amount of expenditure incurred
inadvertising this scheme on Doordarshasn,
Allindia Radio, newspapers and other media;
and

(e) the penalty proposed for not filing
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the return by salaried employees andtraders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
extent of response to the Presumptive Tax
Scheme under Section 115-K of the Income
Tax Act for small traders will be know only at
the end of the current financial year;

(b) Does not arise;

(c) A sum of Rs. 54. 50 lakhs has been
collected till 15. 2. 1993 as against the
anticipatedcollection of Rs. 140 croresinthe
Budget Estimates for 1992-93;

(d) The approximate expenditure
incurred in advertising this scheme is Rs.
1.22 crores; and

(e) This scheme is intended only for
retail traders, eating houses and persons
engaged in un-skilled vocations. It does not
apply to salaried employees. Since the
scheme is optional, no penalty is provided
for.

[English)]

Recommendations of Arun Singh
Committee

819. DR. Y.S. RAJASEKHAR
REDDY:
SHRI JEEWAN SHRAMA:

Will the Minister of DEFENCE be
pleased to state:

(a)the position regarding implementation
of the recommendations of the Arun Singh
Committee on defense expenditure and self-
reliance through modemisation, perspective
planning of indigenisation with foreign
collaboration;

(b) the details of the recommendations



503 Written Answers
which have been accepted and implemented;
and
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THEMINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Inview

(c) the amount of savings as resul” ““of the fact .ihat funds available in the

thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Government
has taken decisions to implement a number
of recommendations of the Committee on
Defence Expediture directly relating to
economy measures. Theseinvolve reduction
of expenditure on manpower, FOL,
transportation, rationalsation of training
programmes, inventory management etc.
Efforts towards self-reliance and
indigenisation, with foreign collaboration
wherever necessary , are an ongoing
process.

(c) Savings resulting exclusively from
the implementation of the CDE
recommendations, cannot be quantified.

Export Cess on Secondary Steel Sector

820. SHRI PRAFUL PATEL: Will the
Minister of COMMERCE be pleasedto state:

(a) whetherthe Government proposeto
levy an export cess on the secondary stesl
sector; and

(b) ¥ so, the decision taken in this
regard?

Engineering Goods Export Assistance Fund
(EGEAF) are not adequate to meet the
requirements under the International Price
Reimbursement Scheme, the Government
is exploring various alternatives including
extension of levy of EGEAF coss to all iron
and steel produced in the country.

[Translation]
Disbursement of Institutional Loan

821. SHRI SHIV RAJ SINGH
CHAUHAN: Willthe Minister of FINANCE be
pleased to state:

(a) whether the institutional loans have
been disbursed in the country; and

(b) if so, the details thereof during the
last three years, State-wise and year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) The state-wise details of the
assistance disbursed by All Financial
Institutions lending to the industry during the
years 1989-90, 1990-91 & 1991-92 are given
in the enclosed statement



PHALGUNA 7, 1914 (SAKA) Written Answers 508

505  Written Answers

00IE * €682 g'0ee ejeioy ‘1L
v'028 9'/99 €867 eyejewe) ‘0L
YA 'S 1L'SS Jwysey g nwwep ‘6
L'6€EL v'6L 9°00} ysepeid |eyorwiH ‘8
1769 8'9¢€ v'10€ euelieH ‘L
8'6vL1 L'eost 8°€00} lelelng ‘9
8'8ll €06 v'v8 BOD ‘S
§'62¢ 62l 9'vee Jey|g v
y'ict €'8L V9 wessy ‘€
¢t c'l 'l ysepeld jeyoruniy A
6°G1Si G610} 1'S2L ysepeid eiypuy ‘1
S 14 £ 4 1
c6-1661 16-0661 06-6661 8ejels ‘ON IS

(sas019 uf ‘sy)
'26-1661 ® L6-0661 ‘06-6961 Siee ey} buunp suonnyisuj Eowmsm IV AqQ pesingsip eouejsISSY esimM-8JelS

INIW3ILVLS



508

FEBRUARY 28, 1963

507 Written Answers

PR

—

e

€6St1 9796 I'EL8 usepeid Jenn ‘ve
e | ve 9¢ E:.m_._ 1 ‘€2
x4} $'s204 1'526 npeN jiwej K44
8y oy v'e wppis 12
87609 Z'89y 828 uveyisefey ‘02
8°06€ 9'66€ S lor qefung ‘61
ZLee zoze S'961 esslo ‘81
L 9¢ eY puereBeN LL
M@.N oy L'y weiozjy ‘91
14 14:] ozt eAeje. Bopy ‘St
44 4 4 9'6 Indjuey k4
Z0€se 0L1€2 9'0v81 elyseseyep ‘€l
804L z999 909 usepeid eAypep 2l
s 4 3 -4 1
26-4661 1606} 06 vovh elBlS 'ON'IS
(864040 U} 'SY)



Written Answers 510

509 Written Answers

PHALGUNA 7, 1914 (sAKA)

\!m.mm 151 064041 €'2968 lelog
0’18 ey 6'€e Kieydipuod (6)
€0 - - deempeysye (j)
[S¥ 3 6L volL webpuey) (e)
602 1ee o'le lleneH seBeN 3 eipeq (p)
c'L 9°¢ r4 nig g veweq (o)
Lels o'evl 6'GEL weq (a)
c0 v'o 20 spue|s| JeqodiN ® uewepuy (e)
¥'E€6L g'02e 961 seuojule ] uojun ‘92
€'81LS €08y 6'v8Yy rebueg 1sepm 'S¢
s 14 ) 1 [}
26-1664 16-0664 06-68614 ar;ls ‘ONIS
(sasa19 U} ‘'sY)



511 Wiritten Answers
[English)

Export of Agricultural Comimodities

822. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
COMMERCE be pleased to state:

(a) whether there is a scope for raising
the export of agricultural commodities;

(b) if so, the estimated details thereof;

(c) whether the‘Government have
chalked out a strategy in this regard; and

(d) if so, the agricultural commodities
identified for export during he Eighth Plan?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE):(a) to (d).
Government has taken various steps to
create a policy environment in orderto boost
exports of a-agricultural products from the
country in-ding precessed items. Such
measures include-(i) extension of Liberalised
Exchange Rate Management Scheme
facility; (i) defining agricultural activity as a
manutfacturing activity in the Import Export
Policy; (iii) doing away with compulsory pre-
shipment inspection on the export of
agricultural and food products subject to
certainconditions; (iv) rates of cess on respect
of spices have been rationalised w.e.f. Ist
April, 19C2 and cese on export of pepperhas
been exempted for he year 1992 -93. Apart
from he above measures, various Boards
and Authorities help products help in
improving production and productivity of their
produce help in promoting brand names of
Indian products for improving export effc:ts.
However, it is the policy of the Government
to promote the export of agricultural
commodities in such a mannerthatdomestis
availability of items of mass consumption is
not affected.

The target fixed for being achieved by
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the end of the Eighth Plan period (1996-97)
for agricultural commodities Is Rs. 6519

“ crores at 1991-92 prices.

Agricultural commodities cover a wide
spectrum of items like spices, Cashew,
tobacco, fruits and vegetables, etc. These
are in demand in varing degrees in different
countries . Europe, USA, and West Asia are
the major markets for India’s agricultural
commodities.

Export of Shrimp

823. SHRI J. CHOKKA RAO: Will the
Minister of COMMERCE be pleasedtostate:

(a) the detaflls of the Shrimps exported
during each of the last three years;

(b) whether there Is over exploitation of
Shrimp in the export trade by India;

(c) if so, the steps taken/ proposedto be
taken by the Government to curb this
tendency;

(d) whether there is any proposal to
construct deep sea fishery harbours and
minor fishery harbors inthe Coast of Andhra
Pradesh during the Eighth Plan; and

(e) if so.'the places selected there for?
THE MINISTER OF COMMERCE (SHRI

PRANABMUKERJEE): (a) Shrimps exported
India last three yeas were;

(Qty. (MT) Value

(Rs. Crores)
| 1989-90 57819 463.31
1990-91 - 62395 663.33
1991-92 76080 975.43

(b) and (c). to ease the pressure on
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Shrimp resources, Government Is
encouraging production of marine products
byculturemethodsandbydiversiﬁedfishing.

(d) No, Sir.
(e) Question does not arise.
Closure of Factories In West Bengal

824. SHRIMATIGEETA MUKHERJEE:
Will the Minister of LABOUR be pleased to
state:

(a) the number of factories closed down
in West Bengal during the last two years;

~ (b) the number of workers ren-ered
jcbless as a result thereof; and

(c) the number of workers who took
voluntary retirement and those who have
actually been civen the promised
compensation?

THE MINISTER OF STATE OF THE
MINISTRY.OF LABOUR (SHRI P.A.
SANGMA): ((a) to (c). The information is
being collected and will be laid on the Table
of the House.

11.32 hrs.

The Lok Sabha the adjourned till twelve of
the Clock

12.01 hrs

The Lok Sabha re-assembled at one
minute past Twelve of the Clock

(MR. SPEAKER in the Chair)

(Interruptions)
[ Translation)

SHRI MADAN LAL KHURANA (South
*Delhi): Mr. Speaker Sir, first of all they
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should apologise.. (Interruptions)...We have
three demands..(Interruptions)... The Police
Commissioner cannot stay in Delhi...
(Interruptions)

SHRI PHOOL CHAND VERMA
(Shajapur): They have murdered
democracy.. (Interruptions) '

[English]

MR. SPEAKER: Papers to be laid on
the Table. Shri Pranab Mukherjee.

(Interruptions)

12.01 hrs
PAPERS LAID ON THE TABLE

Annual Report of and Review of the
working of Rubber Board Kottayam for
the year 1991-92 etc.

[English]

THE MINISTEROF COMMERCE (SHRI
PRANAB MUKHERJEE): Ibegto lay onthe
Table-

(1)  ())Acopyofthe AnnualReport (Hindi
andEnglishversions) of the Rubber
Board, Kottayam, forthe year 1991-
92.

(inA copy of the Review (Hindi and
English versions) by the
Government on the working of the
Rubber Board, Kottayam, for the
year 1991-92.

[Placed in Library, See, No. LT-
3408/93)

(2)  ()Acopyofthe Annual Report (Hindi
and English versions of the
Agricultural and Processed Food
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Products Export Development
Authority for the year 1991-92
together with Accounts.

(if) Acopy of the Review (Hindiand
English versions) by the
Government on the working of the
Agricultural and processed Food
Products Export Development
Authority for the year 1991-92.

(3) A statement (Hindi and English
versions) showing reasonsfordelay
in  laying the papers mentioned
at (2) above.

[Placedin Library SeeNo. LT-3409]

(4) (i) A copy of the Annual Report
(Hindi and English versions0 of the
Engineering Export Promotion
Council, Calcutta, forthe year 1991-
92 alongwith audited Accounts.

(ii) Acopy of the Review (Hindiand
English versions) by the
Government on the working of the
Engineering Export Promotion
Council, Calcutta, forthe ye ar
1991-92.

(5) A statement (Hindi and English
versions) showing reasonsfordelay
in laying the papers mentioned at
(4) above. ’

[Placedin Library Seeno. LT- 3410/93]

Road Wing (subordinate Technical
Staff) Recrultment Rules, 1992

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAG .ISH TYTLER): | beg to lay on
the Table a copy of the Roads Wing
(Subordinate Technical Staff) Recruitment
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Rules, 1992 (Hindl and English versions)
‘published in Notltication No.G.S.R. 9 (E) in
Gazette of India dated the 8thJanuary, 1933
issued under provision to article 309 of the
Constitution.

[Placed in Library, See No. L..T- 3411/
93

Annual Report of the Industrial and
Commerclal Undertakings of the
Central Government Publlc Enterprises
Survey) for 1991-92

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFARIS) (SHRI
MUKUL BALKRISHNAWASNIK): On behalf
of Shrimati Krishna Sahi, |begto lay onthe
Table acopy ofthe Annual Report (Hindiand
English versions) on the working of the
Industrial and Commercial Undertakings of
the Central Government (Public Enterprises
Survey) for the year 1991-92 (Volumes | to
.

[Placed in Library, See No. L.T. 3412/
93]

Notifications Under Section 159 of the
Customs Act, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCES
DcVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
MINISTER OF STATE IN THE MINISTIRY
OF PARLIAMENTARY AFFAIRS) (SHRI
MUKUL BALKRISHNAWASNIK): Onbehalf
of Shri M.V. Chandrasekhara Murthy, 1 beg
1o lay on the Table-

(1) A copy each of the following

* Notifications (Hindi and English

versions) under section 159 of the
Customs Act, 1962.
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O

(i)

(i)

(iv)

v)

BSR.917(E) publishedinGazette
of india dated the 11th December,
1992 together with an explanatory
memorandum making certain
amendmentstothe Notification No.
203/90-Cus., dated the 21st June,
1990.

G.S.R.944(E)and G.S.R.945 (E)
published in Gazette of India dated
the-24th December, 1992 together
with an explanatory memorandum
seekingtoprovideforconcessional
rate of basic customs duty on the
impon of aeroplanes imported on
‘wet Lease” basis and also to
exempt from the auxiliary duty of
customs subject to fulfillmdnt of
certain conditions mentiohed inthe
Notification. .

G.S.R. 946 (E) publishedin Gazette
of India dated the 28th December,
1992 together with an explanatory
memorandum making certain
amendments to Notification No.
160/92-Cus., dated the 20th April,
1992 relating to concessional rates
of customs duty on capital goods
imported under the Export
Promotion Capital Goods Schemes.

G.S.R.947(E) and G.S.R. 948 (E)
published in Gazette of India dated
the 28th December, 1992 together
with an explanatary memorandum
regarding exemption to goods
‘specified in the Notification from so
much of the duty of Customs leviable
thereon and whole of the Additional
and Auxilliary duties of Customs
leviable thereon.

G.S.R. 33 (E) and G.S.R. 34(E0
published in Gazette of India dated
the 27th January, 1993 together
with an explanatory memorandum
providing duty freetransit of imports
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and exports not only by the Royal
Government of Bhutan but also by
the Private parties of Bhutan and
also to exempt the audillary duty of
customs leviable thereon.

G.S.R. 52 (E) and G.S.R. 53 (E)
published in Gazette of India dated
the 8th February, 1993 together
with an explanatory memorandum
regarding exemption to silver when
imported into India by a passenger
of Indian origin or a passenger
holding a valid passport under the
Passports Act, 1967, as baggage,
from the basic customs duty in
excess of Rs. 500(- per kilogram
and whole of the ‘auxillary duty of
customs.

The Baggage (Amendment) Rules,
1993 published in Notification No.
G.S.R. 54 (E) in Gazette of India
dated the 8th February, 1993,
together with an explanatory
me morandum.

The Transfer of Residence
(Amendment) Rules, 1993
publishedin Notification NO.G.S.R.
55 (E) in Gazette of India dated the
8th February, 1993 together with
an explanatory memorandum.

G.S.R.56 (F) published in Gazette
of India dated the 9th February,
1993 together with an explanatory
memorandum seeking to prescribe
a concessional rate of duty of 105
percent ad-valoremon 35 specified
items imported by incoming
passengers as Baggage.

[PlacedinLibrary, SeeNo.Lt-3413/
93}

A copy of the Income-Tax (First
Amendment) Rules, 1933 Hindiand
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[Sh. Mukul Balkrishna Wasnik]

@)

English versions) published in
Notification No.S.0. 27 (E) in
Gazette of India dated the 5th
January, 1993 under section 296 of
the Income Tax Act, 1961.
[Placed in Library, See No. LT-
3414/93]

A Copy of the Notification No.
G.S.R. 902 (E) (Hindiand English
versions) published in Gazette of
India dated the 30th November,
1992 making certain amendments
in the Notification No. 266/67-CE,
dated the 28th November, 1967
under sub-section (2) of section 38
of the Central Excises and Salt Act,
1944,

[Placled in Library, See No. LT-
3415/93]

A copy of the Twenty-Second
Valuation Report(Hindiand English
versions) of the Life Insurance
Corporation Act, 1956.

[Placedinl.ibrary SeeNo.LT-3416/
93]

(i) A copy of the Annual Report
(Hindi and English versions0 of the
Indian Investment Centre, New
Delhi, for the year 1991-92
alongwith Audited Accounts.

(i) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
Indian Investment Centre, New
Delhi, for the Year 199111-92.
[PlacedinLibrary SeeNo.LT-3417/
93]

(i) A copy of the Annual Repon
Hindi and English versions) of the
Life Insurance corporation of Iindia
for the Year ending March, 1992
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alongwith Audited Accounts under
section 29 of the Life Insurance
Corporation Act, 1956.

(i) A statement (hindi and English
versions0 regarding Review by the
Government on the working of the
Life Insurance Corporation of India
forthe Yearending the 31st March,
1992.

[Placed in Library, See No. LT-
3418/93]

(7) Acopy of the Gold Bonds Scheme,
1993 (Hindi and English versions)
published, in Notification NO.
G.S.R. 76 (E) in Gazette on India
dated the 18th February, 1933
under sub-section (2) of section 3
of the Gold Bonds (Immunities and
Exemptions) Ordinance, 1993.
[Placedin Library SeeNo LT-3419/
93]

(8) Acopy of the Notification No.G.S.R.
. 77 (E) Hindi and English versions)
publishedin Gazette of India dated
the 18th February, 1993 specifying
the form of Government Security
for the purposes of the public Debt
Act, 1944 (Inscribed Stock of the
Gold Bond-1988) issued under
clause (b) of rule 4 of-the Public
Debt Rules, 1946.
[Placed in Library, See No. LT-
3420/93]

Statement showing action taken by the
Government on various assurances,
promises and undertakings glven by

the Minister during the various
sessions of Eighth, Ninth and Tenth
Lok Sabhas.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
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MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS) (SHRI
MUKUL BALKRISHNA WASNIK): On the
behalf of ShriKumaramangalamRangarajan:
| beg to lay on the Table a copy such of the
following statements (Hindi and English
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versions) showing action taken by the
Government on various assurances,
promises and undertakings given by the
Ministers during the various sessions of
Eighth, Ninth-and Tenth Lok Sabhas:

M

(2)

@)

4

(7)

(8)

(9

(10)

(1)

(12)

(13)

(14)

(19)

(16)

[Placed in the Library, See No. LT- 3433/93)

Statement No.XXXI- Eighth Session (Part ll), 1987. |

(Placed in the Library, See No. LT 3421/93)

Statement No.XXXI- Tenth Session, 1988
[Placed in the Library, See No. LT 3422/93])

Stategent No XXIV- Eleventh Session, 1988
[Placed in the Library, See No. LT 3423/93)

Statement No. XXIV- Twelfth Session, 1989
[Placed in the Library, See No. LT 3424/93]

Statement No XXV- Thirteenth Session, 1989

" [Placed in the library, See No. LT- 3425/93]

Statement No. XX- Fourteenth Session, 1989
[Placed in the Library, See No. LT- 3426/93]

Statement No. XVII- First Session, 1989

[Placed in the Library, See No. LT- 3427/93]

Statement No. XIX- Second Session, 1990
[Placed in the Library, See No. LT- 3428/93]

Statement No. XV Third Session, 1990
[Placed in the library, See No. L T- 3429/93]

Statement No XliI- Sixth Session, 1990
[Placed in the library, See No LT- 3430/93]

Statement No. XlI- Seventh Session, 1991)
[Placed in the library, See No. LT- 3431/93]

Statement No XI- First Session 1991) -
[Placed in the library, See no. LT- 3432/93]

Statement No. VI- Third Session, 1991
Statement No. VI- Third Session, 1992
[Placed in the Library, See No. LT- 3434/93]

Statement No. IV- fourth Session, 1992
[Placed in the library, See No. LT-3435/93]

Statement No. |- Fifth Session, 1992
[Placed in the library, See No. LT- 3436/93]

(Interruptions)

Eighth Lok Sabha

Ninth Lok Sabha
Tenth Lok Sabha
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MR. SPEAKER: The House Stands
adjourned to meet again at 2 P.M..

12.02 lurs

The Lok Sabha then adjourned til
Fourteen of the clock.

The Lok Sabha re-assembled after Lunch
at Fourteen of the Clock

[MR. SPEAKER in the Chair]

[ Translation)

SHRIMADHAN LAL KHURANA (South
Delhi): Mr. Speaker Sir, today we have three
demands. As long as our demands are not
fulfilled.. (Interruptions).... The Police
Commissioner should be removed.

[English)

SHRI NIRMAL KANT! CHATTERJEE
(Dumdum): Is it a new understanding with
BJP? (Interruptions)

SHRI TARIT BARAN TOPDAR
(Barrackpore): The House will continue.
(Interruptions)

[ Translation}

SHRI BARAJ PASSI (Nainital):
Democracy is being
murdered......(Interruptions) As long as our
demands are not met, we will not allow the
Housetoconductits business. (Interruptions)

14.01 hrs.
Atthis stage ShriBalrajPassiand some

other hon. Members came and stood on the
Floor near the Table.
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[English]

MR. SPEAKER: The House stands
adjourned to meet again at 15.30 hrs.

14.03 hrs

The Lok Sabha then adjourned till thirty
minutes past Fifteen of the Clock.

The Lok Sabha re-assembled at thirty-four
minutes past Fifteen of the Clock

[SHRI TARA SINGH in the Chair]

MESSAGE FROM RAJYA SABHA
[English]

MR. CHAIRMAN: Secretary- General
to report a message from Rajya Sabha.

SECRETARY- GENERAL: Sir, | have
to report the following message received
fromthe secretary-general of Rajya Sabha:-

“In accordance with the provisions of
rule Il of the Rules of Procedure and
Conductof Business inthe Rajya Sabha,
| am directed to enclose a copy of the
" Public Records Bill, 1993, which has
been passed by the Rajya Sabha at its
sitting held onthe 23rd February, 1993."

15.34 1/2 hrs
PUBLIC RECORDS BILL
A;S PASSED BY RAJYA SABHA
[English)
SECRETARY GENERAL: Sir, Ilay on
the Table the Public Records Bill, 1993, as

passedby Rajya Sabhaonthe 23rd February,
1993.
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15.35 hrs

COMMITTE ON PRIVATE MEMBER'S
BILLS AND RESOLUTIONS

FOURTEENTH REPORT
[English)

SHRIP.C. THOMAS (Muvattupuzha): |
beg to Move——

“That this House do agree with the
Fourteenth Report of the Committee on
Private Members'Bills and Resolutions
presented to the House on the 24th
February, 1993."

MR. CHAIRMAN: The question is:

“That the House do agree with the
Fourteenth Report of the Committee on
Private Members’ Bills and Resolutions
presented 1o the House ui ihe 248
February, 1883.”

The Motion was adopted.

15.35 hrs

MUSLIM PERSONAL LAW (SHARIAT)
APPLICATION (AMENDMENT) BILL
(AMENDMENT OF SECTION 2)

(English]

SHRI SYED SHAHABUDDIN
(Kishanganj): | beg to move for leave to
introduce a Bill further to amend the Muslim
Personal Law (Shariat) Application Act,
1937.

MR. CHAIRMAN: The question is:
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“Thatleave be granted o introduce a Bill
further to amend the Muslim Personal
Law (Shariat) Application Act, 1937.

The Motion was adopted

SHRI SYED SHAHABUDDIN:
introduce the Bill.
15. 36 hrs

HIGH COURT OF MANIPUR BILL*
[English)

~ SHRI YAIMA SINGH YUMNAM (Inner

Manipur): | beg to move for leave to
introduce a Bill to provide for the
establishment of a High Court for the State
of Manipur.

MR CHAIRMAN- The question is*

“Thelcavebe gro~tr 2tz ntrceuce a B

10 provide for the establisnmeit f a

High Court for the State of Manipur™.

The motion was adopted

SHRI YAIMA SINGH YUMNAM:
introduce ** the Bill.

15.36 1/2 hrs
SPECIAL EDUCATIONAL FACILITIES

(FOR CHILDREN OF PARENTS LIVING
BELOW POVERTY LINE) BILL®

[English)

SHRi DILEEP BHAI SANGHANI
(Amreli): Ibegto move forieavetc introduce

** Introduced with the recommendation of the President.
* Published in the Gazette of India, Extraordinary, Par-l}, Section-2, dated 26.2.1993.
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aBillto provide for specialeducationaltacilities
tothe children of parants living below poverty
line and for matters connected therewith.

MR. CHAIRMAN: The question is:

“Thatleave be grantedto introduce a Bill
to provide for special educationalfacilities
to the children of parents living below
poverty-line and for matters connected
therewith”.

The motion was adopted.

*
SHRI DILEEP BHAI SANGHANI: 1
introduce the Bill.

15.37 hrs

PUBLIC EMPLOYMENT (FIELD OF
SELECTION, DOMICILE REQUIREMENT
AND TRANSFERABILITY) BILL

[English]

SHRI SYED SHAHABUDDING
(Kishanganj): | beg to move for leve to
introduce a Bill to provide for determining
domicilerequirement and transferability for
public employment.

MR. CHAIRMAN: The question is:

* That leave be granted to introduce a
Bill to provide for determining domicile
requirement andtransferability for public
employment”.

The motion was adopted.

SHRI SYED SHAHABUDDIN: |
introduce the Bill.
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RESERVATION FOR ECONOMICALLY
WEAKER SECTIONS OF THE PEOPLE
(HIGHER EDUCATION AND PUBLIC
EMPLOYMENT) BILL®

[English)

SHRI SYED SHAHABUDDIN:
(Kishanganj): | begto move for leave to
introduce a Billto provide for reservation
of posts in public employment and of
seats in higher educational institutions
for various categories of gersons
belonging to economically weaker
sections of the people.

MR. CHAIRMAN: The question is:

“Thatleave be grantedto introduce a Bill
to provide for reservation of posts in
publicemployment and of seats in higher
educational institutions for various
categories of persons belonging to
economically weaker sections of the

" people.”
The motion was adopted.

SHRI SYED SHAHABUDDIN:
introduce the Bill.

15.381/2 hrs

MUSLIM WOMEN (PROTECTION OF
RIGHTS ON DIVORCE AMENDMENT
BILL (SUBSTITUTION OF NEW LONG
TITLE FOR THE EXISTING LONG TITLE
ETC)

[English]

SHRI SYED SHAHABUDDIN
(Kishanganj): | beg to move for leave to

* Published in the Gazette of India, extraordinary, Pan-lI, Section 2, dated 26.2.1993
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introduce a Billto amendthe MuslimWomen
(Protection of Rights on Divorce) Act, 1986.

MR. CHAIRMAN: The question is:

“Thatleave be grantedto introduce a Bill
toamendthe Muslim Women (Protection
of Rights on Divorce) Act, 1986".

The motion was adopted

SHRI SYED SHAHABUDDIN: |
introduce the Bill.

15.39 hrs

CONSTITUTION (AMENDMENT) BILL *
(Amendment of Article 30)

[English)

SHRIB.AKBER PASHA (Vellore): Ibeg
to move for leave to introduce a Bill furtherto
amend the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill
furtherto amendthe Constitution of india™.

The motion was adopted
SHRI B. AKBER PASHA: | introduce
the Bill.
15.40 hrs. .

INDIAN PENAL CODE (AMENDMENT)
BILL*

(Amendment of Sections 302 and 306)
[English)

SHRI MOHAN SINGH (Deoria): Sir, |
beg to move for leave to introduce a Bill
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further to amend the Indian Penal Code.

MR. CHAIRMAN: The question is:

“That leave by grantedto introduce a Bill
further to amend the Indian Penal Code.”

The motion was adopted
" SHRIMOHAN SINGH: | introduce the

Bill.
15.40 1/2 hrs

CRIMINAL LAW AMENDMENT

(AMENDING) Bill

(Omisslon of Section 7, etc.)
[English)

SHRI MOHAN SINGH (Deoria): Sir, |
beg to move for leave to introduce a Bill
further to amend the Criminal Law
Amendment Act, 1932.

MR. CHAIRMAN: The question is:

“Thatleave be grantedto introduce a Bill

further to amend the Criminal Law

amendment Act, 1932. “

The motion was adopted

SHRI MOHAN SINGH: Inintroduce the
Bill.

 15.41hrs

» UNIVERSITY OF ALLAHABAD BILL*
[English)

SHRI MOHAN SINGH (Deoria): Sir, |

* Published in the Gazette of India, extraordinary, Part-lI, Section 2, dated 26.2.1993
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beg to move for leave to introduce a Bill to
establish and maintain a teaching and
residential University at Allahabad and for
matters connected therewith.

MR. CHAIRMAN: The question is:

“Thatleave be grantedto introduce a Bill
to establish and maintainateachingand
residential University at Allahabad and
for matters connected therewith.”

The motion was adopted

SHRI MOHAN SINGH: lintroduce the
Bill.

15.411/2 hrs

MERCY KILLING BILL *

[English)

DR. VASANT NIWRWTII PAWAR
(Nasik): Sir, | beg to move for leave to
introduce a Bili to provide for mercy killing of
persons who have become completely invalid
and bed-ridden or are suffering from an
incurable disease.

MR. CHAIRMAN: The question is:

* That leave be granted to introduce a
Billto provide for mercykilling of persons
who have become completely invalid
and bed-ridden or are suffering from an
incurable disease.”

The motion was adopted.

SHRI MOHAN SINGH: | introduce the
Bill.
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1542 hrs

CONSTITUTION (AMENDMENT) BILL *
(Amendment of Article 174)
[English)]

SHRI MOHAN SINGH (Deoria): Sir, |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN: the question is:

“Thatleave be grantedto introduce a Bill

_ further to amend the Constitution of

India.”

The motion was adopted.

SHRIMOHAN SINGH: | introduce the
Bill
15.42 1/2 hrs

CONSTITUTION (AMENDMENT) BILL *

(Amendment of Eighth Schedule)
[ Translation)

PROF RASA SINGH RAWAT (Ajmer):
Sir, 1 beg to move that leave be granted to

introduce a Bill further to amend the
Constitution of India.

[English)
MR. CHAIRMAN: The question is:
* That leave be granted to introduce a
Bill further to amend the Constitution of
India®

The motion was adopted.

* Published in the Gazettee of India extraordinar Part |Il, Section 2. dated 26.2.1993.
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[Translation)

PROF. RASA SINGH RAWAT: Sir, |
introduce the Bill.

15.43 hrs

CINEMATOGRAPH (AMENDMENT)
BILL*

(Amendment of section 58)
[English]

SHR! HARIN PATHAK (AHhmedabad):
Sir, 1 beg to move for leave to introduce a Bill
further to amend the Cinematography Act,
1952.

MR. CHAIRMAN: The question is:
“Thatleave be grantedtointroduce aBill
further to amend the Cinematography
Act, 1952."
The motion was adopted
SHRI HARIN PATHAK: |introduce the
Bill.
15.43 1/2 hrs

INDIAN MEDICINE CENTRAL COUNCIL
(AMENDMENT) BILL*

(Amendment of section 2, etc. )
[English]

SHRI. SHARAD DIGHE (Bombay North
central): Sir, | beg to move for leave to

introduce a BIll further to amend the Indian
Medicine Central Council Act, 1970.

PHALGUNA 7, 1914 (SAKA)

Railway Proteciion 534
.. Force (Amendment) Biif
(Substitution of new i.ongTitle, etc. ;
by Shri Basudeb Acharia

MR. CHAIRMAN: The questicn is
“Thatleave be grantedtointroduce a Bili
further to amend the indiann Medicine
Central Council Act, 1970.”
The motion was adopted.
SHRI SHARAD DIGHE: | introduce the
Bill.

15.44 hrs

RAILWAY PROTECTION FORCE
(AMENDMENT) BILL

(Substitution of new log Title for long
title, etc.)

by Shri Basudeb Acharia—Contd.
[English]
MR. CHAIRMAN: We will now have
furtherconsideration of the Railway Protection
Force (Amendment) Bill moved by Shri

Basudeb Acharia.
Shri Basudeb Acharia to speak

[Translation)

" SHRIMOHAN SINGH (Deoria): Sir, he
has already spoken for 50 minutes. | hope

“that he will give a chance to his junior

colleagues.

~ SHRI BASUDEB ACHARIA (Bankura):
Definitely.
[English)

SHRI RAMESH CHENNITHALA
(Kottayam): Shri Acharia, will you complete
your spech today?

“Published in the Gazette of India, extraordinary, Part-ll, Section-2, dated 26.2.1993
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SHRIBASUDEB ACHARIA: | will speak
only for fifteen minutes.

Mr. Chairman, Sir, last time | was
referring to the assurance given by the hon.
Minister of Railways in connection with the
reinstatement of dismissed Railway
employees. | refer to what he said and |
quote:

“I stand by my words".

This is what he said. What were his
words? His words were that allthe dismissed
employees, who were dismissed in 1980 for
trade union activities in whose favour the
competent court of our country- either the
High Courts or the Central Administrative
Tribunal- has given a favourable judgement
for the reinstatemgent, would be taken back.
He said that even'if Special Leave Petitions
are pending and or even admitted in the
Supreme Court, those Special Leave
Petitions would be withdrawn. That was
what the hon. Minister of Railways Said. |
refertothis assurance and ldemandthatthe
Hon. Minister will definitely stand by his
words. | hope that the employees who were
dismissed in 1980 will be reinstated. There
are hardly 200 people left out now.

| may submit that some 74-75 of these
are from one zone of Northern Railway and
some 3-4 are from South Central Railway.

Sir,  have with me a particular case of
south Eastern Railway where some 22
employees were dismissed in 1988 and in
whose case the Central Administrative
Tribunal, Calcutta Bench gave afavourable
judgement quashing the dismissal order
issued by the Railway authorities and the
Special Leave Petitions have not been
admitted. They were still pending. But still
these people have not been reinstated.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
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LENKA): Is it about R.P.F.?

SHRI BASUDEB ACHARIA: | was
referring to the assurance given by the hon.
Minister.

| will urge upon the Minister of State for
Railways to kindly look into those cases.

There are two questions on this R.P.F.
issue on which the entire House, not one
section of this House, has unanimously
express its desire- irrespective of any political
party- that this issue should be resolved.
They expressedthe aspiration ofthis House.

Sir, there are two questions which are
linked with this.

The questionis whether Article 33 ofthe
Constitution protects Section 15 A and if not,
whether Section 15A s violative of Article
19(1) (c) of the Constitution. Sir, there are
a number of cases on this where there are a
number of Judgments by the Supreme Counl.-
Article 33 ofthe Constitution was substituted
in 1984 by an amendment......

[ Translation)

" MR.CHAIRMAN: Acharia Ji, two hours
had been allotted for this. You have already
taken 52 minutes. Please cut it shont.

SHRI SOMNATH CHATTERJEE
(Bolpur): He has forgotten the points earlier.
(Interruptions).

[English)
MR. CHAIRMAN: You cut it short.
SHRIBASUDEB ACHARIA: | willcut it

shont, Sir. (Interruptions)

SHRI BASUDEB ACHARIA:
reminding you.

I am
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SHRIP.C. CHACKO (Trichur): We are

remembering, but you have forgotten.

SHRI SOMNATH CHATTERJEE
(Bolpur): Refreshing the memory.

SHRI BASUDEB ACHARIA:
Substitution of Article 33 of the Constitution.
(Interruptions).

SHRI SOMNATH CHATTERJEE: They
have promisedto support you; therefore you
should cut short !

SHRI BASUDEB ACHARIA: Sir, this is
very important. ‘When Article 33 was
amended, it was substituted in the following
manner: -

“Power of the Parliament to modify the
rights conferred by this part in their
anplication etc.— Parliament may by
law, determine to what extent any ofthe
rightsconferredby this part shall, intheir
application to

(a) members of the Armed Forces; or

(b) the Members of the Force charged with
the maintenance of public order; or

(c) persons employed in any bureau or
other organisation established by the
State for purposes of intelligence or
counter intelligence; or

(d) persons employed in or in connection
with, the telecommunication systems
set up for the purpose of any Force,
bureau or organisation referred to in
clauses (a) to (c)

be restricted or abrogated so as to
ensure proper discharge of their duties and
the maintenance of discipline among them.”

Sir, inthedraft Bill this was also included:
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* Members of the Force charged with
the protection of the property belonging
to or in the charge or possession of the
State.”

But finally when the Act wa~ charged
thatportionwas deleted, thatwas notincluded.
That means, Article 33 of the Constitution
does not apply to the Railway Protection
Force. Ifitis so, thenthis Section 15 A of the
amended Act is definitely violative of Article
19(1) (c) of the Constitution. Ifitis so, Sir,
this Section 15 A of the amended Railway
Protection Force Act be deleted.

Sir, in this very House this demand was
made anumber oftimesby all sections of this
House. The former Railway Minister, Shri
George Fernandes, issued an order on 5th
November 1990 and in his Order he very
clearly and categorically stajed that the
recognition to RPF organisation which was
withdrawnintheyear1985be restored. The
recognition of RPF organisation was notonly
withdrawn, but even the Fundamental Right
to form an association was also withdrawn
by amending the Railway Protection Force
Act.

Sir, Shri P.R Kumaramangalam, who is
now a member of the Union Council of
Ministers, sat on a dharnain the well of the
House, along withShriHarish Rawat, who is
now the Vice-President of the Conoress
Seva Dal. At that time, we? all have
extended our full support to them. Then,
there was ademandedfortheirreinstatement
when Shri Chandra Shekar's Government
wasthere. ltwasdemandthat ShriJaneshwar
Mishra, the then Railway Minister should
come an tellthisHouse as to what action he
head taken on this matter. He came and
read out a letter which he wrote to Shri P. R.
Kumaramangalam. It says:

“ | have indicated the Government'’s
sincere concern «about the demand of
the said Association. It has been
decided
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to grant recognition to the Association
subject to prescribed formality.”

This is what Shri Janeshwar Mishra had
stated on the floor of this House about the
Government’s decision to grant recognition
io the RPF Employees’ Association. The
Govemmentis acor.tinuous process andthe
present Railway Ministercannot say thatthe
earlier Government took that decision and
we cannot abide by that decision, because a
fresh mandate has been taken now. So,
whenanearlierGovernmenttake- ¢ decision,
the next Government should honour that
decision. They should implement that
decision now, because that Government
could notfindtime to implementthat decision
whichwastaken. But, whenthe electionwas
held and new Government took over, they
have notimplementedthat decisiontaken by
the earlier Government.

Sir, then there was an agitation and the
General Secretary of the RPF Employees’
Association Shri U.S. Jha undertook a fast
unto death from 7th March, 1992. |, along
with Shri Manoranjan Bhakta met the Prime
Minister and the Prime Minister said that he
wouldlook into the matter ith an open mind.
Then, there was a demand in this House on
the 23rd March, 1992 by all sections of the
House and on the assurance of the Prime
Minister, Shri Jha broke his fast on the 27th
March 1992. But, 11 months have elapsed
since then and the assurance has not yet
beenfulfilled. | do notfind any reasonforthe
delay.

Sir, on that day, | said that somatimes,
the minister proposes, but the bureaucrat
disposes; the bureaucrats are creating
hurdles. This is not being implemented ir
spite of the opinion given by the legal
luminaries of our ccuntry. A number of legal
luminaries have given their opinion that
section 15 (a) of the amended Railway
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Protection Force Actis violative of the Article
19 (1) (c) of the Constitution. When this
opinion is there and when there is a
unanimous desire of the House regarding
their reinstatement and recognition of the
Association, Ido not understandthe delay in
the implementation. Why is this recognition
not being given ? They are not demanding
any money.

16.00 hrs

They are demanding their fundamental
nght to form association because they had
their association earlier and that associction
was recoonised since 1972. And that
recognition was withdrawn So, 1do not find
any reason why the Government is not
restoring the recognition when this is a
unanimous desire and aspirations of this
House.

Iwas compelled to bring forward this Bill
because we waited for months together and
we became impatient.

| would urge upon the Minister that he
would accept this Railway Protectio:. Force
(Amendment) Bill, 1991 and take steps to
delete section 15 A ofthe Amended Act and
restore recognition to Railway Protection
Force Association.

16.01 hrs

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Chairman, Sir, lwas also
impelled to give notice for an identical Bill
seeking amendmenttothe Railway Protection
Force Act, 1957 because the subjectrelating
to the right of the RPF personnel to form an
Association; to be recognised as an
Association and to carry out certain lawful
activities for the welfare of its members has
been acknowledged from time to time by all
shades of opinion in parliament and outside
and yet nothing tangible has been done to
restore that legitimate right to them. Mr.
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Basudeb Acharia has dwelt at length on the
merits of this case. But | would seek your
indulgence to very briefly recapitulate the
facts.

It was the then Watch and Ward Staff of
the Railways that was re-christened as the
Railway Protection Force by enacting this
Railway Protection Force Actof 1957 und-r
Entry 22 pertaining to Railways in Union List
ofthe Seventh Schedule of the Constitution.
The primary duty with which this Force has
remained charged with all through is to
protect the Railway property and not being
an armed force of the Union under the
Constitution, it »as no similarity with any
other Centralforce raised to maintain security
of ourborders like Border Security Force, the
L.T.B.P. or for the malntenance of public
order or law and order like C.R.P.F. or
Industrial Security Force etc. This status of
the Railway Protection Force has been
admitted by the Government before the
Subordinate Legislation Committee of the
Eighth Lok Sabha.

It is also pertinent to mention here that
under section 10 of the Railway Protection
Force Act, the members of the Force are
regarded as railway servants within the
meaning of the Railways Acts. Various other
provisions of the law also goto showthatthe
R.P.F. personnel are civil servants and not
members of any Armed Force. Some RPF
Associatic. atthe zonalleveland an all-India
R.P.F. Association were . tmed way back in
1971-72 and these were accorded due
recognition in 1973. For over a decade,
there was no problem whatever. These
associations functioned normally the
members thereof being always fully conscious
of their responsibililies and duties. And this
was from time to time acknowledged by the
authorities also.

Sir, onthe country, in 1979 whencertain
forces like the Central Inuustriai Security
Force andthe Central Reserve ~olice Force

PHALGUNA 7, 1914 (SAKA)(Substitution of new Long 542

Title, etc.) by Shri Basudeb Acharia
organised an agitaiion, the RPF personnel
did not follow them and their standard of
discipline was highly acclaimed.

In this context, | would like to quote the
then Railway Minister who, in his speech at
the RPF Security Officers Conference held
in August, 1981 praised the RPF men in
following terms:-

“n the ecent past, when there was
considerable agitation in some of the
uniformedforces, the RPF hadbehaved
with commendable restraint. |
congratulate you and your men for this.
It should be your endeavour to ensure
that this exemplary behaviour is kept
up.”

Sir, when that was the situation that
prevailed, it came as a matter of great shock
to the RPF personnel when amending Act
No. 60 of 1985 was enasted and the longtitle
of the Act was also changedtoreadin a way
that the word ‘Force’ was substituted by the
word* “Armed Forces of the Union.” Certain
other amendments brought about by the
Amendment Act of 1985 have resuited in
abrogation of the Constitutional right of the
RPF men to form an Association and
discrimination againstthe non-gazetted RPF
men has crept in regarding disciplinary
matters. /

It is here that | like to air the grievconce
of the RPF men that some sort of differences
between the deputationists in the RPF a.ad
the RPF personnel recr...ed as such have
led to a situation lika this, and when a
situation like this crops up, it really becomes
the duty of the aaministrators, 1o see as to
how :teps are taken to ensure that any forca
entrusted with the important duty as the
protection of railway property do not nurse a
grievancs like this. Onthecountrary, despite
the fact, as narrated by ShriBasudeb Acharia,
that members of this House from all sides,
represented by political parties, have been
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raising this demand from time to time, yet
nothing whatever has been done to do away
with the grievance of the RPF men, to call for
them and settle the matter with them.

What really worries the RPF personnel

is that this Amendment of 1985 was brought
despite the fact that when Article 33 of the
Constitution was teing amended a year
earliertoenlarge the scope ofthis Article and
toempower Parliamentto restrictor abrogate
the fundamental right conferred by the
Constitution in their application to me mbers
of certain forces, the view of this Hou;e was
acceptedandyet Article 33 was notextended
to the RPF. The draft Bill did ccntain a
provision on which could straightway be
interpreted to mean that, if enacted, the
Constitution would thereafter provide that
the rights of the RPF personnelcould alsobe
abrogated.

But Shri P.V. Narasimha Rao, who was
the then Home Minister, saw a paint in the
view of the members, saw merit in the
submissions made by the RPF personnel
and the amendment of Article 33 was so
worded as not to include the RPF within its
scope and ambit. Somehow, thereafter, this
amendment of 1985 was brought atout and
the long title thereof and certairn other
provisions including the newly-added Section
15 A thereof make it amply clear that it
resufted in a very ambiguous situation,
namely, the Raitway Protection Force today
is declared to be an Armed Force of the
Union and at the same time the Members
thereof are still Railway employees and civil
servants.

It could very wellbe argued and argued
convincingly that Article 33 does not apply to
the RPF personnel. But | think if any officer
sitting in the Department of the Government
somewhere were to interpret the provisions
as they exist on the Statute Book, he would
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definitely opine that Article 33 is jpso facto
applicable to the RPF personnel and this .s
where their genuine grievance arises.

Sir, Iwould not like totake the time of the
House by repeating what has been said
earlier. But the functions of the Railway
Protection Force are such that it is primarily
a a Department of the Railways, that it is
primarily acivilorganisation charged with the
responsibility of protecting the property of
the Railways. Sir, various Committees have
goneintothe matterfromtime totime. There
was the Ram Subagh Singh Committee to
which Iwould be referring later. Thereis also
the Kirpal Singh Committee. The
recommendations of these two Committees
have not been disputed by the Government.
In fact, those recommendations, from time
1o time, were accepted by the Government.
But, surprisingly, the net result as far as the
Statutes are concernedis what we are faced
with today. Here, | would like to quote the
observations made by the Kripal Singh
Committee.. Para 9.11 of the Report of this
committee reads:

* The very concept of the Railway
Protection Force is for the protection of
Railway property and the property
entrusted to them for transport.
Engagement of this Force in duties
connected in any way with the
maintenance of public order would
distractthemfromtheir prescribedlegal
and legitimate functions. Such powers
would also be a definite encorachment
on the functions of the Police. | do not,
therefore, think it necessary that such
powers be conferred on the Railway
Protection Force.”

With this situation, one did not imagine
that the existing RPF associations would be
de-recognised and banned. But that is what
has happened unfortunately. Despite the
fact that the Constitution and the Rules of
these Associations, as they are existing, are
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not violative of even the stringent provisions
of the amended Act. That has happened.
What we have seen over the years is that if
an enabling provision is brought about onthe
Statute Book, if an objection is raised about
it at that time, wa ars told that this provision
is being incorporated to enable the
Government, to enable the Depanmeni to
take appropriate action atthe righttime when
the situation so warrants.

But what do we see in practice?
Invariably those provisions are mis-applied,
those provisions are misused to the
deteriment of the concerned person andthat
is what happened in this case. ! can
‘nderstandthe sentiments expresse ~ bythe
Members of this House, by the Members of
the 9th Lok Sabha, by the Members of the
8th Lok Sabha. Mr. Acharia referred to our
Members from the Congress who for once
rushed to the well of the House to make a
point and the Government of the day saw
merit in that and accepted the contention. |
will quote only one sentence from the letter
which the then Railway Minister wrote'to Shri
Kumaramangalam who spear-headed the
movement, movement to procure the
legitimate right of the Members of the RPF.
In a letter dated 27th February, 1991 Shri
Janeswar Mishra the then Railway Minister
said

“ Ithas been decidedto bring recognition
to the Association subject to the
prescribed  formalities”

But nothing has happened thereafter. |
could understand if our people on this side
differed with it on merit as a matter of principle.
That being not so, |Just fail to understand
what has prevented us from doing that.
Incidentally in this regard, permit me to say
whatthe British Civil Service says of Ministers
who are made to see things their way. That
is called ‘housetraining’ and when a Minister
automatically sees everything fromthe Civil
Service point of view, this is termed in
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Westminister that the Minister has gone
native. 1 think, this is a case where all the
people responsible for taking a decision
have seén things only from the point of view
of civil service. We have not considered as
to what has been the legitimate demand,
what is there in it, what have been the

. recommendations of the committees from

time to time, what has been the unanimous
view of three Lok Sabhas. The Subordinate
Legislation Committee of 8th Lok Sabha
after going into the amendments
recommended recognition of this RPF
association even by amending the rules and
Act, if need be and so did the Subordinate
Legislation Committee of the 9th Lok Sabha.
You know the situation that prevailed when
the General Secretary of the All India RPF
Association went on fast unto death. It was
ofconcernforallof us. We allexpressed our
cefcern, ouranguish overthatincident here.
Ithoughtforone, thatthe Government would
be moved, that we would take some action
in this matter. Once that subsided, we are
backto square one. That should not happen
in a democracy particularly when we boast
of democracy that is participatory in nature.

Because of these reasons the RPF
people have genuine grievances, genuine
fears because over the years they raised
their voice against the deputationists and
were able to attain a modicum of success.
They are being made the target of those
people. This fear has to be removed. We
have to allay the fears of those people.

Sir, perhaps, one reason unconvincing
for that to deprive the RPF personnel the
right to form associations is that under the
amended Section 12, amember of the force
has the power to arrest without warrant any
person suspected of committing an offence
relating to railway property. If this argument
were to be advanced to treat the force as ar
armed force and to deprive them of theit
legitimate right to form associations,
suppose it would be a traversity of truth, i
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would be a traversity of facts because what
ledtothisamendment was nottograntsome
special status to these people but it was to
meet the contingency, it was to meet a
situation in which sometimes these RPF
personnel found themselves unable to take
the right action at the right time, when they
found an offence being committed.

MR. CHAIFMAN: Please wind up.

SHRI PAWAN KUMAR BANSAL : Sir,
Iwas one of the persons who moved this Bill.
Imay be given more time. Iwilltrytowind up
at the earliest.

Sir, this amendment giving them more
legal powers was necessary to make their
functioning effective. And | would say that
this is only incidental because the person
arrested by them is forwarded by the RPF to
the police for investigation and prosecution.

Before concluding, Sir, I would only like
toreferto the recommendations made inthis
regard by the High Powered Committee,
headed by Dr. Ram Subhag Singh, to which
| made a mention earlier. It says:

* As long as the control of crime on the
railways especially theft of railway
property continues to be under twin
agencies of Government Railway Police
(GRP) and Railway Protection Force
(RPF), thatisprevention underthe RPF,
investigation and prosecution under the
GRP, it will not be possible for either of
them to be sufficiently effective.”

It was, perhaps, in view of this
recommendation and various other
recommendations that Section 12 was
amended to give legal power to the RPF
personnel to arrest persons who are
suspected of committing cognizable offence.
But as | have just said, that should not be
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used as a handle to deprive them of their
legitimate rights.

| would take this opportunity to request
the Government to look into this matter
afresh and with an open mind, not, of course,
losing sight of all that has happened during
the last few years, not losing sight of the
sentiments expressed by Members of three
consecutive Lok Sabhas and not overlooking
the sentiments of the people concemned.
And I am sure, if this subject is approached
with an open mind, it will be settled to the
satisfaction of all concerned, without
compromising with the requirements of
discipline expected of the RPF personnel,
without having any adverse repercussions
whatever on any other force, which have
their own laws, specifically enacted under
different statutes. And it has again been
repeatedly recommendedto the Government
by these Committees to which | am not now
referring by quoting fromthem, that their are
the functions of maintaining public order or
law and order and those organizations are
specifically under the Ministry of House
Affairs, while RPF is a department of the
Railways and it should be treated as such.

With these words, | urge the hon.
Minister to finally come out with official
amendments so that people who have been
genuinely serving the Railways forthe last so
many years- they number over seventy
thousand- and who have never taken resort
to any agitational approach should not come
to nurse a grievance or afeelingthatitis only
by an agitational approach that things are
done.

[ Translation)

PROF. RASA SINGHRAWAT (Ajmer):
Mr. Chairman, Sir, | tully support the Private
members’ Railway Protection Force
(Amendment) Bill moved by Shri Basudeb
Achariaand supportedby ShriPawan Kumar
Bansal. There is aspecilic reasonto support
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this Bill. The Railway Protsction Force was
constituted by an Act in the year 1957.

Earlier, there used to be a watch and ward’

staff to protect the railway property. in 1957
the Parliament adopted a Bill which was later
calledthe Railway Protection Force Act. The
R.P.F was reconstituted accordingly and
sincethenthis organisation has been serving
well. It has been assigned the task of
protecting the railway property. All the
employses workingin different departments/
units of Railways are railway employees. In
the same way the security or para-military
forces working in the Railway Protection
Force are also railway employees. In 1972
these people comprising about 75,000
personnel engaged in protection o' -zilway
property all overthe country set up a welfare
organisation on the lines of other such
organisation. It looked after the welfare
activities of these employees very well. it
was not a trade union. t was only a
employees welfare organisation. Later for
next many years this organisation was doing
well. 1t did a lot for the welfare of these
employees. It was constituted in 1972 and
was recognised by the Central Government
in 1973. Many other facilities were provided
toit. This organisation continued to work for
14 years and the officers did never receive
any complaint against it. But in 1985, the
Governmentbrought forward ablack Billand
amended the Railway Protection Force Act,
1957. ftshattered the hopes of these security
personnel in respect of their welfare
organisation which was looking after their
welfare activities.

Mr. Chairman, Sir, throughyou, Iwould
like to say that we talk of protecting the basic
rights in the Constitution and claim to be the
largest democracy in the worlds. Then how
did the Government of this country bring
forward such ablack Billand under which law
the Railway Protection Force was declared
asanarmedforce. lwouldliketosaythatthe
Bill brought forward in 1985to amendthe Act
o 1957 was really a black Bill. t was totally
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against all the recommendations that were
made by the Kripal Singh Committee crother
such committees which made
recommendations to provide better facilities
to this organisation. There were a lot of
shortcomings in the said Bill.

Mr. Chairman, Sir, the amendment has
been brought by Shri Basudeb Acharia, and
the same has also been supported by Shri
Pawan Kumar Bansal, who is one of the
movers of this Bill. The amendment intends
to made a provision for removing the
shortcomings left in the Bill. Besides all
these things, the amendment intends to
strengthen the Force and make its working
more efficient so that it may provide better
protection and extend further assistance to
the Railways. Further | would like to state
through you that the day before yesterday
the hon. Minister of Railways presentedthe
RailBudget here and announced anincrease
infares andfreight charges and otherthings.
The hon. Minister should have mentioned
some special provisions for reducing
increasing crimes in Railways, reducing
increasing thefts in Railways and protecting
railway property fromvarious kinds of thefts.
It is a matter of regret that he did not utter
even a single word about R.P.F. or about
giving recognition to its welfare organisation.

At present, there are two types of
arrangements toimprovethe modus oparandi
of Railway Protecticn Force and to prevent
the constant thefts of Railways' and
passengers’ property. Two types of forces
areengagedforthis purpose. One is Railway
Protection Force andthe other is Government
Railway Police. G.R.P. is responsible for
maintaining law and order situation withinthe
peripheri of railway stations and near the
railway tracks, but R.P.F. is entrusted with
the responsibility of protecting the railway
properties and looking after them and
preventing the theft of the railway property.
ButR.P.F.is not vestedwiththe legal powers
which may enable ittomake an investigation
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about the culprits and to file the challan in the
court against the culprit after investigation.
Such powers are not given to the R.P.F.
G.R.P. is vested with such powers.
Consequent uponthis legallacuna, R.P.F.is
notin a position to prevent crimes effectively
even if itintends to do so. The reason is that
the legal power and recognition there of
which should be vestedin it, is not with them.
Onthe gther hand, awidespread resentment
is prevailing among the 75 thousand
personels ofthe Force inthe country because
the recognition of their national level
organisation, which represents their various
types of Association, has been withdrawn by
a law enacted in 1985. That organisation
had worked very well. After withdrawing its
recognition the special privileges given to it
as an organisation have also been snatched
away. As a result of it, a widespread
resentment started to prevail among them.

ltis a highly paradoxical al situation that
the same Government which claims to be
veteran champion of democracy and agreat
protector of fundamental rights has paid no
heed to the Memorandum submitted to it
with signatures of 400 Members of parliament
demanding restoraticn of recognition to
R.P.F. Association which were engaged in
the welfare of R.P.F. personnels.

This is the supreme institution of
democracy. Members of parliament had
submitted - a Memorandum to the
Government cutting across party lines in
favour of R.P.F. organisation, which look
after the welfare activities of the R.P.F.
personnels who are devotedto protectedthe
Railway property a national property, butthe
Government has not taken any action in this
regard.

Sir, not only this, a unanimous decision
was taken in the Eighth Lok Sabha. Ninth
Lok Sabha anc Tenth Lok Sabha for the
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restoration of the recognition given to this
organisation earlier, withdrawal of R.P.F.
Amendment Act 1985. and repealed the
black rules made In 1987 under the Act of
1985. But the decisions of “Ninth and Tenth
Lok Sabhas are al<,0 having noimpactonthe
Governmentanc inaway the Government is
ignoring them. This Government is deaf and
dumb. Mr. Chairman, Sir, | would like to
request you that it is also you responsibility

. to protect the rights of the Members. When

400 members of various parties unanimously
give a memorandum to a Minister or to the
Goverament regarding the R.P.F. Act. and
providing necessary rightsto the Association
of R.P.F. personnels and no properaction is
takan in this regard orthe Government is not
ready to take action in this regard, then what
should be said about such a Government.

Sir, we have seen yesterday the face of
the Government that laks of fundamental
rights as to what sort of terror it can create
even in Delhi through lathi and
bullets....(Interruptions) The Government
imposes ban even on those who work forthe
welfare of employees and claims to be the
champion of interests of workers. It saysthat
there will notbe retrenchment and all facilities
will be given to them but in practice it acts
otherwise. Is R.P.F. being treated as Armed
Forces or B.S.F. for maintaining law and
order situation? C.I.S.F is engaged in
industrial security which comes under the
Ministry of Industry but its controlling authority
has been given to the Ministry of Home
Affairs. | would like to submit that the laws
applicable to the railways employees should
also be made applicableto R.P.F.personnel.
This Private Members’ Bill has been
introducedwith an intention to do away of the
shortcomings created by the black Act of
1985 which was an amendment to Original
Act of 1957 and they should be vested with
such powers as they may have a right to
‘nake an investigation into crimesand may
filechallans etc. againstcriminalcages inthe

Court. |, therefore, strongly supportthis Bill.
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The Committee on Subordinate Legislation
of the Eight and Ninth Lok Sabhas had also
consecutively made recommendations to
this effect and various political parties had
also putthe same demand onthe Floor of the
House. There was a difference betweenthe
two Governments formed in 1990 and 1991.
The Government formed in 1990 realized
the feeling of the people and issued orders
for the recognition of the R.P.F. Association
butitis amatterof regret that the Government
formed in 1991, did not implement these
orders. It appears that the intention of the
Government is not good because it is not
honouring the decisions of the previous
Government. Discontentment is developing
among the thousands of RPF personal and
the Government talks of forming a staff
council for their welfare. Their organisation
is in existence for fifteen years and is duly
recognised and was engaged in welfare
activities, why then the Government is not
paying any attentionto their grievances. ltis
very strange asto howthis issue of recognition
has suddenly arisen. Whenthe office bearers
of their organisation sat on hunger strike and
threatened self-immolation, all the senior
leaders assured them that they would light
fortheir cause and would enable themto get
justice. The Government has not yet been
able to do just ice to them. Under which law
it has been termed as Armed Forces of the
Union. Kfitfalls underthe category of armed
forces then like Army, Navy and Air Forces
it should be placed under the Ministry of
Defence. If it is placed under the Ministry of
Home Affairs, the laws which are applicable
to B.S.F. and C.I.S.F should also be made
applicableto R.P.F. Underthis Actof Railways
itis the responsibility of this Force to protect
the railway property. Therefore, throughyou
I would like to submit that it neither guards
the borders of the country nor it has been
entrusted with ensuring law and order. Itis
an organisation like other Organisations of
the Railways which shoulders the
responsibility of protecting the railway
property. Therefore, the Railways cannot
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treat it like a railway department and provide
all facilities accordingly. In the end | would
like to say one thing:

[English]

“This RPF Woelfare Association is a
Service Welfare Association. Itis neithera
trade union norhas itgot any connection with
any other union or association.”

[ Translation]

Therefore, through you, | want to make
an appeal to the Government to remove the
shortcomings that come into this Act by the
black law of 1985 and to repeat it by which
recommendations of various committees
were utterly disregarded. | would like the
Government to accept the amendment
brought by Shri Basudeb Acharia and.
supported by Shri Pawan Kumar Bansal.
Through this, Railway Protection Force will
get more power and influence to protect the
railway property, its workings will become
more efficient and the Force will acquire
bowers to deal with crimes relating to railway
property. Inthisway thefts andthe loss ofthe
Railways will be reduced. The present day
profit of the Railways will increase through it
this Bill is made law and it will be in the
interest and welfare of the nation and with
this the discontent among R.P.F. personnel
will also come to on end. | hope you will also
pressurise the Government on our behalf.
With these words | thank you.

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, nothing much-can be said
aboutthe amendment Bill, which is introduced
by a scholar like Shri Basudeb Acharia and
which iswhole heartedly supportedby another
scholar colleague like Shri Pawan Kumar
Bansal. | would like that everybody should
support this Bill rising above the party lines
and | also strongly support it.
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Mr. Chairman, Sir, law and order was
placed under the State Governments. after
independence. The concept of para military
forces came much later after the
independence. When State Governments
were unable to control the emergency
situation within the States or on the borders
of the country, at that time the Parliament of
India under a legislation entrusted the job of
setting up of a para-military force in the
Home Ministry but R.P.F. association was
already in existence at that time. Many
colleagues of mine have rightly said that a
watch and ward organisation was attached
with the Railways from the very beginning to
protect the property of the Railways and it
was given a new form by changing it to
Railway Protection on Force in 1957. Earlier
it enjoyed the right to a Welfare form
Association. Under a conspiracy, an
amendment Bill was brought in 1935, which
was illegal and unconstitutional and if it had
been challenged in the Supreme Court then
such type of amendment Bill could not have
been passed by the Parliament. | feel that
this Bill should have been challenged in the
Supreme Court but | do not know whether
the organisation has challenged it or not.
Theretfore, it is unconstitutional.

Mr. Chairman, Sir, this is something
very unfortunate that R.P.F. protects the
Railway property but to does not have any
right to protect its interests. There is a strike
in Bihar today. The Military Police is already
in existance there, which is an assumed
force. It enjoyed right to force association
much before 1942 when freedom fight was
going on throughout the country. At that
time, the armed force of Bihar was agitated
along with the freedom fight. Since them,
Military Police in Bihar has been enjoying
right to form association. Former Home
Minister of Bihar ShriRamanand Tiwari was
a veteran leader of that association. Today
the police strike in Bihar is being going on
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through this assoclation. To say that since
these are para-military forces, they have no
right to form an association. | feel this is
denial of the right guaranteed under the
Constitution of India and enjoyed by all officials
and employees to form their association.
Therefore, | demand that like other Railway
employees, R.P.F. should also have a right
to form its own association under Trade
Union Act. The Railway Police G.R.P. is
already there to deal with any sort of crime on
railway stations but Railway Police does not
come under it. The police department have
a control in it but G.R.P. functions under
I.P.C. and Cr. P.C. but Railways does not
have any controlonit. The same thing is with
the security of the Railways. You depute
there another para-military force know as
C.R.P.F. If any incident takes place in other
factories of the Railways, the Railway
Industrial Security Force and the R.P.F. are
the deputed there. Therefore, the functions
of R.P.F. and para-military forces are totally
different. It is not appropriate of deprive
them from trade union rights by applying
rules concerning para-military forces tothem.
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Likewise, the L.P.S. officers working in
different States have formed their
associations statewise and they fight for
their cause in order to get more facilities.
Chiet Ministers and Govemors of different
States Keep themselves in contact with State
Governments from time to time and redress
the grievances of officers. It is strange that
though the senior officers have a rightto form
their associations butthe subordinates, who
want to put a check on the dictatorial rule of
their high officers do not have any right to
form such union. | feel that this is gross
injusticetothem. Agitations were held against
it in the previous years and this matter was
also raised in the House last year. When
senior leaders of various political parties
raisedtheirvoice in support of the association
and held dharna they were lathicharged. |
remember that when in 1985 this amendment
Bill was introduced inthe House, at that time
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Al e parties opposed this Bill. Time and
again various Railway Ministers have given
assurances that necessary changes will be
made in it and a directive to this effect was
circulated by the then Railway Minister Shri
George Fernandes. Therefore, this
amendment should be accepted to fulfill the
assurance given by the hon. Minister and
keeping in view the sentiments of all parties.
The Railway Protection Force should be
given a right to form its own association. |
strongly support this demand and with these
words support the Amendment Bill.

[English)

SHRI RAMESH CHENNITHALA
(Kottayam): Sir, this Bill was discussedinthe
last session also . In the Eighth, Ninth and
Tenth Lok Sabhas also, time and again, a
view was unanimously expressed with great

resolve for the restoration of the right of the

RPF to form association and to amend the
Act of 1985 andthe rules framedthereunder
accordingly.

As ShriBasudeb Acharia rightly pointed
out here in his speech, the members of the
RPF have been demanding for this
recognition for quite a number of years. A lot
of discussions were held inthis august House
andoutside. Eventhe ruling Congress Party
Members also took part in that discussion. |
remember that the Secretary of the
Association was sitting on fast and all of us
requested for the withdrawal of his fast. Sir,
this is their genuine demand. The erstwhile
Watch And Ward Department, an integral
part of the Indian Railways, was renamed as
Railway Protection Force by an Act of
Parliament called the Railway Protection
Force, Act, 1957. Iwould like to say that it is
not an armed force of the Union. If you go
through their duties, you would understand
that it is not an armed force. As perthe RPF
Act, 1957 and also as per the RPF
(Amendment) Act, 1985, the primary duty of
RPF is to protect the railways property. This
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force is not at all related with the security of
the horder ot our country or with the
maintenance of law and order. This fact has
been admitted by the Railway Ministry.

In the written Statement of the
Committee on Subordinate Legislation of 8th
Lok Sabha it has been mentionedthatas per
the servient nature of RPF, it cannot be
treated as an armedforce. But, unfortunately
the Railways Minister has considered it just
like an Armed Force. If we carefully examine
their functioris and their duties we would
come to know that they are not performing

any duty to maintain the law and order of our
country. »

As per Section 10 of the RPF Act, 1957,
the members of the Force are the railway
servants forall purpose and so they cannot
be the members of the Armed Force of the
Union. As per Section 9 of the RPF Act,

* Article 314 ofthe Constitutionis applicable to
the RPF personnel. This Article is applicable
only to the civil servants. This Article does
not at all apply to the members of any Armed
Force. So, the RPF men are civil servants
and they cannot be the members of Armed
Force.

As per Section 8 of the RPF Act, the
RPF shall work under the direct supervision
of the General Manager of the Zonal
Railways.

MR. CHAIRMAN: The time allotted for
this discussion was up to 16.53 hrs. Is it the
sense of the House to extendthe time by two
hours?

* SEVERAL HON. MEMBERS: Yes, Sir,
'SHRI RAMESH CHENNITHALA: So,
Sir, they are working under the General
Manager of Indian Railways, and hence they

cannot be considered as an Armed Force.

Our Prime Minister, when he was the
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Home Minister, while agreeing to the
unanimous sentiments of the House refused
to include the RPF into the Armed Force,
especially on the groundthat this force is not
at all related to the security of the country.
This force is not performing the duties of the
Armed Force personnel. So, our Prime
Minister, when he was the Home Minister,
did not include this as an Armed Force
because of its civil character.

Similarly, the Industrial Force is working
in the industrial areas, but it is directly under
the supervision of the Home Ministry. Time
and again the RPF Association have
submitted memoranda; they have given
assurances they have met almost all the
Members of Parliament and the Government
also and they have raised all these issues.
if you go through the Memorandum which
they submitted to the Prime Minister, they
have very clearly mentioned cenain
conditions. | would like to quote a few.
Condition no.2 says:

“RPF Associationto be formed primarily
with the object ot promoting the common
serviceinterests of the members.”Condition
7: The minutes of the proceedings of every
meeting of the Association be submitted
without delay to the General Manager. The
General Manager, if deem necessary, may
depute one or more officer not below the
rank of ASO to attend the meeting as an
Observer.

So, they are working under the Railways.
So, there willbe a supervisory authority. This
Association is only for the welfare of the RPF
personnelandthey are notgoing against the
rules and regulations of the Railways.
Condition 8: No person who is not a member
of the Force is connected with the affairs of
the RPF Association. Condition 10: The
Association does not engage itself in the
activities subversive to the law. Condition 11
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(c) The Assoclation shall not maintain any
Political Funds or lend itselfto the propagation
ofthe views of any political party or politicians.

So, they will not have any affiliation with
anytrade union. They willn~t propagate any
political ideology. This will only be a service
organisation for looking after the interosts of
the Members of the Association. They willbe
under the control of the Railway authorities.
Condition 11 (f) The Association shall cease
publishing of any magazine if directed by the
General Manager on the ground the
publication is prejudicial to the interest of the
Central Government. Condition 11 (g) The
Association shall not see affiliation with any
other Union or Trade Union, etc.

The conditions which were mentionedin
the Memorandum submitted to the Prime
Minister, they were ready to accept those
conditions. So, from their side, they had
given those suggestions. Our only
submission is that, this Association should
be recognised and they should be given
freedom so that they can look after the
interests of the RPF personnel who are
working in the Railways. Condition 11 (j)
Association shall not address any
communication to any Foreign authorities
except through General Manger who shall
have the right to withhold it.

| am mentioning all these only to show
that they have a very limited interest. They
are demanding the recognition only for the
well being of the RPF personnel.
Unfortunately, time and again, this request
was rejected by the Railways Ministry.

Sir, we had discussed this matter with
the Railways Minister also. | do not know
why he is not convinced with all our
arguments. The Union Leaders and also
Leaders of . | the political parties have met
him. Almost all the Members of Parliament
have signed a memorandum and sent it to
the Railways Minister. There were also a lot
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ofdiscussion on this point. Ido notknow why
the Railways Ministry and authorities were
not convinced with all these arguments.

Sir, | do not want to take much time of
the House and | conclude by saying that
recognition may be grantedtothis asscciation
so that they can provide guidance to the
members and look after the well being of the
members of the Association.

[ Transiation)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Chairman, Sir, | also support the Bill
introduced in the House by the hon. Member
Shri Basudeb Acharia. This Bill has two
aspects, first that the Railway Protection
Force is under the Union Government. ltis
responsible only forthe protection of Railway
property and goods transported by trains.
Besides, it is responsible for the security of
persons. ltis also a part of its duty to check
any threat to security and apprehend the
culprits. But, sofarasthe powertoinvestigate
the matter and submit a report on it is
concemed, it does not enjoy that power. Itis
matter of Uttar confusion as to which of the
two Organisations - GRF or RPF should be
assigned the work of investigation etc.
wheneverany untowardincidenttakes place.

17.00 hrs

The officers of the Railway Protection
Force claim that since it is the job of GRPF
they had alfeady apprehended the culprits
and handed them overto the GRP the GRP
investigating into the matter. Whereas the
officers of GRPF say thatthough the culprits
have been handed over to them, they would
take their statements andinvestigateintothe
matter. Therefore, it appears that these two
parallel have been formed for the same
purpose in the Railways, it becomes difficutt
to take any one of them into account. The
result is that the purpose of the formation of
Railway Protection Force remains unfilfilled.
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Mr. Chairman, Sir, iwould not like to cite
many examples. My only submission is that
efforts were made to defeat a Railway
mavement, in Bihar but all in vairi since
GRPF is under the control of the State
Government and the matter is still lying
pending. The matter relates to the period
when Shri George Fernandes was the
Minister of Railways. In such a situation, the
Railway Protection Force should have the
power tc stop the agitation, aprrzhiended
the culprits, investigate the matter and not
only take action but should also be held
responsible to take the culprits into custody,
prepare charge-sheet against them and
undertake all other jebs for judicial action in
the court of law so that they can own all the
responsibilities and can be held responsible
for any neglegence towards the duty, if any.

Mr. Chairman, Sir, there is another point
and the House cannot have two opmions
about it. lt'is a matter of pleasure that
Organisations engaged in various
occupations have been given the right to
form their association but | am unable to
understand as towhatthreat wouldbe posed
to the security if the Railway Protection
Force is given right to form its association.
Even when the amendment was made no
argument was put forward as to what threat
would be posed to the security as a result
thereof. |do notthinkthatany risk is involved
in allowing these employees to form_ their
association like other All India Organisations.

Mr. Chairman, Sir, this was not the
situation in the beginning. This was introduced
afterwards. Therefore, my opinionisthatthe
amendment made to it, through which they
were deprived of this right, ought to be
withdrawn. They have been demanding for
it since long. Allthe Members in this House
are infavour of it. If they don’tget back this
right, they would resort to agitation it would
beimproper if we lead their agitation. Neither
the people of Railway Protection Force nor
we are in favour of these things. . Therefore,
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it is necessary for the Government to pass
this Bill.

Mr. Chairman, Sir, Shri Pawan Bansal
has urgedthatthe Government shouldcome
out with fie Bill, lfeel that if any body heas no
objection to it, than the bill brought by Shri
Basudeb Acharia shouldbe passed. Itis not
- necessary that the Government brings a Bill
in this regard. itis not asin to pass a private
Member's Bill. Neither our constitution nor
the Rules of Procedure and Conduct of
Business in Lok Sabha to «n obstacle to it.
Therefore, my submission is that there is no
need to repeat the same process. The Bill
should be passed on the basis of these two
points.

Mr. Chairman, sir, | would like to say a
few words with regard to the association.
Like other orgauisation shaitcomings there
ininthis organisation too. 1} : rsonally know
that Railwayrmen are also involvedin breaking
the railway wagons. It would be safe if the
officars of the concerned department are
entrusted with the work of investigation.
Because it would avoid confrontation between
the Railway Protection Force and GRPF. If
this responsibility is entrusted to them, it
would certainly discourage the railwaymen
frombreaking wagons. Ifthis organisation is
able to form association on political basis,
thenthereis nobetter system in a democratic
set up than this despite ai its shortcomings
and this organisation will be able to place its
demand properly before the Railways and
the Government of India in c.<e this
Organisation gets democratic rights. the
amendment proposed to Secion 4 (1) is
contrary to the aims and objects of the Bill,
and also unnecessarv. We shoud like 1o
have that too amcnded if at all the
Government intends to pass the Bill. But no
attempt should be made to avoid it. We are
rather extending our cooperation to the

Govemmentto make the Railway Protection
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Force more effective through this Bill; and
fulfill the aim more successfully for which the
face was set up and to ensure that the
situation may not take an ugly tum in the
future andthere is no resentment among the
employees. It would be better that their
demands are raised only through their
organisation andthatthe organisation works
as a shield.

Therefore, | extend my full support to
this Amendment Bill and urge upon the
Government to pass it and strengthen the
convention that Private Membe's Bill is not
meant for discussion alone but can also be
passed.

[English]

DR. KARTKESWAR PATRA
(BALASORE)| Sir, lam very much grateful
to you for giving me time to speak on this Bill.
Here, one thing | want to say is that the hon.
Minister of State for Railways has come with
a suitable amendment of the Act which was
amended In 1985. Certain lacunae were
there in that amendment. That is why | fuily
support my colleagues ShriBasudeb Acharya
and Shri Pawan Kumarr Bansal.’

I am very much astonished that these
two powers are only pointing at a point, i.e.
giving recognitionto the Association. Butthe
amendment That they have brought in this
House is certainly different.

Apart from giving recognition to the
Association, there are so many points, so
many amendments in this Bill. Those
speakers who have earlier spoken, | have
heard them and | have soon that they are
only on that point. But the point is different.
In the last metting of the Consultative
Committee of the Ministry of Railways, |
have raised certain points, like protection of
the oassengers, protection of the railway
proerty, law and ordur croblem, etc. It is
quite aifferent.
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(Mn. DEPUTY SPEAKER in the Chair)

SHRI SOMNATH CHATTERJEE: you
cannot refer to consultative Committee.

DR. KARTIKESWAR PATRA: Sorry, |
withdraw my words. But one thing is there.
There is very much danger to the property
of the passengers, to the lives of the
passengers and to the property of the
Railways. That is why we have sought for
this amendment.

They have stated i the Statement of
objects and Reasons two vital activities or
parts played by the P°F and GRP.

RPF has been assignedthe work ic look
after the protection of railway property only
and nothing more. And GRP has been
assigned to take over the charge of law and
order problem and nothing more.

Here, in this amendment certain vital

amendments have been placed sowe should.

support this amendment. That is why | am
requesting the hon. Minister to come with a
detailed amendment.

In 1957 when this Act was adopted in
this House, at that time the recognition of
Association was there and later it was
withdrawn.

That apart, we should look after the
interests of the whole country, of the railviay
passengers who ars travelling and those
who are sending their goods by railto different
parts of the country. Thatis why it has been
categorically stated here that this is not an
Armed Force of the Union. This is part and
parcel of the Railway and so this organisation,
the RPF, should be strengthened.

There are some proposals. some
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amendments have been suggested. First, it
has been suggested that

“The Central Government may appoint
a person to be the Director-General of
the Force and may appoint otherpersons
to be Inspectors-General, Additional
Inspectors- General, Deputy Inspectors-
General-cum-Chief Security Officer,

- Deputy Chief Security Officers, Security
Officers and Assistant Security Officers
of the force.”

Definitely, it is obvious that this shouid
be in the form of a structural body. The RPF
people alone cannot do anything. They
should be given certain powers. That is why
the powers have been categorically
mentioned here. The RPT people will
investigate crimes lik2 robbery, murder or
decth cases or any other criminal offence.

It has been proposed in clause 12A

“When any person is arrested in
accordance with clause (i) or (iii) of
section 12, the officer of the Force shall
proceedtoinquireintothe charge against
such person and for this purpose an
officer of the Force may exercise the
same powers and shall be subjectto the
. same provisions as he may exercise
and is subject to under the Railway
Property (unlawful Possession) Act,
-1966, when inquiring into a case and/or
the officer-incharge of a Police Station
may exercise and is subject to under
Code of Criminal Procedure, 1973, when
investigating into a cognizable offence.”

Here it is found that certain powers will
notbe given. | have already apprehended it.
I had discussed the matter with the Minister
and he hadrepliedto me also. 1 had cited an
occurrence which had taken place
somewhers else. Inthe Neelachal Express
mass rape and molestation of women took
place in Muri station, between Gomo and
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Bokaro Railway Stations. This incident was
inquired into and the hon. Minister stated
that the IG, GRPF had been asked tot take
necessary action. He has also categorically
mentioned that the GRPF people were very
much reluctant to come to duty when they
were involved in such cases. Thisis whatis
happening. In some cases the GRPF people
also created some nuisance. | have
mentioned the! nart also.

Inmy constituency, one Shri Vishwanath
PradhanwastravellingfromDelhito Balasore
in the Neelachal Express. During the travel
his attaché case was searched completely
andduringthe searchasumofRs. 2500 was
snatched by the GRPF people. This was
brought to the notice of the Railway Police
also.

Similarly nearthe Amardah Road station
between Howrah and Kharagpur, they
demanded .a sum of Rs. 100 from a
passenger. That gentleman could not give
Rs. 100/. He was taken into the GRP
custody, where he paid Rs. 250/-. He was
released.

The ex-Minister when he was travelling
could not be helped by the railway people
when he was attacked by some goondas.
This is the thing. That is why, .n order to
safeguard the interests of the passengers,
some sort of organisation should be built up.
The RPF should be the main instrument for
this and it should be strengthened. The
recognition should be given to their
association.

This is my humble submission. | support
this Bill again and Ithank the mover of the Bill.

SHRI P.C. THOMAS (Muvattupuzha))
Mr. Deputy Speaker, Sir, | support the Bill
which has been brought for amending the
Railway Protection Force Act, 1957.
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. Though the Act was initially giving
protection for the workers also to make their
demands, the present amendment, which
wasboughtin 1985, has brought very serious
restrictions to the right of the workers to
assemble, to fom association and to make
their genuine demands and to get redress
their common grievances. Now, the
amendments sought will clarify the position.
it is mainly with that intention that the nature
of the armed forces which have been given
to this Railway Protection force is to be
removed.

| think that the amendment which has
been brought is broadly supported by all
parties, all Members not only of this House
but also of earlier Houses which had
opportunities to discuss the matter. The
series of undertakings which were given by
the different Railway Ministers and the
Ministry are also to the effect that the right to
form associations for the Railway Protection
force will be given. '

So, |Istrongly support the Bill. | would
urge upon the Government to bring proper
amendments to suit the policy and | do not
think that any delay should occur in this
respect.

lamsure the hon. Ministeris also going
to support this Bill. | have no doubt about it.
The Bill is not in any way, going to be
opposed or restricted and | am sure that the
official amendments are in the papers.

| would also suggest that while giving
more protection to Railway Protection Force,
the powers which they could exercise as a
force or as personnel who a re always
available with the railways, within the railway
premises as well as within the trains should
be made more positive and more clear so
that the may offense which are increasingin
trains as well as in the premises of the
railways concerning the properties could be
curbed and could be dealt with immediately
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and effectively. | would thin that the arms of
the law should be made stronger and Ionéer
enough to catch the culprits at the very point
of the crime and to act immediately.

SHRI SOMNATH CHATTERJEE
(Bolpur)] Mr. Deputy speaker, Sir, This is
one of the rare Bills which has receivedthe
unanimous support of all sections of the
House and | am sure that although the track
record of the Congress Party is not good
because it is they who have taken away the
trade union rights of all these associations,
butthen letus hope forthe bestthat with the
support of all sections of the House and with
the added strength of the Seva Dal now
benind the RPF, the Government will pay
heed to this.

This is not a mere charity from the
Government. this is not going to be bounty
from the Government.  Our Constitution
contains certain rights as the basic human
rights. When we are now facing the vilest of
forces which are trying to divide the country,
when we are trying to be taken beck to the
middle ages, | cannot imagine why the
Government should consciously take away
the minimal rights which the working class in
this country has obtained by their struggle
andtheirfight against the Britishimperialism,
against the monopoly capital, against the
exploitative capital, of having a right of
association which our founding tathers
recognised by incorporating as one of the
basic human rights, my described as a
Fundamental Right in our Constitution. This
is acountry withthe utmost potential. Weare
proud to be Indians because with our great
ancient culture, with our modern minds, with
our opportunities for development, although
the pitch is queered by Rameshwar Thakur
and others...(Interruptions). We have got
the immense potential to develop. But I find
these attempts to put restraints on people, to
impose restrictions on them, to take away
their Fundamental Rights, as if some people
in this country are not loyal, not patriot and
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the monopoly of patriotism is only in Rail
Bhawan or in the Home Ministry in the North
Block. Thatis why we are glad to notice that
every section of the House realised that a
very grave injustice is being done. We
cannot give employment to everybody in this
country. Even we cannot give living wages
in this country to those who have got
employment, althoughthose are the Directive
Principles of our State Policy. Even those
people who have been able to get some
employment, who are loyal to their country,
who are patrioticcitizens, there is an attempt
totake away their rights. Forwhose benefit?
Whois benefited by this? Iwould like the hon
Minister to take the House into confidence
and tell the people of this country what
benefit has been achieved by taking away
the right of recognition or right to form
association of RPF employees. | would like
to know, since 1985, when this Draconian
law was made, how have you
benefited...(Interruptions). By you | mean
the country, the Railway administration.
Railway administration is the biggest public
utility service in this country. Of course, the
utility partis gone. 1do notknow what is the
definition of public nowadays. With Jaffer
Shariet, with K.C. Lenka combine, where we
shallland, we do not know. This the biggest
public utility has declared awaron the public.
This is the trouble in this country. Why don't
you trust your own people? Let the hon.
Ministerteil us because we did not get those
figures. Iwas here in 1985. We did not it
those figures, we did notgetthose particulars,
we did not getany information asto how RPF
has bee acting against the interests of the
country because they have been given the
right of forming an association. |cannot but
appreciate the spirit with which some of the
Members ofthe Congress party-and ladmire
them; some are still here and some are not
here: | hope they wili at least fight in their
Garhwal area and defeat the opponents and
come back- have foughtinside the House for
their cause. | cannot forget that they satin
the well of the House, not for any benefit; not
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forany perquisitesto Members of Parliament.
Some have become Home Ministers; some
have become Sevadal chiefs and some
have become Parliamentary Affairs Ministers.
This is all right. ‘1" admire. We deeply
appreciate that they fought for the benefit of
certain people in this country who are doing
their best.

Sir, there are infirnities everywhere.
Everybody must look at himself in the mirror
everyday as to what is happening. There is
no body, no service, no establishment which
is as pure as gold, as if gold is pure which |
do not know.

) Therefore, just do not blame them like
this. You cannot paint everybody with a
black paint. Therefore, | am respectfully
suggesting to the hon. Minister notto ignore
" the unanimous feelings of this House.
Heavens swill not fall or the Railways will not
be derailed orthe punctuality will notimprove.
As it is, it has been thrown to the winds.

SHRI PAWAN KUMAR BANSAL: In
Railways the brakes are elsewhere.

SHRI SOMNATH CHATTERJE: Very
good. Sometimes you speak so sensibly; |
do not know what happens on other
occasions.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): Have you understood him now?

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Theblessings of LordJagannath
are required.

SHRI SOMNATH CHATTERJEE: yes,
nowadays Lord jaggnnath’s blessings are
important. Why do you not advise the others
to have Lord Ram’s blessings?
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Anyway, | do not want to take the time
of the House further.

I believe that this House should make a
commitment to discharge its duties and
responsibilities, should see that the
fundamental rights of the citizens of this
country are not taken away in the slide and
that the minimal rights of the working people
in this country are preserved.

This country is not so powerless. This
Parliament has got the authority. The
Governmentitself is prone to take actions.

| shall be very happy if you do some
other work except compromising with these
forces of communalism. You do some other
work. You try to run the Railways properly.
But please tell us as to how this R.P.F. issue
has hindered your progress. | would like to
know. -

Therefore, Itakeit thatthe Government,
realising the sense of this House, will respond
suitably. If it is not, if it does not, then it will
show intransigence, cussedness, anti-people
attitude and this will be nothing but insult to
Parliament as awhole. Therefore, |demand
the hon. Minister should- here and now- say,
that heis accepting it. if you have any allergy
to Private Member’s Bill, you bring it yourself.
Iknow. Therefore, Isaid half of the credit will
go to the Congress party and half will come
to us because it is a CPl (M)- Congress
combination. Thatshows also. sofaras this
Bill is concerned, there is-no difference of
opinion.

SHRI P.C. CHACKO (Trichur): Is it for
this Bill only?

SHRI SOMNATH CHATTERJEE: if
occasionally you behave properly we shall
be with you.

Therefore, Sir, through you, | am sure
you will also agree...
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MR. DEPUTY SPEAKER: Yes.

SHRISOMNATH CHATTERJEE: lam
thankful that you have said ‘yes’. With the
added imprimatur of the Chair of this House.

SHRISRIBALLAV PANIGRANI: Sir, he
is putting words into others’ month.
(Interruptions)

SHRISOMNATH CHATTERJEE: Isay
that with the further imprimatur of the'Chair
ofthe great Parliament of India, |ldemandthe
Minister to accede to this Bill.

Thank you

PROF.K.V. THOMAS (Ernakuiz m): Sir,
this amendment brought by our good friend,

Shri Achariahasthe supportfromall sections -

of the House. | think, Sir, this is a rare
occasion when the entire House stands
united on an issue. This issue has been
debated in this House in the Eighth, Ninth
and Tenth Lok Sabha. So, 1 think the
Government will understand the spirit of the
House and either accept this Bill or
Governmentitself willbring its own legislation.

Sir, while participating inthe discussion, -

of course, | am personally concerned with
the security of the passengers in trains.

Sir, Keralites are the few people who
travel long distances from Trivandrum to
Now Delhi, from Trivandrumto Calcutta and
from Trivandrumto Bombay. Ourpeople are
very often looted in the trains and when a
complaint has to be given, it cannot be given
to the RPF, it has to be given to the State
Police. so, after looting when the train stops
atthe nearest railway station, the passenger
gets down, given the complaint and goes,
and no action is taken. So, | feel the RPF
should be given better teeth so that if a
passenger has got a complaint, then the
RPF itself can register the case, investigate
it an proper action can be taken.
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.Anothersuggestion Imake isthatwomen
are being recruited in all the,three Forces— .
— the Army, the Navy and the Air Force. |
think in the RPF also women should be
recruited so that the women passangers will
also get proper protection.

With these words, | support this Bill and
I request the Government to bring its own -
legislation so that Government accepts the
feelings of this House on this demand.

[Translation]

SHRI VIRENDRA SINGH (Mirzapur):
Mr. Deputy Speaker, Sir, despite political
differences, | supportthe Bill, on recognition
of R.P.F. association, that has been brought
forward by Acharia ji and Bansal Ji. The Bill
has a humanitarian approach and is meant
for the good of the people. There are,
however, people who find politics even in
humanitarian issues. laman exceptionto it.
That is why | rise to support this Bill.

During discussion on this Billthere was
areferencethatcommunalforces disintegrate
the country. It has become a fashion with
people today to issue certificates of

~ communalism and patriotism from South

Block, North Block and Writers’ Building. I1do
notwantthatcertificates of patriotismshould

be issued from these buildings. I would be

sufficient when people of the country
themselves give these certificates to true
patriots. It is not at all necessary that
certificates of patriotism should be issued
from the Writers Building of West Bengal,
from North Block or from South Block.

We are at present concerned with the
R.P.F. association. This association was
constituted withthe aim of safeguarding their
fundamentalrights. Mr. Chairman, Sir, when
this association raised voice against the
atrocities and exploitations being perpetrated
by the I.P.S. officers working on deputation
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basis in the R.P.F., the I.P.S. officers then
presented such a report to the Government
thatthey sent a proposalthatthere shouidbe
no elections in protection force and that the
said association should be derecognised.
The Government ultimately derecognised

the association. The fact, however, remains -

that this association has nothing to do with
the protection force, rather it is there to
provide protection to railway property. The
I.P.S. officers, however, reported like this.
Presenting such a report to the Government
is absolutely like the act of a person who is
committing theft and performing the duty of
a police officer. The |. P. S. officers were
committing theft and the R.P.F. association
exposed them.

The present Prime Minister also usedto
be the Home Minister during 1984. At that
time he had explained why an attempt was
made to betng in section 33 and he shared
the general feeling of the Members of the
House that the right to run the R.P.F.
association should not be withdrawn. This
Private member’s Billcalls foran expla'nation
astowhythe R.P.F. association is not being
given full recognition. This matter dates
backtothe year 1984 when the presgnthon.
Prime Minister was the Union Home Minister.
This has, therefore, necessitated to raise
this question once again Hundreds of hon.
Members had raised their voice in favour of
this issue strongly inside the House and
outside as well. The General Secretary of
the R.P.F. association went on fast unto
death. Severalleadersinciuding ShriGeorge

‘Fernandes, Shri Atal Bihari Vajpayee, Shri
Basudeb Acharia, Shri Somnath Chatterjee,
Shri Saifuddin Choudhury, Shri Bhogendra
Jha andthe leader of the opposition, ShriLal
Krishna Advani made a lot of efforts to
persuade him to call off the hunger strike.
Those leaders got the strike called off with
the hope that Shri Jha would receive full
cooperation form the association and the
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recognition to it would also be restored. The
Government has acceptedthis proposaltwice
inthe past. |, however, fail to understand as
to why the Government is delaying in giving
recognition to this association. why the
R.P.F. were denied the facilities that are
enjoyed by the railway employees? On the
other hand the I.P.S. officers misused their
fund. :

The fundamental right to run an
association should not be snatched away.
The 1.P.S. officers sent a report to the
Governmentthatthe R.P.F was aprotection
force. Sonoassociation havingthe provision
of election should be given recognition. The
associations attached to the R.P.F. hold
elections every year and there is never any
report of iregularities resulting into uncalled
for consequences. Submission of such a
report by the IL.P.S. officers is, therefore,
totally wrong. This report violates
fundamental rights. :

Iwouldliketo submit with aii humilitvthat
the Government should recognise this
association. | presume that certain doubts
about this association may be raised. Inthis
regard | would, therefore, like to say that
certificates of patriotism cannot be issued
from South Block, North Block or from the
Writers building. Cenrtificate of patriotismiis,
however, issued for the good acts done in
the interest of the people of the country.
the Government really coes such a good act
as the present one, it would then really be a
justice done to people who have -been
suffering frominjustice. By giving recognition
to this R.P.F. association the Government
should try to bridge the gap that has been
created between the bureaucrates and the
workers. | would like to submit to the hon.
Minister of Railways that if at all he has
regard for what was said by the hon. Prime
Minister in the past when he was the Minister
of Home Affairs, then he should soon give
recognition to the said association, and if he
does so, | fully support this proposal and
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conclude.
[English)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Deputy-Speaker, Sir, the hon. Minister of
Parliamentary Affairs has to make a
statement regarding Government business
for the next week today. | want to know
whether it has been taken to be made or will
be made or it has been made or it will not be
made.

[ Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Deputy Speaker, sir, |
rise to support this Bill. Well, | am a bit
ashamed when | rise to speak on this issue.
lam sorry that we could not solve this issue
even during the tenare, whatsoever shor, of
ourGovernment. When lassumedthe office

“in the Ministry of Railways | had before me
several important issues concerning the
Organisations of the employees as also
concerning the fundamental and democratic
rights thereof. One of those several issues
was to give recognition to the Organisations

- of the employees. | do not confine myself to
the recognition of the R.P.F. association
alone, rather the point was to consider the
.recognition of all other organisations. Atthe
moment | am concerned with the issue of
giving recognition to the R.P.F. association.
I am raising the other issues along with the
present one chiefly because it is a matter of
fundamental as well as constitutional rights.
lamsorry to say that all of us suffertromone
common weakerness, that is, we are not
ready to aocept a common yardstick to
measure justice andinjustice. The Members

" of the Bhartiya Janata Party sit here. |also
sit among them. They are our colleagues.
The Members of that party also spoke in
tavour of the issue. The speeches made by
them in this House were not only liked but
also appreciated. Notwithstanding, they did
not apply the same yardstick in Madhya

PHALGUNA 7, 1914 (SAKA)(Substitution of new.Long 578

Title, etc.) by Shri Basudeb Acharia

Pradesh when their party was in power
there. We took up this issue with the former
Chief Minister of the State as also witle the
national leadership of that party. On this
recognition issue alone firing was ordered in
Chhatarpur which resulted in the death of
nine workers. What | want to emphasise is
that maintaining double standards, with
regard to democratic rights fundamental
rights and constitutional rights in and outside
the House will not yield good result. This
makes our point of argument weak and
whatever strong logic we put, will not work.
Thatis why | told at the very outset that | am
myself ashamed. Soon after | assumed the
charge of the Railway Ministry | tried to find
a solution to this issue, but the Ministry of
Home Affairs put certain hindrances during
the time whenwe were in power. Thatis why
the matter was dropped there itself. Today
adiscussion on the recognition of the R.P.F.
association and the fundamental rights
thereot has been initiated by the Members
fromthat side. Here | would like to Know as
towhathappenedtorecognise the locomotive
staff association and what happened to their
democratic and fundamental rights. The
same is the case with all the organisations in
the railways. So, if our weakness comes to
the fore on all the occasions, then this will
surely lead to another discussion and that
way we will not make any headway. | warn
you against this trend because there is too
much politics played by the politicians of the
transient governments. There are certain
members who are sitting this side and there
are otherwho belongtothatside. In this way
the Governments come and go and they
view these basic issues from their narrower
political angles. That is why justice is not
meted out when we talkk of fundamental
issues. This time the congress party is
supporting this Bill. lwould, therefore, like to
know whether Government also proposes to
raise the issue of recognition of other
organisations of railway employees aloi.
with giving recognition to the R.P.F
association or whether the basic questions
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as to how the officers and employees would
work and whatis the duty of the R.P.F. would
be confinedto meretalks. Ifthe Govemment
thinks that the R.P.F. should getjustice, then
it must also bear in mind that justice is not
being meted out to the other associations of
railway employees. Theirfundamentalrights
is linked with only recognition of their
organisation. If you ask the leaders of the
Bharatiya Mazdoor Sangh or the leaders of
any other railway employees union, they
would say thatthis is the largest organisation.
Now somebody may say here that let us
raise the issue of R.P.F. alone and not of any
other organisation. Why does the
Govemment maintain different norms for
different things? The same approach is not
being adopted with regard to other
organisations that are otherwise being called
departmental organisations. The
Govemment is not ready to give recognition
to these organisations.

Mr. Deputy Speaker, Sir, when | was
totally disappointedin September, 1990 over
:he issue of giving recognition to the railway

" organisations, | took the initiative. | said that
the Govemnment is transient . Where the
bureaucrats call the either within the railways
or outside. | was really fed up with the
situation, so | started issuing orders on my
own. Moreover, | took a decision explaining
the modalities as to how the labour unions of
thé Railways could be recognised and what
should be the rights to be given to the
employees as also what should be the basis
thereof. You will wonder, | am not going to
divulge any information before the House
that could be called state secret. |thas been
clearly written in the file of railway staft that
the Govemment supports the existence of
two railway organisations so that they may
always be on a war path against each other
and then a balance could be maintained.
Now when a Govemment, which calls itself
to be a permanent Government thinks in this
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way, then how a solution could be found to

the issue of giving recognition.

Mr. Deputy Speaker, Sir, the hon.
Minister of state in the Ministry of Railways is
sitting here. We support this Bill and would
expect that the hon. Minister would not
confine himself to the recognition of the
R.P.F. association alone, rather we would
like to hear his views as to how he thinks to
check the tendency of violating fundamental
and constitutional rights of constituting various
organisations in the railways. The
Govemment extends patronage to various
labour organisations to create clash among
them. Government allows neither the
movement northe trade union to run. This
way the Govemmentcan neverfindasolution
to any of the problems. If the Govemment
thinks that by causing rivalry among them it
wouldbe able to make any institution stronger
and would also be able to achieve its
prosperity, then | would like to remind that
nowhere in the world has a weak labour
movement served any purpose. A weak
movement of workers can neither solvé any
problem of the workers nor can it be of any
help to the institution that divides them to
fight among themselves. )

This is, however not a new problem in
the Railways. This practice in the Railways
has been continuing under the patronage of
the people on the top level. Their policy is
that there should be as many Organisations
as possible. They want that those
orgoanisations should fight with one another
and they actually create clash among them.
This is the reason why the strongest
organisation of the railway employees in the
country has become the weakest
organisation. It is in a state of utmost
desperation. The Railway Administration
might have found a solution by oppressing
the employees’ organisations but | wouldlike
to warn once again that this will not solve the
problem. The Government will have to solve
the problem honestly. | would like the hon.
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Minister to accept the Bill placed by Bansal
jland Acharia jiseeking abrogation of Section
15 (A) fromthe Act. There are people in the
present Council of Ministers who staged
Dharma lanthe House and whodid not allow
the business of the House to run. They did
not allow to runthe business of the House on
the issue of giving recognition to the R.P.F.
association. f the hon. Ministers thinks that
they would give creditto the Government by
suppressing the voice of those people, then
itwould notonlybe aninsulttothose persons
but would also tantamount to an insult of the
Governmentitself. The hon. Ministershould,
therefore, try to save the Government from
this insult. With these words | support this
Bill.

(English]

SHRI SRIBALLAV PANIGRAHI
(Deograh): Mr. Deputy- Speaker, Sir, after
somany learned speakers have participated
inthe deliberations on this Bill, there is hardly
anything left for me to deal with.

Atthe outset, Iwould liketosaythatlrise
to support this Bill. As you know, itis arare,
anew development, a new thing. It may not
be absolutely new but a rare thing that the
Bill has been sponsored jointly by two
Members one belonging to the Opposition
Party and another belonging to the Ruling
Party- Shri Basudeb Acharia from the CPI
(M) and Shri Pawan Kumar Bansal fromthe
Congress(l).

Sir, Shri George Fernandes, while
concluding his speech, was referring to one
aspect, that is, in the last Lok Sabha and
even in this present Lok Sabha, some hon.
Members of our Party did support this or
support this contention of formation of a
Union by the RPF to the hilt and they also
went to the well of the House and they gave
their support because it concerns the
fundamental rights of a"citizen. Naturally
when they are in service also, about their
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right to form association etc. 1t is covered
under Anicle. 19(c) of the Constitution. As
Shri George Femnandes was referring to,
some of them are today Ministers also.
There is no pepculiarity. He need not take
any exception to that because it was
sponsored by a Congress Party Member
also and so many Members fromthe Treasury
Benches are supporting this Bill today.

| would request the Government,
particularly the Government represented by
the Minister of State for Railways here that
sometimes on some considerations, there
are certain actions taken, certain measures
taken which ultimately prove wrong. This
CGovernment is a responsible Government.
Naturally judging the situation, it is rather
correct on the part of the Government to
analyse and to admit something if, for some
reason or cther, anything has been done
which is considered irrelevant today.
Naturally, there should not be any hesitation
on the part of the Government to accept fit.-
The Government should not sit on it as a
matter of prestige and it should not make it
a point of prestige and should correct the
situation. In that light, | would request the
Government that they should analyse the
situation and come forward with necessary
corrective measures.

Naturally, | am pained to observe that
although our democracy is about more than
four decades old now, yetthe bureaucracy is
quite strong in certain areas. And railways is
definitely one area where bureaucracy is
very strong and sometimes it rides rough-
shod. The political authority in the Railway
Ministry should be conscious of this.

About multifarious unions, more than
one union, it was also referred to by some of
the hon. Members who took the floor earlier
to me that these bureaucrats encourage
formation of more than one union and they
try to set one union against the other and
they merrily observe it. They make them
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dance to their tunes and also they go on
doing what they like according to their own
sweet will. This is not only true of railways
but of other departments also like coal.

I would like to remind the hon. Minister
in this connection what Gandhi thought
about the trade unionism. As you know,

initially Gandhiji started his movement with'

the trade unioin work. He championed the
cause of textile labourers in Ahmedabad
and he alsohad to offerdharna, satyagraha
and had to organise strike etc. He was of
confirmed opinion that there should be a
single union in an industry. One union one
industry was the concept of Gandhiji about
trade unionism.

As | said, | willnottake muchtime. One
thing is. whatever might be the
circumstances when there was an
amendment in 1958, by that time the
members of the RPF, the Railway Protection
Force had already enjoyed this benefit, this
facility, this privilege to form union for more
than 12 years. You know in the Civil
Procedure Code, if somebody occupies
someone’s land for more than 12 years by
way of adverse possession..

MR.DEPUTY-SPEAKER: Panigrahiji,,
you.can continue next time.

17.58 hrs

TRANSFER OF PROPERTY
(AMENDMENT) BILL®
(Amendment of Section 2 etc)

SHRIMATI SUMITRA MAHAJAN
(Indore): Sir, | beg to move fore leave to
introduce a Billfurtherto amendthe Transfer
of Property Act, 1982.
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MR.DEPUTY SPEAKER: The question

“Thatleave be grantedtointroduce a Bill
furtherto amendthe Transfer of Property
Act, 1882."

The motion was adopted.

SHRIMATI SUMITRA MAHAJAN: |
introduce the Bill.

15.58 1/2 hrs

CODE CRIMINAL PROCEDURE
(AMENDMENT) BILL*
(Amendment of Sections 125 and 127)

SHRIMATI SUMITRA MAHAJAN
(Indore): 1begtomove forleave to introduce
a Bill further to amend the Code of Criminal
Procedure, 1973.

. MR.DEPUTY SPEAKER:.The question
is:

“Thatleave be grantedtointroduce a Bill
further to amend the Code of Criminal
Procedure. 1973."

The motion was adopted.

SHRIMATI SUMITRA MAHAJAN:
introduce the Bili.

17.59 hrs

INDIAN PENAL CODE (AMENDMENT)
BILL®
(Omission of Section 479, etc.)

SHRIMATI SUMITRA MAHAJAN
(Indore): Sir, | beg to move for leave to

* Published the Gazette of India. Extraorddinary Part-ll Section-2 dated 26/2/93



585 Bills introduced

introduce a Bill further to amend the Indian
Penal Code.

MR.DEPUTY SPEAKER: The question

“Thatleave be grantedtointroduce aBill
furtherto amendthe Indian Penal Code.”

The motion was adopted.

SHRIMATI SUMITRA MAHAJAN : i
introduce the Bill.

MR. DEEPUTY SPEAKER: Hon.
Member, Shri Bhogendra Jha wanted to ask
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for a clarification and the hon. Minister, of
course, was prepared tointroduce the subject
for the next week. But, because of the
disturbance inthe House, he could notdo so.
So far as Submissions are concerned, they
will be taken up next week.

Now the House stands adjourned.

18.00 hrs

The Lok Sabha then adjourned till
Seventeen of the Clock on Saturday,
February 27, 1993/Phalguna 7, 1914

(Saka).
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